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The Assembly met in the Assembly Chamber in Simla, at Eleven of the
Clock, being the First Day of the Eighth Session of the Fourth Legislative
Assembly, pursuant to Section 63-D (2) of the Government of India Act.
Mr. President (The Honourable Sir Shanmukham Chetty, K.C.I.E.) was in

the Chair.

MEMBERS SWORN.

The Honourable Sir Nripendra Nath Sirear, Kt. (Law Member) -;

The Honourable Sir Percy James Grigg, K.C.B. (Finanece Member) :

Mr. L. C. Buss, M.L.A. (Nominated Non-Official) ;

Lieut.-Colonel Arthur Friedrich Rawson Lumby, C.ILE., O.B.E,
M.L.A. (Army Secretary) ;

Mr. George Hemming Spence, C.I.LE., M.L.A. (8ecretary, Legislative
Department) ;

Mr. Abraham Jeremy Raisman, C.I.LE., M.L.A. (Government of India :

"~ Numinated Official) ;

Mr. Edward ‘William Perry, C.1.LE.,, M.L.A. (Government of India :
Nominated Official) ;

Mr. Chandulal Madhavlal Trivedi, O.B.E., M.L.A. (Government of
India : Nominated Official) ;

Mr. Kodikal Sanjiva Row, M.L.A. (Government of India : Nominated
Official) ;

Khan Bahadur Mir Zyn-ud-din, M.IL.A. (Madras : Nominated
Ofticial) ;

Rao Bahadur Krishna Raddi Basappa Bhadrapur, M.L.A. (Bombay :
Nominated Official) ;

Mr. (liﬁ?'imu(li) Moizuddin Abdul Ali, M.L.A. (Bombay : Nominated
Mficial) ;

Shams-ul-Ulema Mr. Kamaluddin Ahmad, M.L.A. (Bengal : Nomi-

nated Official) ;
Khan Bahadur Abu Abdullah Muhammad Zakaullah Khan, M.L.A.

(TInited Provinces : Nominated Official) ;
Mr. Dionvs John Norris Lee, M.L.A. (Central Provinees : Nominated

Official) ; and
Mr.  Walter Lmvrence Scott, C.I.E.,, M.L.A. (Assam : Nominated

Official).
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QUESTIONS AND ANSWERS,

CoUNTING TOWARDS PENSION OR GRATUITY OF THE SERVICES OF DISMISSED
PostaL EMPLOYEES.

1. *Mr., Lalchand Navalrai: (a) Will Government be pleased o
8tate what rule or policy they adopt in regard to counting towards pension or
gratuity, the previous service of a Government servant in the Postal
Department, who has been dismissed after putting in some years’ service
and is again employed in Government service ?

(b) If Government do not count such service towards pension or
gratuity, will they be pleased to state their reasoms for not doing so ?

(¢) 1f they do take into comsideration such service; will Government
be pleased to state if such a rule is followed in practice ¢

The Honourable 8ir Frank Noyce : (a) and (b). The rule which is
applicable to all Government Departmenis and is laid down in Article
418 (¢) of the Civil Service Regulations is that dismissal from Govern-
ment service entails forfeiture of past service and ordinarily disqualifies
from future re-employment.

(¢) Does not arise.

Mr. Lalchand Navalrai : May I know from the Honourable
Member whether that service would be counted again or not.

‘The Honourable 8ir Frank Noyce : I will read the answer again :

‘¢ The rule which is applicable to all Government Departments and is laid down
in Article 418 (a) of the .Civil Service Regulations is that dismissul from Government
gervice entails forfeiture of past service and ordinarily disqualifies from futurc re-
employment.

(o) Does not arise.’’

Mr. Lalchand Navalrai : One supplementary question, Sir : Does
the Ionourable Member know that there are two methods in connection
with the dismissal of public servants ? One method is that when an
officer is dismissed, his dismissal is notified in the Gazette ; and the other
ruethod is that when such a dismissal is notified in the Gazette, the
notification in the Gazette says that he will not be taken up in service.
I would like to know whether the rule that the Honourable Member is
referring to applies to both classes of dismissals or to only one class ¢

The Honourable 8ir Frank Noyce : That, Sir, is a question which
could more suitably be answered by my Honourable colleague, the Finance
Member, as it deals with the interpretation of Civil Service Regulations,
for which 1 am not responsible, but I take it that this rule applies to both
the classes mentioned by the Honourable Member opposite. He will notice
‘that the words used are ‘‘ ordinarily disqualifies from future re-employ-
ment *’. There may be cases in which there is no disqualification from
foture re-employment.

Mr. Lalchand Navalrai : I will not disturb the Honourable the
Finance Member on the very first day, but I would like to know from
the Honourable Member himself whether any such instances have. occurred
in the Postal Department where people had actually asked that their
service should be counted and it has been counted ? .

(2)



QUESTIONS AND ANSWERS, 8

The Honourable 8ir Frank Noyce : I should certainly require notice
of that question.

Mr. Lalchand Navalrai : I would also request the Honourable
Member to consider this question from the viewpoint of both the methods
I have menticned and give me a reply later on, if not now.

APPOINTMENT OF GUARDS IN THE DINAPUR DivisioN, EasT INDIAN RatLway.

2. *Pandit S8atyendra Nath Sen : (¢) Is it a fact that in response
to a representation made last year the Railway Board passed orders that
no direct appointment of guards should be made in the higher grade ?

(5 Is it a fact that two Anglo-Indian guards were appointed in
April, 1934, by the Divisional Superintendent, Dinapur, in Grade A,
and that the claims of about 50 B class Indian guards, who have been
drawing maximum salary for many years, were ignored ?

Mr. P. B. Rau: (a) I am not aware of any orders issucd last year
on the subject. Perhaps my Honourable friend is thinking of the rules
for recruitment issued in 1931, where it is provided that direet appoint-
ment to the highest grade of guards will not be made.

() Tn aecordance with the policy of the East Indian Railway to
offer employees, who fail in eye test, employment on pay as near to their
original pay as possible, one Anglo-Indian fireman and one Anglo-Indian
shunter who were in receipt of Rs. 120 and Rs. 150 respectively and who
failed to pass the periodical re-test of eye-sight in Class Al, but were
certified as fit for Class A2, were absorbed as guards grade I.

Pandit 8atyendra Nath 8en: May I know if the claims of the
%ndian guards were ignored in the two cases cited by the Honourable
Tember ?

Mr. P. R. Rau: I have just stated that these two persons were
offered employment, because they had failed in the eye tests for their
previous posts and were absorbed in some other posts for whieh their
eves were suitable.

Mr. M. Maswood Ahmad : Had they passed the examination for
posts of guards ?

Mr. P. R. Rau : I am afraid I must ask for notice.

Mr. Muhammad Aghar Ali : Are those orders still in force %

Mr, P. R. Rau: That is the general rule.

MALADMINISTRATION IN THE DINAPUR DivisioN, East INDIAN RamLway.

3. *Pandit Satyendra Nath 8en : (a) Will Government please
state if it is the policy of the Railway Board not to interfere in matters
of administration ?

(b) Are Government aware that the attention of the Railway Board
has been drawn te various cases of maladministration in the Dinapur
Division of the East Indian Railway, by a large number of questions
asked by various Members of this House during the last twelve months ?

1.168LAD e



4 LEGISLATIVE ASSEMELY, [16Tn JuLy 1934,

(c) If the answer to part {b) be in the affirmative, will Government
please state if the Railway Board have taken any action in any matter ¥
If they have, what action has been taken, and in which cases ?

Mr. P. R. Rau: (a) It is the policy of the Railway Board not to
interfere ordinarily in matters which lie within the competence of Agents
of State-managed Railways.

(b) Government are aware that a number of questions have been
asked, for many of which, I believe, my Honourable friend himself was
responsible, about the Dinapur Division of the East Indian Railway.

(¢) Government obtained information from the Agent in certain
cases and after examination they came to the conclusion that their inter-
ference was not called for.

Pandit Satyendra Nath 8en : Will the Honourable Member kindly
explain the meaning of the word ‘‘ ordinarily *’ ?

Mr. P. BR. Rau: I would suggest to my Honourable friend that he
should consult a dictionary.

Mr. Lalchand Navalrai : May I know if the Honourable Member
and the Railway Board have laid down a dictionary meaning for the words
‘¢ ordinary ”’ and ‘¢ extraordinary ’’, and if they have been sending for
reports relating to ‘‘ ordinary ’’ cases and ‘‘ extraordinary ’’ cases ?

Mr. P. R. Rau : Ma}; I ask the Honourable Member to repeat the
question ?

Mr. Lalchand Navalrai : May I know the meaning of the words
‘‘ ordinary ' and ‘‘ extraordinary '’ according to the Railway Board’s
dictionary ¢

Mr. P. R. Rau : The Railway Board have not published a dictionary
of their own.

Mr. Lalchand Navalrai : Have they laid down any policy in black
and white with regard to their interference in ‘‘ ordinary '’ and ¢‘ extra-
ordinary ’’ matters ?

. Mr. P. R Rau: No, Sir; we follow the ordinary dictionary mean-
ing.

Mr. Lalchand Navalrai : May I know if since the last Session there
have been any cases in which the Honourable Member himself treated
ordinary cases as extraordinary after calling for reports from the Agents f

Mr. P. R. Rau: My Honourable friend who put the question knows
that because he was very insistent on a particular case being re-examined,
it was re-examined by Mr. Colvin, a Member of the Railway Board.

Mr. Lalchand Navalrai : To the credit of the Honourable Member
I must say that he also did interfere.

ord Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
er.

Pr. Ziauddin Ahmad In view of the faet that all questions
relating to the subordinates in the Railway service cannot be asked
in auy Provincial Council except in this House, is it not a fact that the

Railway Board is responsible for the action of all their subordinates to
this House ¢ .



QULESTIONS AND ANSWERS. 5

Mr. P, R. Rau: Sir, I have pointed out .many times on the floor
of this House that to dxs(harge that responsibility the Raﬂwav Board
must delegate certain powers to their Agents.

~ Dr. Zjauddin Ahmad : That is not my question. Delegatlon is an
internal arrangement between the Railway Board and their Agents with
which we are not concerned. What we are concerned with is this. The
Railway Board is responsible to the Legislature for all the action taken by
their subordinates in the Railway Department as distinet from the general
administration for which the local officers are responsible §

Mr. P. R. Rau : These questions ordinarily relate to matters which
are within the province of the local administration.

Dr, Zianddin Ahmad : Certain questions were asked about the
Dinepur Division of the East Indian Railway. Then the Honourable
Member cannot shove the responsibility to the Agent, because the Agent
cannot answer any of those questions in the Legislature and so the Rail-
way Board is responsible for all the actions of their subordinates here,
and I should like to say that they should not shirk their responsibility

to the House.
RE-ARRANGEMENTS OF THE GANDHARA AND PRE-HIsTORIC GALLERIES.

4. *Mr. Gaya Prasad 8ingh : (a) With reference to their reply to.
question No. 550 given on the 27th March, 1934, will Government be
pleased to state which officer is responsible for the recent re-arrangements
of the Gandhara and pre-historic Galleries ¥ Is it the Supermtendent of
Archzological Section, Indian Museum, or is it the Assistant Superintend-
ent, Archesological Sur\rev, Eastern Cn-ele?

(b) Is it a fact that the Central Iron Screen, arranged in a square,
in the Gandhara Gallery has reliefs, ete., hanging on it on both sides
without any common background to these sculptures ¢

(¢) Are the other sculptures in the Gandhara Gallery placed at a
right angle to the windows or along the walls ¢ Are Government aware
that light is very important for the effect of sculptures ¢

(d) Were these changes in the Gandhara Gallery, detailed in parts
(b) and (c), carried out n.ader the instructions or with the approval of the
Director General of Archwology ¢

Mr. G. 8. Bajpai: (a) and (d). The Galleries in question were re-
arranged by Mr. N. G. Majumdar under the instructions of the Director
General of Archeology in India. Mr. Majumdar was entrusted with the
completion of the Guide Books to the collection of  antiquities in the
Arch®ological Section of the Indian Museum and it was considered that
the task could most suitably be entrusted to him. The superintendents
eoncerned concurred in this arrangement.

() Yes. The present arrangement is not ideal but cannot be
improved on, partly because of the limitations of space and partly for
lack of funds which prevents acquisition of suitable show-cases.

(o) The larger sculptures in the Gandhara gallery are arranged on
masonary benches, along the four walls, and parallel to them and every °
etideavour has beeh made to uﬁhse the hghtmg capacity of the rooms to
their best advantage,
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RECRUITMENT OF INDPANS IN THE INDIAN Lac RESEARCH INSTITUTE.

6. *Mr. K. C. Neogy : With reference to the answers given on
the 27th November, 1933, to the starred question No. 1181 and the
supplementary questions connected therewith, regarding advertising
the posts in the Indian Lac Research Institute and recruitment of Indians
when the contracts of the present incumbents expired, will Government be
pleased to state whether the Lac Cess Committee was duly apprised of
the desirability of taking action on the lines suggested ! If so, with what
result ¢

Mr. G. 8. Bajpai : Yes. The matter will be considered by the Lac
Cess Committee at their next meeting which will be held in October or
November.

ProTEST BY MUSLIMS AGAINST THE SACRILEGE OF THE (GRAVES AND MoSQUES
IN DELHIL

6. *Lieut. Nawab Muhammad JIbrakim Ali Khan: (¢) Tr it &
fact that in 1930 when the work of clearing the site for the Irwin Hospital
in New Delhi was taken in hand, the Muslim community of Delhi had
made a vehement protest against the sacrilege of the graves and jnosques
gituated there ? Is it also a fact that Government bad to stop the work
under orders of the Deputy Commissioner, Delhi, which read as follows 1—

‘¢ All work that was being carried out on the site of the New Hospital has

been stopped until the issues that have cropped up now are not thoroughly
investigated. The issues will be decided in consultatinon with respectable
members of the Muslim community,
(84.) A. H. LAYARD,
Dated 16th September, 1930. Deputy Commissioner, Delhi.’’

(b) Is it a fact that several notice boards bearing these orders were
fixed at the site, and that a few of them are still in tact at the site ?

(¢) 1s it a faet that in pursuance of the notice referred to in part (a)
above, the Local Government held three meetings on the 4th November,
1930, the 19th November, 1930, and the 3rd December, 1930, for consulta-
tion with the Muslims of Delhi ¢

(d) Is it a fact that at these meetings the Muslims made the follow-
ing demands, viz. :

(1) re-construction of the demolished mosques,
(i) reservation of the rights of public entry therein, and
(i) preservation of their present approach roads to the places ¥

(e) 15 it a fact that at the meetings referred to in part (¢) above,
the Muslims submitted the Fatwas of the Ulemas, as well as the proceed-
ings of a special meeting held at Jama Masjid, Delhi, as appeared in the
Aljamiat of Delhi, dated the 13th and the 18th November, 1930, to
impress upon Government the consensus of opinion of their religious
leaders and the public with regard to their demands ¢

(f) Is it a fact that at the last meeting beld on the 3rd December,
1930, the Chicdf Commissioner, Delhi, promised .to . consider the resylts
achieved hy the discussion with the Muslim leaders and to make his recom-
mendatinns to the Government of India ¢ RO SIS

sodet i
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(g) If the replies to' parts (a) to (f) above be in the affirmative, will
Government plénse state whether the Chief Commissioner, Delhi. made
any recommendations to the Government of India in the matter f If he
did; what were his recommendations and what orders were passed thereon
by the Government of India ¥ Were the orders of the Government of
India coramunicated to the Muslim leaders who took part in the proceed-
ings of the meetings held by the Local Government ¢ If not, why not 1

Mr. G. 8. Bajpai : (a) to (f). Yes.

{g) No orders were passed on the suggestions made by the Chief
Commissioner in 1930, as, on account of financial stringency, the execution
of the project had to be postponed. In the revised lay-out every attempt
will be made to give effect to those suggestions as far as possible.

Licut. Nawab Muhammad Ibrahim Al Khan : With regard to part
(d) of the question, may T know how many mosques have been demolished
and under what authority ?

Mr. G, 8. Bajpai: So far as my information goes, not a single
mosque has been demolished, and, therefore, the question of authority does
not. arise.

Sirdar Harbans 8ingh Brar : May I know if the Gurdwara in the
locality of the Lady Reading Hospital will be treated as any other Moslem
monument ? :

Mr. G. 8. Bajpai : So far as I am aware, there is no Gurdwara
situated in this particular locality.

8irdar Harbans Singh Brar ; There is litigation going on there.

Mr. G. 8. Bajpai: Neither my local knowledge of the particular
place nor the information that has been supplied to me by the P. W. D.
shows that there is any Gurdwara in_that locality.

Sirdar Harbans 8ingh Brar: But I may inform the Honourable
Member that the Gurdwara is situated very near the Lady Reading
Hospital.

Mr. G. 8. Bajpai: The question is not about the Lady Reading
Ilospital, but about the Irwin Hospital.

GRAVEYARD oF MEHDIAN AND THE DURGAH OF KHWAJA MIR DARD 1N DELHI.

7. *Lieut. Nawab Muhammad Ibrahim Ali Khan : (¢) Will Gov-
ernment please state if the present routes branching from the circular
road outside Delhi and Turkman Gates for approaching the three mosques
which are situated on that land, the grave-yard of Mehdian and the
Durgah of Khwaja Mir Dard Dehlvi, which have been shown as preserved
monuments in the revised plan of the site, have also been kept in view f
If not, why not ?

(b) Are Government aware that the grave-yard of Mehdian is the
buarial place of the renowned Muslim doctors of Divinity like Maulana
Shah Abdul Asziz Mohaddis, Dehlvi and others, and is for this reason held
sa;:red by‘r the entire Muslim community in India and visited frequently by
pilgrims ¢ o



8 LEGISLATIVE ASSEMBLY. [16TH JuLy 1934,

-~ (¢) Are Government aware that .the Durgah of Khwaja Mir Dard
Dehlvi is for similar reasons as mentioned in part (b) above held sacred
by the Muslim community ?

(d) Are Government aware that the religious feelings of the Muslim
community will be severely injured if they are deprived of their right of
visiting the shrines, which have been proposed to be blocked up by enclos-
ing them within Government buildings without leaving any aceess to them ¢

(e) Is it a fact that both the shrines mentioned in parts (), (¢)
and (d) are admitted to be preserved monuments of Class d (45i) in the
Government  publication of the Archmological Department named
¢ Mohamedan and Hindoo Monuments of Delhi Zail ’’, Volume II, page 65,
like the Gurdwaras of Bangla Sahib and Rakab Ganj mentioned on
pages 10 and 229 ¢bid, as well as Hanuman Temple and Jain Aggarwal
Temple shown on pages 9 and 14 ibid. ¢

(f) Is it a faet that the Gurdwaras and the temples referred to in
part (e) above have been allowed large compounds, boundary walls and
access by main roads ¢!

(g) If the replies to parts (¢) and (f) be in the affirmative, will
Government please state why the shrines referred to in part (e) above
have not been equally enclosed within boundary walls and by providing
them with suitable approach roads ?

(k) Is it.a fact that the shrine mentioned in part (b) above has been
surrounded by clerks’ quarters in such a way that it has become totally
invisible to the visitors from outside, and that a cattle byre is proposed to
be built in its vieinity with a gate just opposite to the shrine ?

Mr. G. 8. Bajpai : (a) The three mosques in the first part of this
question presumably refer to the graves and mosques mentioned in his
preceding question, I have dealt with them in the answer which T have
just given. The grave-yard of Mehdian and the Durgah of Khwaja Mir
Dard Dehlvi are quite outside the lay-out of the proposed Irwin Hospital,
which in no way interferes with the approach to these two monuments.

(b) and (¢). Government are aware of the sentiments of the Muslim
community.

(d) Does not arise.
(e) Yes.

(f) Government have not allotted any areas to the Gurdwara or
any other shrine. The space left unbuilt on at any point, and the fencing,

ete.. have been adapted mainly to the general lay-out of adjacent roads
and buildings.

(g9) Suitable means of access will be provided to the two Muslim

monuments referred to in part (a) of the answer, and it is also intended
to enclose them.

(k) This shrine has been surrounded by new quarters, but an ade-
quate space has been left on all sides, and roads giving access to it from the
east, the south and the west are under ¢omstruction. The proposal to
build a cattle byre in the vicinity has emanated from the New Delhi
Municipality. Government will consider whether the !byre cannot be
Jocated elsewhere. '
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QUESTIONS AND ANSWERS,

. REDUCTION IN THE STRENGTH OF THE RAILWAY GANGMEN ON THE NozTtH
WESTERN RATLwaY.

8. *Mr. Lalchand Navalrai: (a) Will Government be pleased
to state if it is a fact that the strength of the Railway gangmen on the
North Western Railway lines has recently been reduced from 20 men per
four miles to 15 men ¢t .

(b) Ts it also a fact that. instend of the old system of .through backing
on the line, batch-backing, wherever necessary, has been introduced ¢

(¢) 1s it also a fact that the gangmen have been ordered to work in
the station yards on particular days t If so, why !

(d) Is it a fact that this system was introduced by Mr. R{)bi while he
was acting in place of the permanent Chief Engineer, Lieut.-Colorel
W. Macre, R.E. t If so, what were his recasons for doing so ?

(¢) Are Government aware that the Permanent Way Inspectors, who
actually work on the spot, find the new system inefficient, harmful and
inconvenient ¢

(f) Do Government propose to go into this matter and issue proper
and suitable orders so as to make the system safe and efficient ?

Mr. P. BR. Rau: (a) Government are informed that this has been
done on some sections. \

(b) Through packing as a regular yearly opera.tion has peen sus-
pended. Maintenance of track is now done according to a txgneatable
which includes all the necessary operations, such as patch packing.

(¢) Yes, station yards also require maintenance.

(d) The new system was proposed. by Mr. E. B. Robey and was
introduced by Lieut.-Colonel W. Maera in order to reduce expenditure
on maintenance without materially impairing efficiency.

(¢) No reports to this effect have been received by the Railway
administration.

(f) Government see no reason to interfere.

Mr. Lalchand Navalrai : May I know whether the present Agent,
Lieut.-Colonel Maerm, is also of the same opinion ?

Mr. P. R. Rau: I have just stated that the change was introduced
by Lieut.-Colonel Macre.

Mr. Lalchand Navalrai: I did not hear the Honourable Member's
teply to part (e¢). May I know whether the permanent way inspectors
were against this system and even now they do not think that that is a
suitable system ?

Mr. P. R. Rau: I am not a technical man ; neither, I believe, is my
Honourable friend. But I prefer to trust to the opinion of our expert
advisers, the Chief Engineers of the line, and I do not think I can take
the opinion of permanent way inspectors as against the opinion of Chief
Engineers. '

Mr. Lalchand Navalrai : May I also know from the Honourable
Member if, when these people are working in the station yard, their
work is not suffering on that account ? o
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“Mr. P. R.Rau: I am sure, the administration will take -sufficient
steps to see that no necessary work is neglected.

AMALGAMATION OF THE QUETTA AND KaracHr DrvistoNs oF THE NORTH
WESTERN RaiLway.

9. *Mr. Lalchand Navalrai:{ (a) Will Government .b.e pleased
to state the number of line-clear stations in the Quetta Division of the
North Western Railway ¢

(b) Are Government aware that in comparison to the other Divisions
of the North Western Railway the Quetta Division is too small to remain
as a separate Division ?

(¢) Are Government aware that the present Divisional system on the
North Western Railway is not approved by the public and by those who
are in the know of its internal working !

(d) If the reply to part (¢) above be in the affirmative, are Govern-
ment prepared to nndertake an enquiry to find out whether or not it
would be advantageous if the Quetta and Karachi Division offices be re-
organized. and a head office of both the Divisions created and located at
Sukkur, which is the central place ? If not. why not ¢

L]

(e) Are Government aware that several suitable and commodious
buildings of the Lloyd Barrage are at present lying vacant and could be
profitably obtained by the North Western Railway and used for locating
the proposed head office of both the Karachi and Quetta Divisions * If so,
do Government propose to move in the matter ¢

Mr P. R. Rau: (a) 51

(b) Quetta is a comparatively small division but owing to its
geographical position cannot be amalgamated with any other division.

(¢) The question of reduction in the number of divisions on the
North Western Railway was re-examined in detail by the Railway Board
recently. They also obtained the opinion of Mr. Pope on the subject.
Mr. Pope’s opinion was thet it would be a mistake at the present time to
embark upon a reorganisation of divisional houndaries with its resultant
upheaval and change of control. The Railway Board agree with this
view and decided to drop for the time being the proposal to reduce the
number of divisions on State-managed Railways.

(d) and (e). A division formed by the amalgamation of Quetta and
Karachi Divisions would be unwieldy and impossible to manage. The
fact. of buildings being available at a certain place cannot obviously be a
deciding consideration in fixing the headquarters of a division.

Mr. Lalchand Navalrai : May I ask if my Honourable friend knows
that Sukkur is the central place in the railway section of Sind, and

why advantage has mot been taken of the Barrage buildings and the
central office located there ¢

Mr. P. R. Rau: I believe everybody will recognise that Karachi is
the most important place in the Karachi Division. .

Mr. Lalohand Navalrai : T do recognise that Karachi may be central,
but it may not be convenient for all.
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Mr. M. Maswood Ahmad : Are Government aware that the shifting
of the divisional headquarters from Karachi to Sukkur Barrage is not
liked by the majority community in Sind ?

Mr. P. R. Rau: I am not aware of that, but I think it would not be
liked by anybody.

Dr. Ziauddin Abmad : I did not follow the answer to part (¢). Are
Gcvernment aware that the present divisional system on the North
Western Railway is not approved by the public and by those who are
in the know ¢

Mr. P. R. Rau : Government are not aware of that.
Dr. Ziauddin Ahmad : Do the Government agree {
Mr. P. R. Rau : Government do not agree at all.

Mr. Lalchand Navalrai: May 1 ask my Honourable friend,
Mr. Maswood Ahmad, whether he is in possession of anything to show
that the majority community is against the division being located at
Sukkur ?

Mr. M. Maswood Ahmad : Certain friends have informed me that
Maslims do not like. ’

Mr. Lalchand Navalrai: I think you are incorrect if you rely on
their opinion.

REFUsAL OF THE COMMISSIONER OF INCOME-TAX TO REFER CERTAIN CASESOF
SIND TO THE HigH Court.

10. *Mr. Lalchand Navalrai: (a) Will Government be pleased
to state if it is a fact that prior to the decision of the Court of the Judieial
Commissioner of Sind in the case of Bulchand Keshavdas versus Com-
missioner of Income-tax, Bombay (25 Sind Law Reporter, page 182) the
Commissioner of Income-tax had refused te refer to the High Court under
section 66 ol the Indian Income-tax Aet questions of law raised by
appellants from Sind on the plea that no reference lay to the Coart of
Judicial Commissioner ? .

(b) If the reply to part (a) be in the affirmative, will Government
be pleased to state the number of cases for each year separately in which
the Commissioner refused to refer such questions for the decision of the
Court of Judicial Commissioner, Sind, on the above plea ?

(¢) Will Government be pleased to state why no reference was made
by the Commissioner to the High Court of Bombay, which was also within
his jurisdiction, and whether they consider the Commissioner acted pro-
perly in refusing such applications ¢

The Honourable 8ir Jomes Grigg : The answer to the first part of
the question is in the negative and the other two parts do not therefore
arise.

Mr. Lalchand Navalrai : There is no definition in the Income-tax
Act whether High Court means a Chartered High Court, and, therefore,
may I take it that, when references are made .to the High Court, they
. ?ou]d ;)e made to the Sind High Court which is not a chartered High

sourt

The Bonouuble 8ir James Grigg : It does not seem to me to arise
out of this question, and, therefore, I must ask for notice.
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AMENDMENT oF SEOTION 9 OF THE INDIAN INCOME-TAX ACT.

11. *Mr, Lalchand Navalrai : Will Government be pleased to state
if it is contemplated to amend section 9 of the Indian Income-tax Act,
1922, in view o? the divergent rulings of the various High Courts, especially
the following : |

(f) In the matter of Chuni Mal (A. I. R., 1929, Lahore, 508)

(#) Mahomed Naqi versus Commissioner of Income-tax, Punjab,
A. 1. R, 1931 (Lahore, 656) ;

(#f) Chunamal Saligram wversus Commissioner of Income-tax,
Punjab (A. I. R, 1931, Lahore, page 433) ; and

(fv) in the matter of Krishnalal Seal (A, I. R., 1932, Caleutta,
page 886) ¢

If not, why not ?

The Honourable Sir James Grigg : No. Of the four cases men-
tioned by the Honourable Member barring case (1), viz.,, of Mahomed
Nagqi which appears to refer to a different matter, cases (¢) and (1##4) were
decided by the Punjab High Court and case (iv) subsequently by the
Calcutta High Court. The latter Court has fully considered the
previous judgments of the Punjab High Court and disagreed therefrom
giving reasons therefor. The Government of India agree with the
Calcutta High Court and in consequence consider that there is no neces
sity to legislate as there is nothing in the Income-tax Act in this con-
nection which needs any amendment.

GRIEVANCES OF TEE PRINCES OF THE MOoGHAL DYNASTY.

12. *8eth Haji Abdoola Haroon : (a) WHl Government be pleased
to state whether they have received a copy of the Oudh Akhbar, dated the
2nd May, 1934, in which was published an article on the troubles of the
princes of the Moghal dynasty, and in which Government have been ve-
quested to bestow their best consideration on the said matter ¢ If so,
will Government please place a copy of the same on the table for the in-
formation of the Members of this House *

(b} Will Government please state plainly whether the whole case, as
prepared by Kudratullah Siddiqui and printed in the said paper, or any
part thereof is correct ?

(¢) Will Government also please state the steps they are taking to
remove the said difficulties and troubles ¢

Mr. H A F. Metcalfe : With your permission, Sir, I will answer
questions Nos. 12—15 together. The information is being collected,
and will be given to the House in due course.

PENSIONS PAID TO THE MEMBERS OF THE OLD RovaL FamiLy or DErm.

‘118, “Beth Haji Abdoola Haroon : Will Government be pleased .
to state if the members of the old royal family of Delhi who are residing
in this province are receiving Rs. 5 or Rs. 6 per month as pension from
Government ¢ Is that pension being paid from the Governmeént Treasury,

t1'or answer to this question, see answer to question No. 12,
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or from the properties of the members themselves or from the money which
the late Bahu Begum Saheba, mother of the late Nawab Vazir Asafuddow-
labh, had deposited with Government and the interest of which is
thus being paid ¢

LoAN TAKEN BY GOVERNMENT FROM THE LATE Banu BecuM, MOTHER OF THE
LATE NAWAB VAZIR ASAFUDDOWLAH.

t14. *8eth Haji Abdoola Haroon : (¢) Will Government be pleased
to state if they had taken a loan of one crore, eight lakhs and fifty thousand
rupees in 1814 from the late Bahu Begum Saheba, mother of the late
Nawab Vazir Asafuddowlah, and if a mention of the fact is made in
the Treaty No. 38 1
(b) Will Government be pleased to state what portion of the interest
on the above amount is now being paid to the descendants of Mirza Sulai-
man Shikoh, Prince of Delhi, who went and resided at Lucknow (Oudh)
and whose name is to be found at the top of the list attached with the said
treaty, and who was the recipient of the biggest portion of the interest ?
If nothing is being paid to any of his descendants, what is the amount of
the accumulated interest, and, out of the said amount, what work is being
done in the interest of public or Government ?

MONEY EARMARKED BY A VazIR oF OUDH FOR THE PENSION oF PRINCE
JEHANDAR SHAH'S DESCENDANTS.

115. *8eth Haji Abdoola Haroon : (a¢) Is it a fact that Nawab
Vazir Saadat Ali Khan, Vazir of Oudh, earmarked a portion of the money
mentioned in the Treaty of 1801, amounting to Rupees two lakhs four
thousand yearly for the pension of one of the Princes of Delhi, stationed
in the United Provinces at Benares and named Jehandar Shah, and laid
down that this amount should be paid from the income of some villages
handed over to Government for the said purpose ?

(b) Is the amount mentioned in part (a) still being paid to any of
Prince Jehandar Shah’s descendants ¢ If so, to whom and what amount
If i is not being paid, how is this money being utilised ?

ALLOWANCE Paip To MR. KuDRaTULLAH SIDDIQUI OF LUCKNOW FOR DOING
LoyAL PROPAGANDA FOR THE BRITISH GOVERNMENT.

16. ®*8eth Haji Abdoola Haroon : Will Government be pleased
to state if Mr. Kudratullah Siddiqui of Lucknow, United Provinces, is
paid any allowance for doing loyal propaganda for the British Govern-
went among the depressed classes and ex-royal families of India ¢

The Honourable 8ir Harry Haig : The answer is in the negative.

TRADE DELEGATION SENT TO KABUL,

17. *Mr. M. Maswood Ahmad : (a) Is it & fact that a trade delega-
tion was sent to Kabul ?
(b) Will Government be pleased to state the names of the members of
the delegation and the result of the negotiations %

tFor answer to this question, see answer to question No. 12.
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Mr. H. A. T. Metcalfe : (g) Yes.

(b) The members of the deleégation were :
Mr. W. W. Nind. ‘
Lala Shri Ram.

K. B. Syed Maratib Ali.

They were accompanied by Mr. W. D. M. Clarke, His Majesty’s
Trade Commissioner in Bombay, who had been nominated by His Majesty’s
Government to represent DBritish trade interests.

The delegation has submitted a report to the Government of India,
which is under consideration.

Mr. M. Maswood Ahmad : Will Government be pleased to lay a copy
of the report in the Library of the House ¢

Mr. H. A F. Metcalfe : I am afraid that is not possible at present.

Mr. B. Das : May I know whether that report will some day see the
light of day so that the mercantile community may take advantage of
that trade mission’s report ¢

Mr. H. A. F. Metcalfe : We may all hope so, Sir.

IMPORT OF ForEIGN RiICE INTO INDIAN PORTS.

18. *Mr. M. Maswoed Ahmad : (¢) Will Government be pleased
to state the result of their negotiations in regard to import of forelgn rice
into Madras Presidency !

(b) What steps have been taken by the Government of India and by
the India Office in regard to import of foreign rice into Indian ports ?

(¢) What quantity of foreign rice has been imported into India
sinece January, 1934 ¢

(d) Do Government propose to impose import duty on rice to safe-
guard the interests of Indian riee-growers ¢

Mr. G. 8. Bajpai: (a), (b) and (d). The negotiations have not yet
been completed. The question as to what action, if any, should be taken
is still under consideration.

(¢) A statement is laid on the table.

Statement showing the quantity of foreign rice imported into India since January,
1984,

. Tons.
January . . . 19,628
February .. . .. 15,641
March . .o o 23,207
April .. . .. 32,264
May .. 16,780
June . 14,680

Total s 1,22,200
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Mr. Vidya Sagar Pandya : May I ask when we may expect the result
to be known to the public'¢ -

Mr. G. 8. Bajpai : I am afraid I cannpot fix the actual time.

Mr. M. Maswood Ahmad : Is it .a fact that this question was dis-
cussed in a conferenee a month or two ago ?

Mr. G. S. Bajpai : This question, that is to say, the question of the
rice crop, along with that of a number of other important erops, was con-
sidered by the Crop Planning Conference last month.

Mr. M. Maswood Ahmad : What is the recommendation of the Cou-
ference in connection with the import duty on rice ¢

Mr. G. 8. Bajpai : My Honourable friend already seems to be aware
of their recommendations. If he wants the precise terms, I will lay a
copy of the report in the Library of the House.

Mr. M. Maswood Ahmad : Do the Government agree to the recon:-
mendation of the Conference in connection with the import duty on
rice ?

. Mr. G. 8. Bajpai: That is asking for an expression of opinion.
The Government are merely considering the recommendations at this
stage. '

INDIANS IN CERTAIN ParTS 0F YEMEN,

19. *Mr. M. Maswood Ahmad : {¢) Will Government be pleased
to state how many Indians were iu Hodeida, Sanaa and in other parts
of Yemen in the end of April, 1934 at the time of attack by Saudi army 1

(b) Will Government be pleased to state ‘what steps were taken
to save the lives and properties of Indians {

(¢) Will Government be pleased to state briefly the condition in
Yemen ¢

Mr. H. A. F. Metcalfe : (¢) 300 at-Hodeida, five at'Sapaa and four
in the Yemeni I’art of Luuheiya.

(b) With regard to Hodeida the Honourable Member’s attention is
invited to the Press communiqué on the subject, dated the 14th June, 1934,
a copy of which is laid on the table. No steps were necessary to protect
Incian subjects in other parts of the Yemen. RO

. (c) So far as Government are aware the condition in Yemen is peace-
ful, peace having been concluded between His Majesty King Ibn Saud
and the Imam of Yemen.

. . Press Communigué.

{ntimation has been received that the merchants of Aden, who have commercial
intcrests in Hodeida, addressed a lotter. to the Chicf Commwissioucr, Aden, on the
14th May, 1934, expressing their gratitude for the arrangements made for the pro-
tection of the lives and proporties of British subjects at Hodeida during the period
between the Yemeni evacuation and the Sa*udi oecupation of that town.

A copy of the letter received follows :

‘¢ After tondering due respects, we beg to submit our thanks to Your Excellency
fior the necessary arrangements you have kindly made for the protection of the lives
bf the subjectd of the British Government and their -propertiss at Hodeidn. Had
You not taken interest in making:these grrangements, looting and killing would have
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taken place in the country. By means of your éndeavours, both the British subjects
and otlier inhabitants there have been saved of looting and kiling.

We therefore offer you our sincere thanks for the same. All the Muslime in the
other countries are also thankful to you.

We request you kindly to convey our thanks to the Commander of H. M. 8,
¢ Penzauce ’ for the interest and emergy he has taken in proteeting the interests of

the inhabitants.’’
A, F. EMMRR,

Assistant Secretary to the Goverrment af India.
FOREIGN AND POLITICAL DEPARTMENT,
S1MLA ;
The 14th June, 1934.

STEP TAKEN BY THE BENGAL GOVERNMENT FOR SALT MANUFACTURE IN
BeNGAL.

20. *Mr. M. Maswood Ahmad : (a) Are Government aware of the
steps taken by the Bengal Government for the salt manufacture in Bengal ?

(b) Will Government be pleased to state in what way the money which
has been given to the Bengal Government out of the salt duty, has heen
spent by them ?

The Honourable Sir James Grigg : (a) Yes.

(5) 1 would invite the attention of the Homourable Member to the
stetement laid on the table of the House on the 24th January, 1934, by my
predecessor in reply to parts (¢) and (d) of Mr. 8. C. Mitra’s starred ques-
tion No. 1437, dated the 16th December, 1933.

CocaiN HarsourR CHANNEL LIGHTING SCHEME.

21. *Mr. M. Maswood Ahmad : (a) Is it a fact that the Government
of India have sanctioned the Cochin Harbour Channel Lighting Scheme ?

(b) Will Governinent be pleased to state (s) what the cost will be
and (#) who will bear the cost ¢

The Honourable 8ir Joseph Bhore : (a) The scheme has been sanc-
tioned by the Government of Madras,

(b) The estimated cost of the scheme is Rs. 1,39,952. The expendi-
ture will be met from the Cochin Port Fund.

AccipeNT IN THE PorT TRUST YaArRD AT KaracHI

22. *Mr. M. Maswood Ahmad : (¢) Is it a fact that forty employees
of the Xaraehi Port Trust were injured in a serious accident in the port

trust yard on or about the 5th May, 1934 1
() Will Government be pleased to state the full facts about the
accident and the result of any enquiry if held ¢

The Honourable Sir Joseph Bhore : (¢) An accident occurred, though
not of a serious nature, on the 4th May, 1984.



é; "
B N

r -
QUESTIONS AND ANSWERS, 17

. (b) At about 7-15 p.M, on that.day a North Western Railway engine
which had come into a siding to remove a wagon, adjacent to a dead end
bumped into the wagon, resulting in two of the Port Trust staff receiving
bruises and other minor injuries. . The matter is being investigated.

flﬂ L&lelhlnd Navalrai : Have these people been given any compensa-
tion. v Y S N S PP Y IR TR ]

~ The Honourable 8ir Joseph Bhore : I am not aware of that, Sir, but I
informed the House that the matter was still being investigated.

VALUE OF GOLD EXPORTED FROM INDIs.

23. “Mr. M. Maswood Ahmad : Will Government be pleased
to state the value of gold which has been exported from India since Britain
went off gold standard, up to the 30th June, 1934 ¢

The Honourable 8ir James Grigg : Approximately 200 erores.

Mr. Lalchand Navalrai : May I know the policy of the Government
of India und also the policy of the Honourable Member himself as to whe-
ther the Government are going to allow any further exports of cold ¢

The Honourable 8ir James Grigg : That anticipates question No. 25.

Mr. 8. G. Jog : May I know at least the views of the Honourable the
Finance Member as to whether there is going to be a change in the policy
as regards the export of gold, or is the said policy to continue ?

The Honourable 8ir James Grigg : I can only repeat that that arises
on guestion No. 25 and 1 would ask the Honourable Member to wait for the
answer to that.

Dr. Ziauddin Ahmad : Are Government contemplating putting an
embargo on gold exports as distinet from....

Mr. President (The Honourable Sir Shainmukham Chetty) : Order,
order. That question will arise on question No. 25.

CHANGES IN THE COURSES 0¥ INSTRUCTION IN THE DELHI UNIVERSITY.

24, *Mr. M. Maswood Abmad : (a) Do Government propose to
shorten the secondary course and to have a three. years higher secondary
course for a smaller number of students in the Delhi University % :

{0) Do Government propose to make arrangements for teaching
all subjects except English through vernacular !

(¢) What changes are Government contemplating in the courses of
reading of the Delhi University ¢

Mr. G. 8. Bajpai: (a¢), () and (c). The Honourable Member
presumably refers to certain suggestions made in paragraphs 11 and 12 of
a letter addressed by the Government of India in the Department of
Education, Health and Lands to the Chief Commissioner, Delhi. As in-
dicated in that letter, Government have invited the opinion of the Univer-
sity on these suggestions and await a reply. No decisions will be reached
until the views of the University have been considered. o :

TA68LAD LI
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e

ImrposrTioN oF AN ExrorT DuTY ON GoOLD.

25. *Mr. M. Maswood Ahmad : Do Government propose to impose
duty on the export of gold from India ?

The Honourable 8ir James Q@rigg : I would refer the Honurable
Mcmber 1o the reply which my predecessor gave to question No. 340
asked by Mr. Badri Lal Rastogi on the 1st September, 1933. (Laughter.)

Mr. B. Das : May I ask the Government of India whether it will not
be advantageous (o them, by putting an embargo on gold exports,......

Mr. President (The Honourable Sir Shanmukham Chetty) : That is
asking for an opinion.

Mr. B. Das : May I inquire if Government are at present considering
any policy of putting an export duty on gold as they put on gold mined
in India ?

The Honourable 8ir James Grigg : If the Honourable Member will
refer to the answer to which T have already referred, part (b} thereof
says that ‘“ Government do not give intimation in advance of their inten-
tions about taxation '’

Mr. B. Das : Had Government put a duty of ten per ceat. only, they
would have got Rs. 20 crores to meet the deficit Budget of the Government
of India.

Mr. S. G. Jog : Is it not the case that the old policy of the Govern-
ment in the matter of the export of gold needs review and revision in
view of the present circumstances ?

The Honourable 8ir James Grigg : That is evidently th: Honouvable
Member’s own opinion, and T think he will not expect me either to agree
or to disagree with him.

Mr. H P. Mody : Do Government regard with undiluted satisfac-
tion thie continued draining away of gold from this country

The Honourable 8ir James Grigg : That amounts to an expression of
opinion.

Mr. Vidya 8ags:1 Pandya : Ilas there been any correspondence with
the Secretary of State in the matter of imposing a duty on gold, &nd
may I ask if that correspondence can be laid on the table of the House ?

The Honourable 8ir James Grigg : I must have notice of that. There
has certainly not been any correspondence in the last ten weeks.

8ir Abdur Rahim : Do Government propose to take any action with
respect to the export of gold that is going on for nearly two years now ?

The Honourable 8ir James Grigg: That is precisely the question that
I answered in reply to question No. 25.

Dr. Ziauddin Ahmad : In view of the statement made by His Excel-
lency the Viceroy at the time of the depression that we must depend
upon our reserves of gold—and that was made at a time when the export
of gold amounted to 125 crores, while now it has risen to 200 crores—
may 1 ask whether the time has not come when you should put an smbargo
on gold exports ¢



QUESTIONS AND ANSWEES. 19

The Honourable 8ir James Grigg : The Honourable Member is again
asking me to go beyond the answer I have already given, and I am not
prepared to do that.

8ir Abdur Rahim : Do I take it that the Government wish to con-
tinue the same policy !

The Honourable 8ir James Grigg : That also is a question which I
have already answered.

Mr. Vidya S8agar Pandya : May I ask if the Honourable Member will
be able to publish the previous correspondence, that is, that took place
before the last ten weeks for the information of the House 1

The Honourable 8ir James Grigg : I must look up whether any exists
before I can answer that question.

Mr. M. Maswood Ahmad : Is it a fact that the reason for not im-

posing a duty on the export of gold is that the Secretary of Stute doex
not want any duty on the export of gold 1

The Honourable 8ir James Grigg : The Honourable Member is
expressing his own opinion.

Mr. M. Maswood Ahmad : I want to know the fact—whether that is
a fact or not.

The Honourable 8ir James Grigg : Perhaps the Honourable Member
will be good enough to put that question on the paper.

Mr. T. N. Ramakrishna Reddi : In view of the fact that several new
Honourable Members have come in, will the IIonourable Member kindly

read out the answer to the question of Mr. Rastogi, instead of referring to
the answer given some time ago ?

The Honourable 8ir James Qrigg : Shall I read out the answer to the
relevant part of the question ? It is this :

‘¢ Government do not give intimation in advance of their intentions about taxation.’’

Mr. Lalchand Navalrai : 1 will repeat my question. I want o know
whether the Honourable Member is going to pursue the same policy to
which hLe has referred and which was adopted by the former Fiuance
Member, or whether he has now thought out the problem afresh to see
if he can now change it.

The Honourable 8ir James Grigg : I have already answered tha
question to the maximum extent I am capable of answering it. ‘

-Dr. Zianddin Ahmad : Has there been any communication between
the Government of India and the Secretary of State about this export of
gold ?

The Honourable 8ir James Grigg : That question has been answered.

Mr. Gaya Prasad Singh : Are Government aware of the strong feel-

ing that exists in this country with regard to the unrestricted export of
gold out of this country ¢

The Honourable 8ir James Grigg: Government are aware of all
relevant considerations,

_ Mr. Gaya Prasad Singh : Including the strong feeling that exists in
this country ¢

L168LAD »8
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The Honourable Sir Jamee @rigg : Yes, and of every other relevant
consideration. -

Mr. B. Das : Are Government aware that the statement in the
Controller of Currency’s report that a very little percentage of this 200
crores of exported gold is distress gold is untrue and that the belief of
the mercantile community is that more than fifty per cent. of this gold
iy :distress gold ?

The Honourable 8ir James Grigg : I am aware of the opinion
expressed in the statement of the Controller of the Currency, and I am
aware that different opinions are held by other people. :

Mr. H. P. Mody : Have Government any information as to whether
all tiis gold is distress gold or comes out of surplus hoards ! Are Gov-
ernment in a position to say anything with regard to the quantity of gold
whick still remains !

The Honourable 8ir James Grigg : The only official informnation is
that contained in the report of the Controller of the Currency.

STRIKES OF THE TEXTILE WORKERS OF BOMBAY.

26. *Mr. M. Maswood Ahmad : (a) Will Government be pleased
to make a full statement about the strikes of the textile workers of
Bombay ?

(b) Will Government be pleased to state (¢) whether they have re-
ceived any correspondence from the Local Government in this connec-
tion, (4i) the reasons and the extent of the strike, (#:) the action taken
by the Local and the Central Government, (iv) the demands of the
‘labourers, (v) the number of the lathi charges made by the police, (vi)
"the action taken by the millowners to meet the labour grievances, and
(v#1) whether the trade unions of the workers have been recognised by
the employers ?

The Honourable 8ir Frank Noyce : I have called for certain infor-

mation from the Government of Bombay and will lay a reply on the
table of the House in the course of the next few days.

Mr. 8. G. Jog : May I know what action precisely has been taken
by the Government of India and by the Local Government, so far as these
strikes are concerned ?

The Honourable Bir Frank Noyce : I venture to think that, that
question would be more relevant after I have laid the reply which I pro-
pose to lay on the table of the House.

Mr. B. Das : Has the attention of the Honourable Member been
drawn to a Press report issued two or three days ago that the Bombay
Government are contemplating to have another inquiry regarding the
wages of the workers of the Bombay mills ¢

The Homourable 8ir Frank Noyoe : The Bombay Government have
already had an inquiry regarding the wages that are paid in the cotton

textile industry of Bombay, and the report on that subject has already
« bean, published.

Mr. B. Das : Is the Press report correct that the Bombay Govern-

ment are contemplating a fresh inquiry on the wages of the textile
‘ workers ? .
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The Honourable Bir Frank Noyoe T have no information at prssent
on that subject.

Mr. M. Maswood Ahmad : Are Government aware thgt more than a
miéfth ago notice of this question was given 1
* the Honourable Sir Prank Noyce : Yes, and action was taken im
mediately: The Honourable Member will understand that the situation in
Buhibay has changed considerably from time to time : I was very anxious
to give him the latest information on the subject.

Mr. M. Maswood Ahmad : But the result is that we did not get any
information.

LETTING VALUE LEVIED BY THE MUNICIPAL CORPORATIONS OF BOMBAY AND
KARACHI FROM LANDLORDS ON ACCOUNT OF MUNICIPAL TAXES.

27. ¢8eth Haji Abdoola Haroon : (a) Will Government be pleased”
to state the percentage of annual letting value allowed to bona fide land-
lords in the cities of Bornbay and Karachi respectively, as allowance on’
account of repairs in connection with the payment of income-tax under
the head ‘‘ Property ’’ !

(b) What is the percentage of letting value, respectively, levied by
the Municipal Corporations of Bombay and Karachi from bong fide land-.
lords on account of municipal taxes !

(¢) Has the attention of Government been drawn to the fact that,
in view of the heavy municipal taxes on house property in the cities of
Bombay and Karachi, the allowance referred to in part (a¢) is miserably
insufficient ?

(d) Do Government propose to amend section 9 of the Indiam:
Income-tax Act, 1922, so as to make due provision for an allowance with
regard to the municipal taxes also ?

The Honourable Bir James Qrigg : (a) One-sixth of the annuai
letting value is to be allowed on account of repairs in all cases where re-
pairs are to be executed by the landlord concerned. .

(b 16 per cent. on gross rental valuation for Bombay and 14 per cent.
Yor Kaxachl as far as the Income-tax Department is able to ascertain.

(¢) No. An allowance on account of repairs has, as a matter of fact,
nothing to do with the payment of municipal taxes.

(d) No. P

&~ -
JINEQUITY IN THE MATTER OF THE LEVY OF INCOME-TAX IN CONNECTION WITH
THE OwNERS OF Housg PROPERTY.

28. *Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state the percentage of income permitted to owners of house prope
-as allowance exempt from the payment of income-tax to Government ¢

(b) What is the percentage of income permitted to ownérs of business
2 allowance exempt from ‘the payment of income-tax to Government t -

= (¢) What is the ‘comphrative disadvantage to the owmers of house
‘property. in the matter of payment of income-tax to Government !
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(d) Do Government propose to do away with the inequity in: the
matter of the levy of income-tax in connection with the owners of house
property 1 .

The Hon'ble Sir James Grigg : (a), (¢) and (d). The Income-tax
Act does not prescribe any such percentages. The last two parts of the
question do mnot therefore arise.

(b) The various allowances to be made in computing (a) income
chargeable under the head ‘‘ Property ’’ and (b) business income, are
laid down in sections 9 and 10 of the Act, respectively.

TRANSFER OF THE PosT OFFICE AT NIBKARORI IN THE DISTRICT OF
FARRUKHABAD.

29. *Lala Hari Raj 8warup : (a¢) Are Government aware that the
Post Office at Nibkarori in the District of Farrukhabad, Tehsil
Farrukhabad, where it was located for 60 years was removed to Bihar,
another village, about two years ago ¥ If so, what were the reasons for
its removal to that place !

(b) Are Government aware that on a representation being male by
the residents of Nibkarori in the matter, an enquiry was made by the
District Magistrate through the Tehsildar, who reported that Nibkarori
was a much larger village with a larger population and a market !

(¢) Are Government aware that the Tehsildar also reporte:l that
Nibkarori has better claims for a Post Office than Bihar ¢

(d) Are Government aware that the Post Master General passed an
order for the retransfer of the Post Office to Nibkarori ?

(e) Are Government aware that the order was not carried out ?

(f) Are Government aware that it is a fact that the Distriet
Magistrate twice recommended for the retransfer of the Post Office to
Nibkarori, and that his recommendation was not heeded, and the Post
Mauster General, United Provinces, revoked his previous order !

(g) Are Government aware that a representation was again made
in March, 1934, for the location of the Post Office at Nibkarori ¢

(h) Will Government be pleased to state what steps, if any, are being
taken on that representation ?

The Honourable 8ir Frank Noyce : () A permanent post office was
opened at Nibkarori on the 1st April, 1902. As it was found in 1931, that
it was working at a loss, the question of reducing its cost was taken up.
The Extra Departmental Branch Postmaster of the office did not agree
to any reduction in his allowance and as no other suitable man counld be
found for the charge of the officc at Nibkarori it was, with the concar-

isgge of the District Magistrate, removed to Bihar on the 11th March,

() to (e). In consequence of representations received from the
residents of Nibkarori, the Postmaster-General, United Provinces, made
further enquiries into the case through the district authorities and on
the recommendation of the District Magistrate ordered the removal of
the post office from Bihar to Nibkarori. The residents of Bihar, how-
ever, protested and the Divisional Superintendent of Post Offices was



QUESTIONS AND ANSWERS, .- 23
asked to investigate the case personally. He recommended that the
post. office should remain at Bihar, but that the residents of Nibkarori
should get a daily delivery of their letters. Arrangements accordingly
were made and the orders for the removal of the post office to village
Nibkarori were cancelled.

(f) Conflicting recommendations have been made by the Distriet
Officers at different times as to the relative suitability of Bihar and
Nibkarori for the location of the post office. The circumstances in which
the Postmaster-General cancelled his order for the shifting of the post
office from Bibar to Nibkarori have heen explained in the reply to the
previous parts of the question.

(g) Yes.

(h) Tt is under the consideration of the Postmaster-General, United
Provinees.

Free SuppLY OF STATISTICAL PUBLICATIONS TO UNIVERSITIES.

30. *Lala Hari Raj 8warup : (¢) Will Government be pleased to
state what statistical publications of the Government of India used to be
supplied free to the various Indian Universities ?

(b) Is it a fact that recently Government have passed orders stop-
ping the free supply of such publications to the Universities ?

(c) Are Government prepared to consider the advisability of re-’
starting the free supply of statistical publications to Universities which
often carry researches in various directions ¢

Mr. G. 8. Bajpai : In the existing procedure which has been in
vogue since 1928, the Universities can purchase publications of the Gov-
ernment of India at concessional rates, i.e., ordinary published prices
less 25 per cent. discount, if applications are made through, and sup-
ported by, the Local Government concerned. Some of the publications,
which are of interest to Universities, are being supplied free or on
exchange basis. No orders have becn issued since 1928, altering this
practice or discontinuing the free supply of statistical or other publica-
tions, where made. Steps are being taken by some Departments to
resume the free supply of certain statistical publications to Universities,
which was discontinued in 1928. The lists of publications asked for in
(a) of the Honourable Member’s question are not readily available.

ABSENCE OF SENIORITY LIST ON THE EAST INDIAN RAILWAY.

31. *Dr. Ziauddin Ahmad : (¢) Are Government aware that there
exists great dissatisfaction among the officers of the East Indian Railway
on account of the ahsence of a seniority list ¢

(b) Is it a fact that none can say who is senior to whom ?

Mr. P. R. Rau: (a) No. There is at present a seniority list. Cer-
tain representations have been made regarding the information shown
in this list. These are under examination by the Railway Board in con-
sultation with the Public Service Commission.

(%) No. ..
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v Myolhaldhand Navairai ¢ May [ ask, Sir, whether these seniority lists
Mr. P. B. Rau: I have just informed the House that certain people
have represented against that seniority list and its revision is now under
consideration. .
Dr. Ziauddin Ahmad : When do the Government hope to publish this
séniority list, the absence of which is a source of great confusion ?

« ‘Mr.P. R Rau: As soon as the seniority has been fixed after consul-
tation with the Public Service Commission.

Dr. Zianddin Ahmad : How long will it take ¥ Will it take an
infinity 1 ;

Mr. P. R. Rau: I cannot say when it will be published, but it will
certainly not take infinity.

-

TeENURE OF OFFICE OF THE AGENTS OF RAILWAYS.

32. *Dr. Ziauddin Ahmad : Are Agents of Railways appointed for
a period of five years, or without time limit ?

Mr. P. R. Rau : No tenure has been fixed for these posts.

Mr. Lalchand Navalrai : May T know, Sir, why the tenure has not

been fixed when we know that even the tenure of the Executive Mem-
bers is fixed ¢

Mr. P. R. Rau : There are many posts for which no tenure has been
fixed.

ro ‘Dr. Ziauddin Ahmad : In view of the fact that the Board does not
interfere in the work of the Agent, why should we not be given longer
time to understand his business ? Is it not a fact that most of these
Agents have been there only for a short period, and during this time
they are incapable of initiating any new reform except one, namely, to
manupulate for their successor !

Mr. P. R. Rau: T am replying to that question in the next ques-
tion,

AceEnTs oF THE East INpIAN RarLway.

33. *Dr. Zjauddin Ahmad : Will Government 'be pleased to state

thq na.mes.of the Agents and the periods of their service in the East Indian
Railway since 1924 ¢

Mr. P. R. Rau : Sir George Colvin was the Agent of the East Indian
Railway from the 30th September, 1921, to the 28th March, 1933, a period
of nearly 12 years ; Sir Hugh Hannay from the 29th March, 1933, to the
20tk April, 1934 ; Mr. A. V. Venables was appointed to officiate from the
29the-April, 1934.

- Dr. Zisuddin Ahmad : Is not Mr. Venables going to retire nextye;r

and another man will be appointed for another year ?

 Mr. P.R Rau: T am afraid T do not know when Mr. Venables is
due to retire. ’
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Aurmu'nou OF AGE OF PERSONS IN THE RAILWAY SERVICE.
cor ‘U " |n Jd0
34, Dr. Zisuddin Ahmad : () What is the method of altering the
age in cage of persons already in Railway Service !

(1) Has the attention of Government been drawn to the alteration
of the age of Mr. L. Robinson by ten years (vide classified list of sub-
ordinate officers, East Indian Railway, 1924, page 37) 1

Mr. P. B. Rau : (a) No specific evidence has been prescribed, but it
Tuust be such as will satisfy the sanctioning authority, e.g., u birth certi-
ficate.

(b) The Agent, East Indian Railway, reports that no alteration has
been made in the date of birth of Mr. Robinson.
- Mr. Lalchand Navalrai : May I know, Sir, if the age is decided on
the certificates of registered Surgeons or registered medical practitioners
or only by the Railway Surgeons ?

Mr. P. R. Rau : Tt has nothing to do with the Railway Surgeons.
I was talking of a birth certificate.

Dr. Ziauddin Ahmad : I have given the chapter and the verse in
this particular case, and hence the opinion of the Agent was unneces-
sary. Did the Honourable Member consult the particular reference that
I gave in my question ¢

Mr. P. R. Rau: The Agent has reported that no alteration was
made and that is, T think, conclusive.

Dr. Ziauddin Ahmad : May 1 ask whether the Honourable gentle-
man consulted the classified list of subordinate officers of the East
Indian Railway, page 37 ?

Mr. P. R. Rau : I cannot see how, by consulting a particular c¢lassi-
fied hqt T can find ont w hether an alteratlon has been or not.

Dr. Zisuddin Ahmad : If the Honourable gentleman had consulted
the classified list of 1924 and the present classified list, he would have
found the discrepancy. In this particular case, it is a question of
printed facts.

Mr. P. R. Bau Then it must be a clerical error.

Dr. Zisuddin Ahmad @ Does the Honourable Member mean to say
that the reports published by Government contain clerical errors t

Mr. P. B. Rau: Surely my friend is aware that even in printed
reports there may be mistakes.

.. Dr. Ziauddin Ahmad : Do Government propose now to consult the
classified list ¢

Mr. P. B. Rau: I‘or what purpo"w?
Dr. Ziauddin Ahmad : If the reports published by the Railway

deprd are,.full of clerical errors, then we will not know where the
mlmstrat;on ;s and w ere we are |

lr P. R. Rau: There may be clerloal mistakes in any printed
report.
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MeTHOD OF PROMOTIONS ON THE EAST INDIAN RAILWAY.

35. *Dr. Ziauddin Ahmad : On what principle are promotions
given on the East Indian Railway—seniority or efficiency ?

Mr. P. B. Rau : Both factors are taken into consideration.
Mr. 8. @. Jog : Is there any third element ?
Mr. P. R. Rau : I am not aware of any.

CERTAIN CONCESSIONS GRANTED TO THE STAFF OF THE OFFICE OF THE DIRECTOR
GENERAL, Posts AND TELEGRAPHS.

36. *Mr. M. Maswood Ahmad : (¢) Will Government be pleased
to refer to my unstarred question No. 187, answered on the
13th March, 1934, and furnish more elaborate reply giving the names of
those employees who got the concessions although they (s) were actually
emploved in Director General, Posts and Telegraphs Camp Office, Simla|
Delbi, (i) were actually employed after the issue of the letter, (#4)
were actuallly transferred to Director General’s office from some other
office after the issue of the letter, (iv) were actually holding temporary
appointment in the Director General’s Camp Office or at headquarters on
and after the date of the issue of the letter, and (v) never maintained
their homes in or in the neighbourhood of Calcutta {

(b) If the concessions were granted to any of those mentioned in
(1) to (v) of part (a) above, will Government be pleased to furnish de-
tails of their eligibility in accordance with the letter ?

(¢) Will Government be pleased to quote the names of those employees
who were refused the concessions although, prior to the issue of the
letter, (i) they were made permanent, (i) they were actually employed in
Director General’s office at Calcutta, and (4i4) they maintained homes
in or in the neighbourhood of Calcutta !

(d) Tf the concessions were refused to any of those mentioned in (¢)
to (#1) of part (c) above, will Government be pleased to furnish details
about their ineligibility in accordance with the letter ¥

(e) Will Government please state more elaborately the reasons for
refusing the grant of concessions to certain non-concessionists on their
permanent transfer from Simla to Delbi and for not compensating them
for their annual loss of at least Rs. 1,000 each which they drew as part
of their pay in the shape of allowances, etc., from the date of their em-
ployment. that is, continuously for more than ten years and in some cases
20 years ?

The Honourable 8ir Frank Noyce : (a) to (d). The concessions
referred to were sanctioned by Government in 1926 subject to the condi-
tions laid down in the Department of Industries and Labour letter No. 17-
P.T.E, dated the 5th August, 1926, a copy of which was appended to the
reply to the Honourable Member’s previous unstarred question No. 187
in this House on the 13th March, 1934. Those clerks who satisfied the
oonditions received the concessions. So long an interval of time has
elapsed thiat the collection of the details asked for by the Honourable
Member would involve an expenditure of time and trouble incommensu.
rate with the value of the results. ' o
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(e) The concessions were refused in the case of 19 clerks for the
reasons explained in the replies given in this House to Mr. Anwar-ul-Azim’s
starred question No. 482 on the 19th March, 1928, and to-the cut motion
moved by the Honourable Member himself on the 13th March, 1931. As
regards the question of compensation the position was fully explained in
part (b) of the replies to starred questions Nos. 134, 135 and 953 in this
House on the 4th September, 1929 and the 16th March, 1931, respectively.
There is nothing I could usefully add to these explanations.

Apvances For House BuiLpinG.

37. *Mr. M. Maswood Ahmad : (a¢) Will Government be pleased
to refer to the reply given to starred question No. 386, dated the 20th
February, 1930, regarding advances for house building and state if the
replies are based on practice or on any rule ? Is that practice or rule
still in force, or has any modification been made ? If the latter, what
are the modifications ?

(b) If advances for building houses outside New Delhi area are not
granted to employees of the Government of India, will Government be
pleased to state for what purpose Chapter 9, Article 155 (a), of the Civil
Account Code, Volume I, has been made and what is the necessity for in-
serting Note 3 to Rule VII of the Article, vide correction slip bearing
Na. 178, dated the 9th July, 1928 ¢

(c) Is it a fact that the allotment of plots of land in New Delhi area
are now made by public auction only ¢

(d) Do Government propose to consider the matter soon and make
neecessary provision in the rules to enable those ministerial staff of the
Government of India and Attached Offices who, without additional hard-
ship, are unable to meet the recurring expenditure of paying house-rent
from their pay below Rs. 200 per mensem, to purchase land from Govern-
ment on considerably low price within their means with inheritory right
in New Delhi for building their own houses, if so desired ¥ If not, why
not ?

The Honourable 8ir James Grigg : (¢) The reply given to
parts (b), (e) and (f) of question No. 386 was based on Articles 154 and
155 of the Civil Account Code. As regards parts (¢) and (d) the rate
of interest is fixed annually on the basis of current borrowing rates of
the Government of India. The reply given to part (a) was based on
executive orders. The order prohibiting the grant of advances for the
construction of houses in old Delhi has been relaxed in a few exceptional
cases, but it has recently been decided that it must now be more strictly
enforced in view of the re-opening of the New Capital Project.

(b) Article 155 (a) of the Civil Account Code does not apply only
to the headquarters of the Government of India. Note 8 to Rule VII of
that Article was inserted because under the existing rules a house-build-
ing advance could only be granted to a person who possessed funll pro-
prietary rights in the land upon which he intended to build or had a lease
which was not due to expire for a considerable number of vears. Under
the rules relating to the allocation of sites in the New Capital, pernetual
leases could only be granted on production by the applicant of a'certificate
signed by the Chief Commissioner certifying that the buildings had been
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opmpleted in accordance with the agreed eOnditio‘l_mi-;md it was therefore
necessary to amend the rules to-emable advances to be given in sugh' cases.

(c) Yes, except in certain reserved areas.

. (d) I would invite the attention of the Honourable Member to part
(g9) of the statement which was laid on the table on the 27th of March,
1934, with reference to his starred question No. 878.

38.*

Mr. President (The Honourable Sir Shanmukham Chetty) : With
regard to question No. 38, the Chair has to inform the House that under
Legislative Rule 8 (2). His Excellency the Governor General has decided

that it infringes Rule 8 (7). The question has, therefore, been disallow-
ed.

Mr. Gaya Prasad 8ingh : But you, Sir. admitted the question.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member may refer to the Legislative Rules in which it is
pointed out that wherever there is any doubt with regard to the applic-
ability of Rule 8 (1). the decision of the Governor General shall be final,
and, in accordance with that power. His Excellency the Governor General
has held that this comes under the mischief of Rule 8 (7).

Mr. Gaya Prasad 8ingh : May 1 know who referred the case to
the Governor General ?

Mr. President (The Honourable Sir Shanmukhbam Chetty) : The

Chair has explained the proceedings to the Honourable Member. Ap-
parently he is not acquainted with the rules.

Mr. Gaya Prasad Singh : Not quite.

. Mr. President (The Ilonourable Sir Shanmukham Chetty) : Then
he must refer to the rules.

MEMORANDUM SUBMITTED BY THE ALL-INDIA POLICE ASSOCIATION TO THE
SECRETARY OF STATE POR INDIA.

39. *Mr. Gaya Prasad 8ingh : Will Government kindly make avail-
able the memorandum submitted by the All-India Police Association to
the Secretary of State for India, protesting against the proposal to
transfer police force to a responsible Indian Minister ¢

The Honourable 8ir Harry Haig : The attitude of the Indian Police
Association in regard to the transfer of law and order is indicated in
aragraph 2 of the memorandum submitted by them to the Joint Select
ﬁommittqe., The memorandum is included in Volume ITA of the Come

Jittec’s Minutes of Evidence, a copy of which is available in the Library
of the House.

8ir Abdur Rahim : Was the memorandum submitted by the Mem-
bers who are actually in serviee ¢ =~ . ’
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qpro(b BW» Flig I think the memorandum is in-
tend’@;‘to represent the views of all serving Members. The Indian Police
l’Assocmtlon i8 an Association in the main at any rate of serving Mem-

ers

EMPLOYMENT OF PANAMA NATIVES BY THE SIND INDIAN MEROHANTS. -

40. *Mr. Gaya Prasad 8ingh : (a) Are Government aware that
the Panama Government have gerved notice on Sind Indian merchants
residing there to employ in each firm three natives of the place, and that
‘those Indian merchants who have refused to abide by this order have
been asked to vacate the island within a prescribed period ?

(b) Do Government propose to make an enquiry into this matter ¢

Mr. H. A F. Metcalfe : Government have received no information
beyond that laid on the table in answer to starred question No. 278
asked by Mr. Lalchand Navalrai during the Simla Session of 1933.

(d) Enquiry is being made from His Majesty s Minister in Panama
and the result will be communicated to the llouse in due course.

Mr. Lalchand Navalrai : May I ask if there is any agreement or
convention with the Panama Government that the merchants who settle
down there should be allowed to do so without aby restrictions { Have
uny restrictions been since placed upou them !

Mr. H A F. Metcalfe : I am not aware of any particular conven-
tion. If the Honourable Member will put down a question, I will obtain
information for him.

Mr. Lalchand Navalrai : The question arises out of the question
I have already put. If I put down a separate question, it may take some
time to be admitted.

Mr. H. A. F. Metcalfe : I am not at all sure that the Honourable
Member’s supplementary question arises out of the original question.

Mr. Lalchand Navalrai : May I know from the Honourable Mem-
ber whether it does not take a long time to have correspondence with
the Panama Government and in the interval the merchants there are
suffering. Will it not be a quicker process if the Honourable Member
would communicate by telegram with the Panama Government %

Mr. H. A. F. Metcalfe : We have written to the Minister, and we
hope to get a reply by telegram.

WITHDRAWAL OF THE CoNCESSION OF FREE RATLwAY JOURNEY FROM PERSONS .
TRAVELLING FOR ANTI-RABIC TREATMENT.

41. *Mr. Gaya Prasad 8ingh : (a) Are Government aware that
the concession of free rmlway journey to indigent persons in Bihar and
Orissa, travelling for anti-rabic treatment hitherto granted by the rail-
way administrations, has been withdrawn from the 1st July, 1934, and
that the local bodies in the province have accordingly been warned that
- from the above date they will have to bear éxtra charges on account of
raxlway fare of indigent patients within their respective areas proceed-
ing for anti-rabic treatment !
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(b) Why has this concession been withdrawn by the railway ad-
‘ministrations ! ‘ -

(¢) How many such indigent persons in Bibar and Orissa have been
allowed this concession every year during the last five years by the rail-
way administrations ?

Mr. P. R. Rau: (¢) and (b). The Indian Railway Conference
Association decided recently to withdraw the concession of free travel
for such journeys on the ground that if free travel was necessary it is
for Local Governments to defray the cost of such journeys. The sacri-
fice of railway revenue involved could not be justified on commercial
grounds.

(¢) Government have no information. I may add that it was
estimated that the loss to all railways by the grant of the concession
was in the neighbourhood of Rs. 35,000 per annum. The annual num-
ber of free tickets issued was in 1931 about 14.000.

Mr. Bhuput 8ing : Do Government realise that in Bihar and Orissa,
owing to the earthquake, the local bodies have been hard hit, and they
have suffered a great deal on account of the withdrawal of this conces-
sion ! .

Mr. P. R. Ran : I am not sure whether this concession is asked for
only for the province of Bihar and Orissa, and not for all other pro-
vinces. We could not possibly make a distinction between one pro-
vinee and another in this matter.

Mr. Bhuput 8ing : Has this concession been withdrawn from all
Local Governments ¢

Mr. P. R. Rau : Yes, Sir.

Mr. B. Das : Did the Railway Board write to all l.ocal Govern-
ments requesting them to defray the railway journey expenses of in-
digent persons ?

Mr. P. R. Rau: I think the decision to withdraw the concession
was communicated to all Local Governments.

Mr. Bhuput. 8ing : Do Government realise that, before withdraw-
ing the concession, the local bodies were not warned to make provision
in their budgets, and not having done so, will Government advise the
Railway Board to give this concession till the next budget of the local
bodies is framed ?

Mr. P. R. Rau : My Honourable friend is probably not aware that
due notice was given of the withdrawal of this concession.

Dr. Ziauddin Ahmad : Was the fact of withdrawal of concession com-
municated to the Education Department who are managing the Kasauli
Institute at great expense, as the question of abolition of this Institute
may arise ?

- Mr. P. B. Rau: The quesion of abolition of this Institute does mot
arise.

Dr. Ziauddin Ahmad : Was the fact of withdrawal of concession
communicated to the Education Department 1

Mr. P. B. Rau : Certainly. ,’
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FrEsH BaToH oF PoLITICAL PRISONFRS BENT TO THE ANDAMANS,

42. *Mr, Bhuput 8ing (on behalf of Mr, 8, C. Mitra) : (a) Is it a
fact thet a fresh batch of political prisoners has been sent to the Andamans
by the middle of May ¢ If so, on what date and how many ?

(b) Will Government please supply the names of the prisoners sent
in the batch referred to in part (a) above !

(¢) Is it a fact that formerly the local Governments used to pub-
lish the names of political prisoners who were sent to the Andamans t
Why is this procedure not being observed at present ?

(d) Have Government considered the fact that most of the relatives
of the prisoners cannot avail themselves of any chance of interviewing
the prisoners before they leave the shores of India ! If so, are Gov-
ernment prepared to announce the names of the transported prisoners
80 as to afford to the relatives the facility of knowing the movements of
the prisoners ¢

The Honourable 8ir Harry Haig : (z) I presume the Honourable
Member refers to terrorist prisoners. 17 such prisoners were sent to
the Andamans on the 13th May, 1934.

(b) Government are not prepared to publish the names of the
prisoners.

(¢) Government are not aware of any such practice as is mentioned
in the first part of the question. The second part does not arise..

(d) Arrangements are made for the relatives of prisoners earmark-
ed for the Andamans to have an opportunity of interviewing them
before deportation.

Mr. Gaya Prasad 8ingh : Were the relatives of these prisoners in-
forme: that these terrorist prisoners have been transferred to the Anda-
mans ?

The Honourable Sir Harry Haig : I said :

‘¢ Arrangements are made for the relatives of prisoners earmarked for the Andamang
to have an opportunity of interviewing them before deportation.’®

Mr. Lalchand Navalrai : In view of the fact that terrorism has
gone down, may I know if the Honourable Member is going to change his
policy and not send these prisoners to Andamans ¢

The Honourable 8ir Harry Haig : There is no suggestion of chang-
ing the policy.

TRANSFER OF MR. BIMALENDU CHAKRAVARTY, A PoLITICAL PRISONER, FROM
THE ANDAMANS TO THE ALIPORE CENTRAL JAIL.

43. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : Is it a fact
that 8j. Bimalendu Chakravarty, a political prisoner, has been brought
back to the Alipur Central Jail from the Andamans 1 If so, when, and
what is the reason for his transfer ?

The Honourable 8ir Harry Haig : The prisoner was returned to
Bengal on May 3, 1934, as he is suffering from mania.
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Wnnl;mwn or PErRM18SION OF INTERVIEW GRANTED To MR. SusiL Das
GuPTA, A PoLrmicar PRISONER IN THE ANDAMANS, ’

44, *Mr. Bhuput 8ing (on behalf of- Mr- 8. O. Mitra) : (q¢) Is it a
fact that the permission granted by the Chief Commissioner, Andamans,
to interview Sj. Susil Das Gupta, a political prisoner, was subsequently
withdrawn by the same officer without assigning any reason ! '

(b) Have Government any objection to state the reason for with-
drawing the permission to interview political prisoner, Sj. Susil Das
Gupta once granted by the Chief Commissioner to Mr. Benoy Das
Gupta !

The Honourable 8ir Harry Haig : (a) and (b). On an application
by Mr. Benoy Das Gupta, for an interview with Mr. Susil Das Gupta, a
terrorist prironer in the Andamans, the Chief Commissioner informed the
applicant that an interview would be permitted provided the Bengal
Police raised no objection. On receipt of the views of the Deputy
Inspector-General, Criminal Investigation Department, Intellizence
Branch, Bengal, the Chief Commissioner decided that it was not ex-
pedient to grant an interview.

CeRTAIN FacrLities 1o DivisioN III PRISONERS IN THE ANDAMANS.

45. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : (a) Is it a
fact that the political prisoners in the Andamans are not allowed to have
money deposited in their names with the jailor ¥ If so, how can the
Division ITI Prisoners get the necessary stationery at their own expense ?

(b) Is it a fact that in reply tp my starred question No. 609 of the
4th April, 1934, Government said that the Division III prisoners in the
Cellular Jail, Andamans, are permitted to buy stationery at their own
expense, and will Government please state what facilities the prisoners
have to do so ¢

(¢) Are Government aware that under the Bengal Jail Code the
deposit of money with the jailor for all classes of prisoners is permis-
sible ¢

(d) Are Government prepared to see their way to permitting the
same facilities to the prisoners in the Andamans, who enjoyed this pri-
vilege in Indian jails ¢

The Honourable 8ir Harry Haig : (a) I would refer the Honourable
Member to the rules for the treatment of terrorist prisoners in the
Andamans, a copy of which was laid on the table of the House on
February 16, 1934. It is not a fact that C class prisoners are not

allowed to have money in the custody of the Superintendent of the Jail.
The second part does not arise.

(b) The answer to the first part is in the affirmative. As regards
?.he second part. permission for the purchase of any article of stationerv
is granted by the Superintendent of the Jail. :

(¢) Yes.
(d) Does not arise, in view of my reply to part (a) above.
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LIGHTS ALLOWED, T0; PRISONERS IN THE CELLULAR JAlL,. AKDMNS .

46. *Mr. Bhuput Bmg (on behalf of Mr. 8. C. Mltra) (a) Are
Government aware that under the Bengal Jail' Code, lights ‘are allowed to
‘be used by the prisoners at any. tlme at mght a;nd there are.similar rules
in other provinees also ¥

(b) Will Government please state why nghto are allowed in the
Cellular Jail, Andamans, on]\ up to 10 p.m. 1 ‘

(¢) Are Govemment aware that ‘the pnsoners in the above J&ll
suffer difficulty for want of hght after 10. p.M. in case of going to the
latrine, ete. f

(d) Do Government propose to remove this dlﬂculty and allow
lights being used at any time at night ?

The Honourable 8ir Harry Haig : (¢) I presume the Honourable
Member refers to lights for reading ; if so, the answer is in the negative.

(b) Lights for reading are allowed in the celis up to 10 P.u., but
the lights in the corridors and yards of the Cellular Ja.ll, Port Bhlr
are kept burning throughout the night for general supervision.

(e) No.
(d) Does not arise.

Mr. 8. G. Jog : Does the Honourable Member remember that last year,
when we discussed the situation in Andamans, the Honourable Member
promised to look into the matter of making more concessions as regards
rules in the matter of lights and giving them more time to read during
nights ? o

The Honourable 8ir Harry Haig : A very substantial cencession was
made by allowing lights for reading up to 10 p.Mm.

RELEASE oF MR. NikHIL GUHA Roy, A PoLITIcAL PRISONER IN THE
ANDAMANS.

47. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : Will Gov-
ernment, please refer to my question No. 955 of the 15th Sept.amber 1933,
and state what action has been taken to release Sj. Nikhil Guha Roy, now
in the Andamans ¢ '

The Honourable 8ir Harry Haig : The Honourable Mémbér ’s atben-
tlgn is invited to the statement laid on the table on the 5th December,
1933.

REruUSAL OF A PAssrom‘ TO REVEREND B. OTTAMA.

48. *Mr. Bhuput 8ing (on behalf of Mr. 8. C. Mitra) : (a) Is it. a
fact that a passport has been denied to the Reverend Bikkhu Ottama, the
famous Buddhist monk of Burma, desirous of visiting America and
Kurope on Buddhistic mission for the last four years ?

(b) Will Government please ‘state  if anything unconstitutional,
illegal or seditious has been found in the eonduect of the said monk during
the last four years ?

L16SLAD e
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(¢) Are Government aware that the Reverend Ottama is even willing
to give his word of honour or undertaking to take no part in any political
work whilst outside India in order to facilitate grant of a passport !

(d) Do Government propose now to .reconsider the question of grant-
ing a passport to the Reverend Ottama for his religious mission ¢
The Homnourable 8ir Harry Haig: (a) Yes. I would refer the

Honourable Member to the replies given in this House to questionm
No. 1068 on the 23rd March, 1931, and to question No. 682 on the 23rd

September, 1932.

(b) Government are satisfled that there has been no change in his
views or intentions.

(¢) Yes.
(d) No.

Mr. B. Das: Is it not a fact that Rev. Bikkhu Ottama is an anti-
separationist, and, therefore, the Government of Burma refused a pass-
port to him to go abroad ?

The Monourable Bir Harry Haig : No, Sir. These are not the
grounds on which the passport has been refused.

UNSTARRED QUESTIONS AND ANSWERS.

LroyD BARRAGE SCHEME AT SUKKUR.

1. Mr. Lalchand Navalrai : (a) With reference to the statement
laid on the table on the 16th December, 1833, in reply to my starred
question No. 22, dated the 23rd Angust, 1933, will Government be pleased
to state what the boat traffic below Suklur was before it was impeded
by the Sukkur Barrage !

(b) How much goods, so impeded since the construction of the barrage
has been diverted to the railway ?

(¢) What will be the cost if a lock system is established now in the
Sukkur Barrage ¢

The Honourable Sir Frank Noyce : (a) and (b). T regret that no
information is available, beyond that already ecommunicated to the
Honourable Member.

) (e) Iq 1.919, the cost of a lock was estimated at Rs. 15 to 20 lakhs, and
it was anticipated that the cost of maintenance would be high. Govern-
ment adhere to the view that the benefit of a lock system would be

guit«;v incommensurate with the expenditure whieh sueh a system would
involve,

APPLICATIONS FOR REFERENCE OF CasES IN Sivp To THE Hicn COURT UNDER
SEcCTION 66 OF THE INDIAN INCOME-TAX, ACT.

2. Mr. I.alcha:nd Navalrai : Will Government be pleased to lay
on the table of this House a statement showing for each year separately
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the following information in connecticn with the applications for reference
to the High Court under scetion 66 of the Imdian income-tax Aet, 1922 1

l‘ium,bor’of applioa-  Number of applica-  Total applications
Year. iohs for S8ind for tions from the rest” * for reference undur
: reference to High-  of the Presidency. section 66,
1930-31
1931-32
1932-33

1933-34

The Honourable 8ir James Qrigg : The required information is not
available, and as its compilation from thousands of revision petitions for
the past four years will entail enormous labour, it is regretted that it
cannot be supplied. On account of drastic retrenchment, the staff employed
is barely strong enough to cope with its ordinary duties and without
serious detriment thereto, it cannot be asked to do any such extraneous
work. Assessces do not, as a rule, put in separate applications for a
reference to the High Court. The majority of them sirnlv put in prti-
tions for revision of their assessments under section 33 of the Income-tax
Act and add a request for a reference to the High Court in case the
Commissioner was unable to grant relief.

APPLICATIONS FOR REFERENCE OF CASES IN SiND To THE HicH COURT UNDER
SecTioN 66 oF THE INDIAN INCOME-TAX ACT.

3. Mr. Lalchand Navalrai : Will Government be pleased to lav
on the table of this House a stateiment showing for each year separately
the following information in conneetion with the applications for reference
to High Court under section 66 of the Indian Income-tax Act, 1922 ¢

Number of applica- Numberof applica- Number of aEplim-
tions from rachi tions from the rest tions from the rest
in which the Com- of 8ind in which of the Presidency in
Year. missioner refused to the Commissioner  which Commissioner Total.
refer to the High refused to refer refused to refer
Court points of law gointsofhw raised ints of law raised
raised by appellants. by appellants. y appellants.
1 2 3 4 5

1930-31

1931-32

1932-33

1933-34

The Honourable 8ir James Grigg : The attention of the Honourable
‘Member is invited to my reply to his question No. 2. As explained
therein, it is regretted the required details cannot be supplied.

be pleased to state why an overbridge a

OVERBRIDGE AT THE ALIGARH RA1LWAY BTATION.
4. Rai Bahadur Kunwar Raghubir Singh : (a) Will Government

has not been reconstructed ¥

L168I.AD
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- (d) Are Government aware that great inconvenience - is eauud to the
publi¢' for. want of a.footpath bridge ?

(c) Are Government also aware that many accxdents have occurred
ginec the Kathphula bridge was broken by a railway crane {

Mr. PR Rau: Government havé no mfor'matlon, but have sent a
copy of the guestion to the Agent, East Indian Railway, for considera-
tion.

MOTIONS FOR ADJOURNMENT.

WITUDRAWAL OF NOTIFICATIONS DECLARING CERTAIN Musx..m Oaamm-
TIoNs AS UNLAWFUL IN THE NorRTH-WEsT FRONTIER PROVINCE.

Mr. President : (The Honourable Sir Shanmukham Chetty) : T have
12 Noox. received a notice from Mr. Maswood Ahmad, that he
proposes to ask for leave to make'a motion i’or the
adaournment of the business of the House today for the purpose’ of dis-
cussing & definite matter of urgent public importance as foilows :

¢ The aftitude of the Government regard,uxg the Muslim orgunisations in the
North-West Frontier Province for pot withdrawing the notifieations declaring ‘them
unlawful and for not lifting the ban on them.’’

1 have to inquire whether any Honourable Member has any objec-
tion to this motion.

Major Nawab Ahmad Nawae Khan (Nominated Non-Official) : Sir,
I object.

Mr. President (The Honourable Sir Shanmukham Chetty) : As ob-
Jectlon has been taken, I request those Honourable Members, who are
in favour of leave being granted, to rise in their places.

(Less than 25 Members stood up.)

As less than 25 Members have risen, I have to inform Mr. Maswood
Ahmad that he has not got the leave of the Assembly to move his motion.

CoMMUNAL REPRESENTATION IN THE SERVICES.

Mr. Pregsident (The Honourable Sir Shanmukham Chetty) : T have
received another notice from Sirdar Harbans Singh Brar, that he pro-
poses to ask for leave to move a motion for the adJournment of
the business of the House today for the purpose of discussing a definite
matter of urgent public importance as follows :

‘‘ The Resolution of the Government of India on communal representatlon in the
services published on the 7th of July, 1934.”’

I have to. inquire whether any Honourable Member has any . objec-
tion to this motion.

Mr. M. Maswood Ahmnd (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, T object.

Mr. President (The Honourable Sir ‘Shanmukham Chetty) : As ob-
Jectlon has been taken, T would reques t,{hose Honourable Membbrs, who
are in favour, of leave beifig granted, to. risé "in"their piac -

(Less than 25 Members stood p.) -
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As less than 25 Members have risen, I have to inform, Sirdar H;rbans

Singh Brar that he has not got the leave of the Assembly to:.mgve, his
motion."

/ - e AN
/ hH 4 . LRI [ T A . 4 i
Bax oN tuE Rip SHIRT ORGANISATION 1N Tuk NoRTH-West FrONTIER
Provinee.:

Mr President (The Honourable Sir Shanmukham Chetty) : 1 have
got another notice from Maulvi' Shafee Paoodi, and T would ask him 10
let me know how his motion is different from the one of which notice was
given by Mr. Maswood Ahmad.

_ Maulvi Muhammad 8hafee Daoodi. (Tirhut Division : Muhammadan) :
Sir, the motion, of which Mr, Maswood Ahmad gave notice, refers to
Muslim organisations in the North-West Frontier Province, and my
motion relates to another matter -altogether, namely, the discrimination
made by Government in removing ban from a branch of Congress organisa-
tion in the North-West Frontier Province known as Khodai Khidmatgar
Organisation (called by Government as Red Shirt Orgamsatlon) and other
Congreéss Organisations in British India. = So this organisation is different
and includes both’ Muslims as well as non-Muslims, and, therefore, this
raotion is broader than the one ngen notlce of by Mr. Maswood Ahmad

Mr. Premdent (The Honourable Sir Shanmukham Chetty) Is not
the Muslim organisation, with regard to which the ban has not been hfted,
the same as the one contemplated by Maulvi Shafee Daoodi

The Honourable 8ir Harry Haig (Home Member) : The Khodm
Khidmatgar organisation is what we generally call the Red Shirts and that
was described or it described itself as a branch of the Congress. That is
the position.

Mr. President (The Honourable Sir Shanmukham Chetty) : That is
the Muslim orgamsatlon -contemplated by Mr. Maswood Ahmad

Maulvi Muhammad Shafee Daoodi : The one which is eontemplated
by Mr. Maswood Ahmad is a Muslim organisation and the one which is con-
templated by me is the Congress organisation which includes both Muslims
as well as non-Muslims ; and I remember thexo are some (‘hrntlans also in
it.. : '

"Mr, President (The Honourable Sir Shanmukham Chetty) The
Honourable Member refers to a Congress organisation in the North-West
Ftrontier ' Province kmown as ‘the Khoduaé Khtdmatgar Drgamsatlon and
called by Government the Red Shirt organisation. Is it not the same
Muslim organisation as woritemplated by Mr; Maswood: Ahmad 1

Maulvi Muhammad Shefee Daoodi : No, T say that my motion con-
templates a much broader, organisation than what ‘Mr. Maswood Ahmad
contemplates. He refers ciearly to the attitude of Government regarding
the Muslim organisations in the North-West Frontier Province. I refer
to something broader and greater than that which includes Muslims as
well as non- Mu,s}un x

o :
The Honourable Sir S anmnkham Chetty) The
(m,g £ 1 ﬂﬂ%f gy Heonteniplate: sueh o' co ) ifgs
gattel‘ of efaéf‘ethere 1" dnly"dne Misli qrglm‘b‘a'goﬁ %‘tpé ‘Ndi‘t’bf’W

ny e
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[Me. President.]
Frontier Province, with regard to which alone that question of ban arises,
then it is substantially the same motion.

Maulvi Mubammad Shafee Daoodi : But my Honourable friend, Mr.
AMaswood Ahmad, did not know what the organisation is. I knew the
details, and, therefore, I have put it rightly, and I think it is different
from the one which he put forward. 1 have made it quite clear.

8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
Sir, I may be allowed to submit that the organisation which Mr. Maswood
Ahmad contemplated was a communal organisation consisting of the
Muhammadans of the North-West Frontier Province, but the notice which
has been given by Maulvi Shafee Daoodi is with reference to an organisa-
tion which is a branch of the Congress. It is not a communal organisation,
and there might have been good reasons for the Government to take action
against a certain communal organisation, and there might not be suffi-
ciently good reasons for taking action against a part of the Congress.

Dr. Zianddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : T may add that in some organisation only Muham-
madans are members, but in the Congress sub-committees anybody can be a
member.

Mr. President (The Honourable Sir Shanmukham Chetty) : Does
the Congress organisation known as the Khodai Khidmatgars consist only
of Muslims ! (Several Honourable Members : ‘‘ No, no.”’) Then I would
give the benefit of the doubt to the Honourable Member.

1 have received notice from Maulvi Shafee Daoodi that he proposes
to ask for leave to make a motion for the adjournment of the business of
the House today for the purpose of discussing a definite matter of urgent
public importance as follows :

‘¢ Digerimination made by Government in removing ban from a branch of the Congress
orgunisation in the North-West Frontier Provinece known as Rhodei Khidmatgar Orga-

nisction (called by Government as Red 8hirt Organisation) and uther Congress
orgnaisations in British India.’’ '

I have to inquire whether any Honourable Member has any objection
to this motion.

Major Nawab Ahmad Nawaz Khar : The Red Shirts and the
KbhOdtm Khidmatgars are one and the same thing, and, therefore, I
object.

. Mr. President (The Honourable Sir Shanmukham Chetty) : As
ob,)_eptxon has been taken, I would request those Honourable Members, who
are in favour of leave being granted, to rise in their places.

(Leas than 25 Members stood up).

As Jess than 25 Members have risen, T have to inform Maulvi Shafee

Dacodi that he has not got the leave of the Assembly to move his
motion. f

GOVERNOR GENERAL’S ASSENT TO BILLS.

_ Mr. President (The Honourable Sir Shanmukham Chetty) : I have
to inform the House that the.following Bills, which were passed by both
Chambers of the Indian Legislature during the Delhi Session, 1934, have
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been assented to by lis Excellency the Governor General, under the pro-
visions of sub-section (1) of section 68 of the Government of India Act :
(1) The Indian Tariff (Amendment) Act, 1934,
(2) The Reserve Bank of India Act, 1934,
(8) The Imperial Bank of India (Amendment) Apt, 1934,
(4) The Wheat Import Duty (Extending) Aect, 1934,
(5) The Indian Medical Council (Amendment) Act, 1934,

(6) The Cotton Textile Industry Protection (Amendment) Act,
1934,

(7) The Steel and Wire Industries Protection (Extending) Act,
1934, :

(8) The Khaddar (Name Protection) Aét, 1934,

(9) The Indian Finance Act, 1934,

(10) The Salt Additional Import Duty (Extending) Act, 1984,
(11) The Indian States (Protection) Awet, 1934,

(12) The Indian Tariff (Textile Protection) Amendment Act, 1934,
(13) The Trade Disputes (Extending) Act, 1934,

(14) The Sugar (Excise Duty) Act, 1934,

(15) The Sugar-cane Act, 1934, and

(16) The Matches (Excise Duty) Aect, 1934,

PANEL OF CHAIRMEN.

Mr. President (The Honourable Sir Shanmukham Chetty) : I have
to inform the Iouse that under rule 3 (1) of the Indian Legislative Rules,
I nominate Mr. K. C. Neogy, Dr. Ziauddin Ahmad, Rao Bahadur M. C.
Rajah and Lieut.-Colonel Sir Henry Gidney on the Panel of Chairmen for

the current Session.

COMMITTEE ON PETITIONS.

Mr. President (The Honourable Sir Shanmukham Chetty) : I have
to announce that under Standing Order 80 (1) of the Legislative Assembly
Standing Orders, the following Honourable Members will form the Com.
mittee on Petitions :

(1) Mr. K. C. Neogy,

(2) Sir Hari Singh Gour,

(3) Rai Bahadur Kunwar Raghubir Singh, and
(4) Mr. A. H. Ghuznavi.

According to the nrovision of the same Standing Order, the Depﬁty
President will be the Chairman of the Committee.
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*-The Honourable Sir Harry Haig (Home: Member) Sir, 1 lay on
the table the information promised in my reply, dated the 28th ‘March,
1984, to Mr. 8. G. Jog's starred questions Nos. 570 and 571 regardmg
the arrest of certain persons in Delhi. .
Persons mmm WRONGLY BY THB DELEI Pomon FOB OERTAIN ALLBGED

OrFENCES.

*570. (a) and (b) There bas been so far us I am awzre onc case sinee Mareh
1st, 1635, in which a person was arrested as a result of mistaken identity. He was
reloased by “the police as soon as the mistake was distovered.

ARrpsT OF ONE CapTAIN G. M, SeExHRI BY THE DeLHI PoLICE.

*571. (a), (d) and (e). The identity of persons arrested is always verified by
the police so far as possible before arrest.

(b) and (o). The facts are that in Janunary, 1934, an individual -calling himself
Cuptain G. M. Sekhri committed the offence of cheating in the shop of Messrs. Devi
Chand and Company, Lahore, by obtaining goods on the strength of a dishonoured
cheque. The Lahore Police registered a case and issued a warrunt of arrest in
pursuance of which Captain G. M. Bekhri, A.LLR.O., was arrested b{ the Delhi Police
on the 25th January, 1984, Captain Sekhri was immediately rclenzod on bail by
the Delhi Police and directed to appear before the Lahore Police. On arrival at
Lahore it was found by the Police Officer investigating the case that Captain Sekhri
was not the individual who had ewindled Messrs. Devi Chand and Company -and he
was at once released.

(f) There is no provision for the grant of compensation to persons wrongly
arrested.

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, I lay on the table :

(¢) the information promised in reply to parts (a), (b) (g) and
(j) of starred question No. 478 asked by Ml:. K I.mhm
_Chandhury on the 14th March, 1934 ; :

(%) the information promised in reply to starred questlon No. 569
“asked by Sardar Sant Singh on the 28th March, 1934 ;

(s%) the information promised in reply to unstarred quest@
1;1;) 327 asked by Mr. M. Maswood Ahmad on the 7th April,
34 ; and

(sv) the information promised in reply to unstarred question
e _No. 371 asked by Seth Liladhar Chaudhury on_ the 16th
,", S Apz'il 1934,

.
»

:

Iwmc'rons OF Pos'r OFFICES AND HEAD CLERKS TO POSTAL Snpmmummwm
*478. (a) and (b). The facts are as stated by the Honourable Member." '

(g) Yes, if by ‘‘ two selection grade appointments '*' the Hvum'}mble Momber

means appointments in the two sclection grades. i , ¢
..... * r,ui’ Piasd e 18

-

(j) No. Appomt;}opts e 150---200 in
the :;alcut:g General fonBt‘ Oﬁ?; vsvgsé &8 "fyézp &’ﬁﬂeﬁ?ﬁs g&mﬂa@'gsfﬂé;"bu uppoint-
ments in the grade o whether in ta [flengral Office or
elsewlerc, were open to officials in the entire mm'm; Tergrel; fost Office
THIGIL st afeels waihapte gm0 b, ridziraecs st it meyifgonn p

St (-0 1Y) vsnead Y i d Hive sahiang
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BxjMINATION IN GUEMUKHI HELD BY THE PosTaAsTes GuwERaL, LAHORE.
" %569, (a) The reply to the first two parts is in the affirmative. I.may, however,
explain that the examination held on the 22nd October, 1933, was not in order and,
therefore, another examination was. held on the 19th November, 1933. As regards the
third part, 22 candidates appeared in the examination on the 19th November, 1933,
of whom one only passed.

(b) The purpose of the examination is to ensure that clerks shall be able to
di?ose of postal articles, bearing names, addresses, etc., written in Gurmukhi, correctly
and quickly.. ., ... L

() Yes. The object is to test their ability to read freely Gurmukhi characters.

NoN-OBservaNCE oF THE THIRD VacaNcy RULE IN THE " RAWALPINDI
ENGINEERING UIVISION,
327. (a) No.
(L) No.
(¢) Does not arise.

REVLRSION OF CERTAIN POSTMEN As PACKERsS.IN THE AMBITSAR Post OPFICE.

371. (a) The fact is not as stated. Owing to reductions in the cadre of postmen
the two officials in guestion, who are permanent packers but who were officiating as
postmen, were reverted to their substantive posts of packer. For calculating the
communal ‘proportions for the purpose of retrenchment, the permunent snd not the
ofliciating status of the officials is taken into aeceount. ' The reversion of the two officiat-
ing postmen to their substantive posts of packer, therefore, involved no infringement
of . the orders regarding. the maintenance of the communal ratios before and after
retrenchment.

~ (b) Does not arise.

The Honourable 8ir James Grigg (Finance Member) : Sir, I lay
on the table : ’ '

(¢) the information promised in reply to unstarred questions
Nos. 294, 295 and 296 asked by Mr. Sitekanta Mahapatra on
the 3rd April, 1934 ; and

(#) the information promised in reply to starred questions
Nos. 595 and 596 asked by Mr. Sitakanta Mahapatra on the
3rd April, 1934, :

s

" CANCELLATION OF THE ASSESSMENTS OF INCOME-TAX IN ORISSA.

294. Figures for 1828-20 and 1929-80 are not available. The numbers of;
cases during succeeding years im which assessments were cancelled under scction 27
of the Indian Income-tax Act were :— )

(§) 1930-31 .. . . . . .. 19 i

w382 .. .. . .. 28 .
Tt 1932.33 . . . .20
(%) o Anbount of Amount: ., :
! tax paid refunded
. . : .. before cancel-  after oo
i ! = lationof i cancella.
. i .- . ; asgessments. < 7O ighwRGT # T o S
B L . . - e . | | SN, 1 S
100 10% apyg) Wedd ai; bifyqe eaw (45 LY acima wagradey DOIY 108 Taragphes T
1932.33 .. . . o a2t SR

RO, AT T T O R PR O L 3
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. The asscesees in moat cases did not require refumnd of tax wircady paid, pre
sumably because they wished the amounts to be retained for the purpose of adj
the demanrd after re-sssesgment. °

(%) and (iv). The information ecould not be eompiled without an’ inordimato
expenditure of time and labour.

DisposaL oF INCOME-TAX CasSES IN BinaAr AND OR188A ON GAZETTED
Hovripavs.

295. (a) Income-tax Officers have had to work on some holilays and filx dates
for hearing of assessecs cases on holidays, but not against the ecnsent of nssessees.
Non-nppearance of parties in sach cases is treated as dofault, but the objoction of
au assessve on the ground that he did not appear because it was a public holiday
is treated as a valid objection.

(b) Statement showing the number of ocases flzed by Income-taz Officers during the
Christmas holidays of 1931, 1932 and 1938 district by distriot in Bikar and Orises
and the number of cases which were assessed under Beotion $3 (4) :—

Number of cases fixed by In- Number of cases which were
ocome-tax Officers during the assessed under section
Distriot o Girele. Christmas holidays. 23 (4).
1931. 1932, 1933. 1931. 1982. 1088,

Central Salaries Cirole . . . .. ..
Rarchi-Sadr Manbhum 7 .. .. .
Dhanbad .. .. 17 24 . .. .. .
Rwaffarpur .. 34 3(a)
Monghyr .. . 1 9 3 . ..
Patna . .. 8 .. .. . . .
Gays-Sbabsbad .. | 56 33 . 3 e | .
Hazaribagh .. 12 .. . .
Palamau .. .. ) 1 .. (b) 1 .
Cuttack-Puri-Balasore 3 . 29 . o .
Darbhanga . . . . . . .
Singhbhum-Sambslpur . ‘ . . . . L e

(a) It is, however, not known whether section 23 (4) was applied in these capes for non-
appearance during holidays.
(b) Information not svailable.
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REMISSION OF PENALTY IMPOSED FOR DEFAULTING PAYMENT OF INCOMR-TAX
: ' ¥ BrHAR AND ORIssA.

t " %595, (6) Yes. " “‘r;‘ S

W) ngm for th"év years 1927-28 to 1928-30 could not be obtained without an

inordinate expenditure of time and labour.  Figures for the ldst thrée years ure
given below :— ;

. Number of suocessful petitions.
Number of
petitions filed
Year. . | for remission .

of penilty | Remitted. | Reduced. | Total.

! under section '
46.

1930-31 - .. 4“4 8 1 °
1931-32 .. 890 16 15
193233 . 48 6 ‘e 5

NoN-REFUND OF INCOME-TAX AFTER THE CANCELLATION OF ASSESSMENTS IN
: THE OR18sA CIRCLE.

*586. In the case of assessments cancelled under Section 27 of the Indian Ineome-
tax Act, any tax already levied is refunded at once without waiting for an application
for refund from the assessee. -Befunds due on an appellate or review order or an
order passed as a result of a reference directing a fresh assessment to be made are
not yranted unless the Assistant Commissioner ot the Commissioner gives a direction
to that effect in his order. i "

the table the information promised in reply to unstarred question No.

Lieut-Colonel A. F. R. Lunmby. (Army. Seeretary) : Sir, I lay o8
1
asked by Mr. S. G. Jog on the 14th March, 1934.

Di1saBiLITY PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE GREAT
: WaRr.

137. (a) Government have no knowledge of the letter referred to.

- (b) Government stated ‘in their letter referred to that the case of the particular
Indian officer was not affected by the recommendations of the War Pension Committee.

The attention of the Honourable Member is drawn to the last sentence of the recom-
mendation as quoted by him.

;.. (¢) It is impossible: to give a general definition of the types of disability Jrhich
will 1t be considdred agrattributable to military service. In cases of this kihd, which,
though they, aris¢. duridg service, have no comnection with that servico, GOvernment
bave to be guidedby the circumstances and merits in each individual instance.



PR " 1, STATEMERTS LAID ON THE TABLE. 5

' Mr. P! R. Rau (Financial’ Commissioner, Reilways) :‘»Sir;f'I‘ lg'qun
the table : o ' . . ‘
(i) the information promised in reply to' starred questions
‘Nos. 828—834 asked by Pandit Satyendra Nath Sen on the
12th September, 1983 ; =~ o o
(%) the information promised in reply to parts (a), (b), (c) and
" (e) of starred question No. 1050 asked by Mr. D. K. Lahiri
‘ Chaudhury on the 20th September, 1933 ;
(%) the information promised in reply to starred questions
Nos. 1%05,—1%10 asked by Mr. 8. C. Mitra on the 21st Novem-
ber, 1933';

(fv) the information promised in reply to unstarred questions
Nos. 213, 214 and 215 asked by Mr. S. C. Mitra on the 27th
November, 1933 ; o

(v) the information promised in reply to unstarred questions
Nos. 265 and 266 asked by Sardar G. -N. Mujumdar on the
5th Deeember, 1933 ;

(vi) the information promised in reply to starred questions
Nos. 1364, 1365, 1366 and 1378 asked by Sardar Sant Singh
on the 11th December, 1933 ;

(vit) the information promised in reply to starred question
No. 403 asked by Lala Rameshwar Prasad Bagla on the 7th
March, 1934 ;

(v#i) the information promised in reply to starred question No. 633
asked by Mr. N. M. Joshi on the 4th April, 1934 ;

(4iz) the information promised in reply to starred question No. 688
asked by Mr. Jagan Nath Aggarwal on the 14th April, 1934 ;

(x) the information promised in reply to starred question No. 708
asked by Sirdar Harbans Singh Brar on the 14th April,
1934 ; and

(2¢) the information promised in reply to starred question No. 709
asked by Sirdar Harbans Singh Brar on the 14th April,
1934.

APPOINTMENT OF LILLOOAM APPRENTICES.

*828, The Agent, East Indian Railway, reports that the Anglo-Indian referred to

Ilvias held to be the best all round man for the appointment by the officer who examined
m.

He was not a failed man but passed the Teehnical School examination in the
Becond Class. He possessed the qualifications necessary for. the appointment of
Train Examiner and it is considered his selection has been justified by the standard
of his work since his appointment. He is now drawing Rs. 150 per mensem in Grade
IIT and is actually doing work which was previously performed by a Grade I Train
Examiner 8o as to release him for supervision work in the yard.

APPOINTMENT OF LILLOOAH APPRENTICES.

“829. (a), (b) and (o). The Agent, East Indian Railway, reports that the infor-
mation furnished by him in September, 1932, which was repeated in the reply given

by Government to Mr. 8. (. Mitra’s question No. 22 (a) of 6th September, 1932, was
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based on information supplied by the then Bupsrintendemt, Rofling Btock :¢f the
Howrah Division, who ‘is no longer in service and that the resords’ n?w “avatlable ‘do
not enable him to furnish the information now asked for regarding a trausaction
which oocurred in 1930, ; ; o,

" (d) Govermmsnt do aot cosmder that there is remsen for further enquiry into this
matter and have no grounds for thinking that the selection fer 'filling thc Train
Examiner’s post in 1930 was improperly conducted. -

(¢) Government are unable to agree.that racial diserimination was made in this

(f) The Agent, East Indian Railway, reports that these two es-apprentices were
invited to appear before a Selection Committee in commeotion with appoimtments on
the 14th August, 1933. One of the two men did not appear. This other was placed 124th
on the list by the Belection Committee, but was not appointed as there were ouly 6
vacuncies.

!APPOINTMENT OF APPRENTICE TRAIN ExAMINERS POR THE OPERATING
DEPARTMENT.

#830. (a) I would refer the Honourable Member to the imformation laid on the
table of the House in reply to his question No. 843 asked em the 21st March, 1938.
The recruitment is still suspended.

(b) Does not arise.

APPOINTMENT OF LILLOOAH APPRENTICES.

*831 (a) The Agent, East Indian Railway, reports that between the 29th March,
1930 and 21st August, 1933 one ez-Apprentice of the Lillocah Workshops was ap-
pointed :

(i) Mr. C. Keys.

(i) Howrah Division.

(#i7) 2nd Division in final Technical School Examination.

(ir) Train Examiner.

(v) One Anglo-Indian.

(vi) Rs. 85 on three months’ probation and confirmed on Ra, 95.

(b) Six time expired Apprentices of the Lillooah Workshops wore appointed in
Angost last on the Howrah Division and none on other Divisions. Government are
aware of the replies referred to.

(c) The vacancies in other Divisions were fllled by surplus Train Examiners
and timc expired Apprentices trained on these Divisions under the old East Indian
Railway system who were waiting to be absorbed 8s Train Examiners. Tn this
connection I would also invite the Honourable Member’s attention to the information
1aid on the table of the House on the 13th March, 1933, in reply to part (1) of
Question No. 23 asked by Mr. 8. C. Mitra on the 5th September, 1932.

(d) Divisional Superintendents have already been advised. I would invite the
Hor.ourable Member’s attention to the information laid on the table of the House

on the 13th Mareh, 1933, in reply to part (a) of Question No. 23 asked by Mr, 8, C.
Mitra on the 5th September, 1982,

APPOINTMENT OF LILLOOAH APPRENTICES AS TRAIN EXAMINERS.

*832. (a) Yes.

(b) Yes. The majority of the candidates selected were not the first to
have passed out of the Technical Bchool. One of the most junior men to be appointed
pnssed in the Honours Division and stood alone in that distinetion. One senior man
who was selected refused the post as he was already in employment and drawing wmore
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salary than the pay offered by the railwey. The appointments were mude by
selection, thus obtaining the .best men available for appointment.

(¢) A properly organised Selection Committee composed of senior officers
selected the men whom they comsidered to be most suitable for the posts, Every
cundidate’s oase was given full eonsideration and all things bexnf oqual, the candidate
who had qualified first was given preference. In making a selection, the fact that
enndidates appointed would have in time to come to take independent charge of a
train examining station entailing control of a large body of labour had to be given
due weight, and the Committee selected the most suitable eandidates in ull ‘vespects.

The Anglo-Indian ez-apprentice appointed in 1930 was selocted as t!:c most
suitable 1man by the then Buperintendent, Rolling Btock, sad he has justified his
selection by doing good work. .

Of the six men selected in August, 1983, four were Hindus, an Aaglo-Indiun
and a European.

(d) Does not arise.

(e)
Date of
completion | Division passed
Nemes. of appren- | at the Technical
tioeship | School Examina.
training. tion.
Mr. K. P. Mukherji .. .. .. 19-2-29 | lst Division.
» J. N. Chatterji .. 9-2-30 | 1st .
.» N. C. Chatterji o 1230 |18t
»» T. A. Cahoon . .. 19-9-30 | 2nd ,,
» A. N. Mitra .. 2.2-31 | 1st »
» G. B. Allnut .. .. .. .. 2-5-33 | Honours Division.

The following is the list of apprentices who completed their training from 1929
and had to be discharged as there were no vacancies. Those alrcady selected and
‘appointed have been ‘¢ star '’ marked.

19£9.
i. Mr. L. F. McLeod. 6. Mr. P. C. Roy Chowdhuri.
2. Mr. P. R. Bose. 7. Mr. B. B. Paramanik.
3. Mr. A. C. Ash. 8, Mr. 8. K Ghose.
4. Mr. 8. P. Mukherjee. 9. Mr. D. K. Gupta.
*5. Mr. K. P. Mukerjee. 10. Mr. K. D. Banerjee.
1930.
1. Mr. W. J. Ball 7. Mr. T. C. Ghose.
“2. Mr. C. Keys. 8. Mr. B. D. Mukherjee.
*3. Mr. T. A. H. Cahoon. 9. Mr. 8. N. Chatterji.
4. Mr. 8. C. Ganguly. 10. Mr. A. K. Baaerji.
*5. Mr. J. N. Chatterjee. 11. Mr. 1. K. Das.

6. Mr. P. N. Dutt. *12. Mr. N. C. Chatterji.
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Rty C 1881
1 Mr. V. J. B. Cullen. *4, Mr. A. N; Mitra.
2. Mz.,D,.C. Willinmaou. . 5 Mr B. K. Chatterjee.
8. Mr. A. C. Ryy Choudhury." . 6. Mr. B K. Chatterjee.
‘ w1088,
1. Mr. T. O, Jackson, . .5 Mr 8. C, Ganguly.
2. Mr. K. L. Mitra. . 6. Mr. 8. K. Bose.
3. Mr. M. R. Hume. cial L -7 Mr, K Q. Mukerjee., .
4 Mr. M. K. Mukerji. ' e
: 1933.
1. Mr. Shew Prosad. 4. Mr. D.G.Hogan.

2. Mr. R. A. Bowen. *5. Mr. G.B. Allnut.
3. Mr. W. H. Collins. o

_ (f) The following Prain Examiners have been appointed under the Divisional
Superintendent, Howrah, East Indian Railway, since 1831 :—

Anglo Indian . . . 1

European . . . . 1

Hindus . . . . 4 .
Muslims . Ndl.

The communal proportion of Train Examiners and Assistaut Trein Examiners
is as follows. It will be seen from this that the progressive Indinnization has been
followed :— .

Train Examiners. Assistant Train

Examiners.
Europeans . . . . 5% Nil.
Anglo-Indians . . . . 149, 2-66%
Hindus . . . . . 60% 66-79%,
Mahomedans . . . . 199, 28-2%
Indian Christians 29%, 2-858%

(g) Future vacancies will be filled by selection of most suitable ex-apprentices
and surplus or retrenched staff by Selection Committees composed of senior officers.

—

APPOINTMENT OF LiLLOOAH APPRENTICES 48 TRAIN EXAMINERS.
*833. The Agent, East Indian Railway, reports that—

(a) As the lists furnished by the Mechanical Department show' that there were
40 ex-apprentices some of whom were residing in Europe and others a
considerable distance away from Howrah, it was decided, as there were
only six posts to be filled, only to write to men whose nddresses were
at stations on the Howrah Division., All ez-apprentices from the year
1929 tp. 1933 who had given an address on the Howrsch Division were
written to and passes were issued for those who applied to appear before
the Selection Board. :

{b) and (4). The Anglo-Indian apprentice referred to, completed his apprentice-
ship in 1983 and appeared before the Members of the Selection Com-
mittee. This candidate had an outstanding qualificativn having passed
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‘the ‘Honours 'Division in which distinction he stood aloue and was solocted
by the Committee on his menta

(¢) Does not arise.

(e) T would refer the Honourable Member to the reply given to part (g) of
question No. 832.

APPOINTMENT OF LILLOOAH APPRENTICES AS ELEOTRICIANS AND Tmm
2 EXAMINERS. s

*834. The Agent, East Indian Railway, reports that :

(a) Six ex-apprentices werewufpomtdd in Augut, 1983. It is not possible to
say how many more be appbtntod year, N

(b) (+) Howrah Division. e el e e . .8
Asansol .« . . . S . A R
Dinapore . . . . . . . . Nd
Allahabad . . . . . . . . Nd
Lucknow . - ... . . e « e 3
Moradabad . . . . . . . 7

(s5)  Train Examiners.

APPLICATIONS FOR LEAVE BY THE GUarDs ON THE EasT INDIAN
RamLway.

*1050. (a) Yes, the guards are subordinate to the station masters and the latter
have tc make arrangements for relief.

(V) 159 aj gphcatwns for leave were received from guardh by the station master,
Gyn, during 1932, Leave wns refused in one case while in five other cases the
applicants were required to wait for a few days before their leave could be sanctioned.

‘(¢) Yes, the guards have a right to appeal to the Divisional fuperintendent but
all such appeals are to be submitted through the station masters cemcermed who are
not authorized to withhold such appeals which must be submitted with their remarks.
The Divisional Superintendents have full authority to sanction leave to staff under them
whether applications for leave are submitted direet or through the proper channel.
Tho submission of applications for leave through the proper channel is however imsistod
on for administrative reasons.

(d) This is not a.fact, The latter part of the question doeginot arise.

RaciaL DisoRIMINATION ON THE East INDIAN RAlLWAY IN THE MaTTER
OF APPOINTMENTS,

*1105. (a) No.

(b) I would refer the Honourable Member to the information laid on the ‘table:
of the House in reply to part (¢) of starred question ' No. 932 asked by Panldie
Batyendra Nath Sen on 12th September, 1933.

(¢) I would rcfer the Honourable -Member to the information laid on the table
of tho House in reply to part (b) of starred questlon No. 833 aaked by Pandit
Satyendra Nath: Sen on' the 13th September, 1988, PN

(d) The apprentice was called for an interview and there was no ncial diperi-
mination in this matter. Latter parts of the question do not srlna.

(e) Does not arise.
L168LAD D
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~ AJ) sud (g). I would refer the Honourable Member to the information laid on

the table of the House in reply to part (b) (iéi) of unstarred question No. 266 asked

by Sardar G. N, Mujumdar on the 5th December, 1988. :

.. (h) I would refer the Honoyrable Member to the information laid on the table
of the House in reply to part (g) of starred question.No,: 832 asked by Pandit
Satyendra Nath Sen on the 12th September, 1933.

My —
APPOINTMENT OF APPRENTICES OF THE LiLL00OAN WORKSHOPS,

*1106. (a) to (c). I would refer the Honourable Member to the information laid
on the table of the House in reply to. parts (a) to (o) of starred question No. 829
asked by Pandit Satyendra Nath Sen on the 12th September, 1933.

(d) and (e). I would refer the Honourable Member to the information laid on

the tuble .of the House in reply to parts (e) and (d) respectively of starred question
No. 820 asked by Pandit Satyendra Nath Sen on the 12th Septembsr, 1933,

-

[

APPOINTMENT OF APPRENTICES OF THE LILLOOAER WORKSHOPS.

*1107. T would refer the Honourable Mcmber to the information laid on the table
of the House in reply to parts (a), (b) and (¢) of starred question No. 829 asked
by Pandit Satyendra Nath Sen on the 12th September, 1933.

e
APPOINTMENT OF APPRENTICES OF TRE LILLOOAH WORKSHOPS A8 TRaAIN
‘ ExaAMINERS AND ELECTRICIANS.

..*1108, I would refer the Honourable Member to the information laid on the table
of the House in reply to part (b) of starred question No. 834 asked by Pandit
Batyendra Nath Sen on the 12th September, 1933,

Six time expired apprentices of the Lillooah Shops were appointed on the Howrah
Division in August, 1933, and none on other Divisions. Of the six men selected, four
were Hindus, one "Anglo-Indian and one European.

 As reygards vaeancies lying unfilled, I am informed that there was one vacancy
for an Electrician at Lucknow which was not filled up in view of reorganisation
whieh resulted in staff retrenchment in the Train Lighting Department, Two vacancies
in the grade of Train Examiners on the Lucknow Division which are lying vacant
will be filled up by the surplus Train Examiners existing on that Division.

'APPOINTMENT OF APPRENTICES OF THE LILLOOAH WORKSHOPS,

*1109. The Agent, East Indian Railway, reports that it is not possibla to say
how many appointments, if any, are likely to be made this year. If, however, any
appointments sre made at all; only those who will be selected by the Selection Com-
mittees will be appointed and it is not therefore possible to say who will be selected
for appointment.

APPOINTMENT OF APPRENTICES OF THE LILLoOAH WORKSHOPS,
C 10, @y N LT
= (b) -Does not arise. e
a o
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@
L Date of completion Dig?l’.’wpm“
Name. of apprenticeship Sohool Examina-
training. tion.
Mr. K. P. Mukerji . . . . | 19th February 1929 | 1st Division.
. »» J. N. Chatterji . . . | 9th February 1930. ”
» N.C. Chatterji .. . | 11th February 1930 "
» T.A.Cahoon . . . . |19th  September | 2nd Division.
. A.N. Mitra . .. ; 2::¥;bmory 1931 | 1st Division.
» G.B. Allnut . . . . | 2nd May 1933 .. | Honours Division.

The ez-apprentices appointed were given

Rs. 95 each as starting salary.

APPOINTMENT OF APPRENTICES IN THE PRODUCTION DEPARTMENT OF

THE LiLLooAH WORKSHOPS,

213. The Agent, East Indian Railway, reports :

(a) The reply given to starred question No. 920 (d) is correct and this will
be apparent from the enclosed copy of a certificate given by the Con-

troller of Inspection,

Caleutta, to Mr. T. C. Ghosh, Mr. T. C. Ghosh

was not the first apprentice to work under the Production Engineer.

(b) Does not arisc.

(6) The reason for appointing an ez-apprentice of 1931 in preference to an
apprentice of 1930 is that when the vacancy in the grade of Rs. 50—10—90
occurred the cz-apprentice of 1931 who was appointed on 16th February,
1931, had been trained in the Production and Progress Section and bhad

therefore the requisite experience.

Mechanics who had no previous ex-

perience in production methods, were appointed to make use of cxisting
staff and thus save them from retrenchment.

(@) It is pointed out that endeavours have since been made to secure employ-
ment for Mr. Ghosh. Advice was received from him that his services
with the Indian Stores Department had been ° terminated owing to
financial stringeney on 31st January, 1932, and he was given an intro-
ductory letter to the Chief Mechanical Engineer, North Western Railway,
on 7th January, 1933, which however appears to have produeed no result..
On 25th May, 1933, a vacancy having occurred in the Drawing Office
Mr. Ghosh was asked to call to be tested but he replied that he was in
the employment of the Nepal Government Railway as a I.oco. Foreman
(temporary) on Rs. 150 plus Re. 12-8-0 consolidated nllowance and free
quarters.

(e) Government do not consider any enquiry necessary.

APPOINTMENT OF Ex-APPRENTIOES ON THE EasT INDIAN RAmLWaY.

214, The names of the two
Mohammed Mohiuddin and Mahadeo Prosad.

L168LAD

Indian ez-apprentices referred to are Messrs.

’ p2
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ArPOINTMENT OF Ex-APPRENTICES ON THE EaST INDIAN RaiLwav.
' '215. The Agent, East Indian Railway, reports : - R
"¢ (a) No suitable apprentices or ez-apprentices were availuble at the time of
' Mechanip. Bhallerosa’s transfer to the Sawmill, that is none with say
“* " Bawmill 'experience whatever. Mechanic Bhalleross being the son of
the former Sawmill Foreman had gained some knowledge of the work
rom him and was selected for that reason in prefercnce to appointing
m-t —--.. - -un outsider. . . . -

The Kiln Operators appointéd from outside who had no ¢ther training
exeept timber seasoning were retained after the closihg down of the
Kiln Sensoning plant as :a purely temporary measurp and, when this

. temporary work was completed they were discharged and” no question
of replacing them arises.

(b) Every consideration is given to the question of employing cr-apprentices

but owing to financial sttingency and the prior claims «f retrepched

- ‘meehanies, pportunities  at ‘present are remote except only where the

exvapprenti'ee has recetved ‘special training in a new section, c.g., Heat
treatment’* - o

INDIAN SToRES DEPARTMENT,

E -Orricz or THE OoONTROLLER OrF INSPECTION,
Carourra CmoLx.

Dated 2nd February, 1932.

Mr. T. C. Ghose was employed as an Examiner of Stores in the Indian Btores
Depurtment from 10th February, 1930, to 8lst Jsuuary, 1832 During this.-period
he was employed under an Assistant Engineer (Inspection) in conncction with the
inspection of orders for wagons and components. = His services were terminated owing
to fluancial stringency and the necessity for reducing the staff.

(8d.) H. ¥. DAVY,

Controller of Inspection,
Calcutta Circle.

NoN-APPOINTMENT OF INDIAN APPRENTIOES OF LiLLooan WORKsuOPS
-8 TRAIN EXaAMINERS.

265. (a) and (e¢) (i). Yes. I would refer the Honourable Member to the im-
formation laid on the table of the House in reply to starred question No. 828 asked
by Pandit Satyendra Nath Sen on the 12th September, 1933. o

(b) Yes. I would refer the Honourable Member to the informution laid on the
table of the House in reply to part (a) of starred question No. 8§29 asked by Pandit
@atyendra Nath RSen on the 12th September, 1933.

(¢) Yes, in August, 1933,

(d) Yes, T wonld refer the Honmourable Member to the information laid on the
table of the House in reply to part (b) of btarred question No. 832 asked by Pandit-
Satyendra Nath Sen on the 12th September, 1933..

. (e) (ii). It is reported by the Agent, Enst Indian Railway, that the Anglo-Indian

who completed his training om 18th September, 1930, had the necessary qualifica-
tions for Train Examiner’s post and was considered to be the best all round man
for the vacant post. - His work also has been very satisfactory and his selection has
been justified. S R ' B

(f) The most suitable persons were. . seleated for the posts to be filled. As
regards filling of future vacancies, I would refer the Honourable Member to the in-
formation:laid dn he tefile of the Homse in reply. D part (g) of staiwsd: question No.
832 asked by Pandit Satyendra Nath Sen on ‘tgle'_12th September, 1933,

R e Lol IR | TS L BT . R
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NON-APPOINTMENT OF [NDIAN APPRENTIORS OF LiLLoOAH WORKSHOPS A8
' TRAIN ExAMINERS. -

266. (&) Yes. '

(b) (i). Yes. I would refer the Honourable Member to the réply given to
part (e) (#) of question No. 265.

(41) Yes. Presumably Mr. G. B, Alinut who compléted his training on 2nd May,
1938, is referred to. I would refer the Honourable Member to the reply given to
part (b) of starred question No. 833 asked by Pandit Satyendra Nath Sen on the
12th September, 1833.

(#ii) The filling of one-third of the total vacancies in 1933 by members of
minority communities was in accordance with the policy laid dowa by Government.

(¢} (4). No.
(%) Government see no reason why most suitable candidales should not be
selected for appointments to be made.

(4ii) I would refer the Honourable Member to the information laid on the table
of the House in reply to part (g) of starred question No. 832 asked by Pandit
Satyendra Nath Sen on the 12th September, 1933.

INTRODUCTION OF THE PREVENTIVE SYSTEM OF CHECK BY POSTING GROUPS
OF TraveLLING TickeT EXAMINERS.

*1364. The Agent, North Western Railway, reports :

4% (¢) to (g). The group system has nét been abandoned. Each group mnen work
under the charge of a Headman or group-in-charge who is responsible for
checking all trains and stations on the section allotted to him.

At the discretion of Divisional Superintendents a group-in-charge may divide
his group into sub-groups of two or detail the members of his group
to work individually on occasions when this may be desirable. While
working in sub-groups or individually all members of a group continue
to work under their group-in-eharge.

(k) On occamions more than one Travelling Ticket Examiner may have worked

" on one train, but this was not usual.’’ o

INTRODUCKION OF THE Pl}nvEN'rxvn SvsTEM OF CHECK BY POSTING GROUPS
‘oF TRAVELLING TicKET EXAMINERS. ‘

¥¢ 1365, The Agent, North Westorn Railway, reports :

(b) The strongth of ticket collactors on the North Wesfern Railway is shown
below against the ‘dates given :

1st October, 1930 .. - 1,054
1st January, 1931 .. ' 1,053
- 1st March, 1931 .. .. 1,058
1st June, 1931 . .. .. 988
1st June, 1933 . .. .. 970

{0) The reduetion in strength since lst Oetober, 1930, has. not Lecn progressive.
The reduction in 1931 was made as part of the retrenchment campaign
when train services were curtailed.

{d) The precautions taken inclide the erection of foncing when fupds pormit
and instiuctions to inferlor staff ' employed at Yoad side stations to
guard the ends of platforms 'and to endéavour to prevent ticketless
passengers entraining. ’
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“i (8) Ow 81st: 'May, 1881,: the staff
* trains wm"l‘nvolling Ticket

strength o
employed alternatively

was 236,

b

(f) There is no staff
trains. The syste!
both the preveution of

employed on

[

6t JuLy 1934.

shecking tiekets on running

Examiners to the uumber of 125. The

n 31st August, 1933, of Special Ticket Kxaminers who may be

on checking work on running trains and at atations

now employed exclusively for tieket checking on running
m now followed with Special Ticket Examiners covors
ticketless travellinig and checking in trains.”’

PrevENTION OF ILLICIT TRAVELLING ON RaiLway Trains.

‘]366. The Agent, North Western Railway, reports :

¢ (¢) It is presum
Singh and 8h

ed that the Honourable Member alludes to Messrs. Matbra
ah Niwas Khan, who were officiating in Grade IILI (Group-

in-charge) and after trial were reverted to their substantive posis in.

Grade II having been found to be inefficient as
' worthy of promotion to Grade ITI. They were
from Grade IT.”’

rep

Gtous-in-churge and un-

by otheérs selected

ArLowances oF TraveLLiNG TiCKET EXAMINERS.

*1375. The Agent, North Western Railway, reports :

“f (c) A statement showing the number of cases detected hy Special Ticket
Examiners in trains and at stations on the Rawalpindi, Lahore, Multan

and Quetta Divisions during the

period from July to Oectober, 1983, is

given below :
Rawalpindi. Lahore. Multan. Quetta.
Moniths.
- In At In At In At In At
trains. |[stations.| trains. [stations.| trains. [stations.| trains. |stations.
4
July, 1833. 5,052 129 7,066 592 4,402 28 630 178
August, 1833 . 5,264 114 { 5,978 590 | 4,170 |. I3 640 210
Boptember,1933. | 4,034 | 13| 62| 25| 3782] 30| e8| 128
October, 1933 4,349 68 | 17,232 182 | 3,742 86 553 131
Total 19,509 422 | 26,472 1,889 | 16,098 149 2,441 645 "

LEAVE GIVEN TO RAILWAY STAFF AT JAMALPUR APTER THE EARTHQUAKE
SHOCEK.

*403. The Agent, East Indian Railway, reports as follows :

‘¢ 1, Workshops and Deputy Chief Mechanical Engineer’s

Office’ at Jamalpur

i were closed from the 16th to 21st January, 1334, on account of the
earthquake and the enforced absence of staff during this period was
given special consideration. I decided that ataff of all departments

R other than those who are paid. apcording to the numhecr of -days worked
.and who were unavoidably absent from work owing to the ecarthquake

or who were ‘allowed to leave work in order to take their familios away
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should ' ‘be dllowed casudl’lerve ‘up!to-a: muximum of'6:days over: and
above the usual Hmit of 14 days for’ meh 'lt_euve.» alv

2. In the case of the staff of the above categories who rendered assistance
in the emergency during the period when ordinary work was suspended
a8 a result of the earthquake I decided that- they should also be
gimilarly allowed casusl leave for a corresponding pcried, over and
above the limit of 14 days after conditions have settlod down, and whan,
they can be sparcd but not later than the 31st Decemnber, 1934. '

5. I would state that during the five days from the 16th to the 20th Janvary,
1934, the 21st January being a Sunday, thcre were two holidays in the
workshops, one on the 17th January—a paid holiday. and the other on
the 20th January, 1084—an unpaid holiday. . Certnin . workshop staff
who arc paid according to time worked and therefore excluded from paragraph
1 above were absent from work between the 16th und 20th Junuary, 1934,
and in their case it was decided that the period of absence should be
covered by leave in those cases where this was due an@ in other ecases
the embargo that men must be present at work immediutely prior to and:
immediately following the paid holidays was lifted in -order that ¢he
men might get the ‘benefit of holiday pay on the 17th January, 1984.

4. 1 authorized the issue over the East Indian Railway of additional pusses to
allow staff employed at stations effected by the earthquake to send
their families away, and to remove fummiture to othor stations when for,
want of house accommodation they could not safely keep their furniture

where they were working.’’
Thc Government do not consider it necessary to take amy further' actiomn.

APPOINTMENTS OF FIREMEN AT BuLsar oN THE BomBay, BamropA aND
CeENTRAL INDIA RalLway.

%633. The Agent, Bombay, Baroda and Central India Railway, rcports as
follows : e e

(a) Yes.

(t) The appointments were from apprentices but this does not prevent any
fireman, who can pass his examination for the specinl grade, being placed
in that grade, as the number in the grade is not limited.. .The special
grade is given for English speaking and writing.

M. T

(¢) There were only two retrenched fircmen, who have been re-c-mpl‘oyed.‘

Foor OVERBRIDGE AT THE RORTAK RAILWAY STATION.

“088. (s) The Agent of the North Western Railway has reported that a foet
overbridge for the use of the public is in course of comstruction at Rohtak ﬁs’tﬁbﬂ;
towards the cost of which a contribution has been made by the Municipal Committee,
Rohtak, and not by the Vaish High School .

(b) and (c). The overbridge will be opened as soon as it has been edmplét;d.

TRAINS, ETC., ON THE FEROZEPORE LUDHIANA SECTION OF THE NorTH
WESTERN RawxY, :
*T08. The Agent, North Western Railway, teports ‘that there nre: three -trains

daily ench way hetween Ludhiana and Ferozepur, the spme as 20 yoars ago.  As
regards the time taken by them, the minimum time taken in 1920 was 5 hours and 30
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minntes whereas it is mow 3 hours and 15 minutes. It is Bot possible to reduce the
time further as the run is a short one of 77 miles and trains stop at all stations.
The existing volume of passenger traffic does not warrant an increase in the number
of traims. -

The Agent also reports that during the year 1928-29, an additional train
(totalling feur) each way was tried but had to withdrawn for waat of adequate

patronage.

PROVISION OF CERTAIN AMENITIES ON STATIONS OF THE REWARI-FAZILEA
AND KoTkaPURA-FAZILXA SEOTIONS OF THE BoMBAY, BARODA AND
CENTRAL INDIA RalLway.

(a) A statement showing the train service on the Rewari-Fazilka Section is
appended, The Agent, Bombay, Baroda and Central India Railway, reports that the
policy on the Metre Gauge system is to run mixed trains on Branch lines and that,
if tho mixed trains on this Bection are converted into passenger trains, it will cost
the Ruilway Administration an additional sum of Rs. 3 lakhs per annum.

(d) The Agent reports that there are waiting halls at all stations on the above
svetion except at certain flag stations.

(c) and (d). The Agent reports that the work of providing pucea booking officos,

wfn.itfi:fduheds, etc, at Roranwala and Ramgarh stations has been held over for want
o 8.

Train Service on Bewari-Bhatinda-Fazilka Section.
Dowx

26 24 28 Gl [ ez
Mixed. {Passenger. | Passenger. Sel:f;oo. s"l’“’i‘l

Rewari . . . Arr. .. .. 14 10 | From Delhi.
Dep. 1 30 8 5 | 14 55
Birsa . . . Arr. 9 37 156 1 22 33

Mixed Mixed
Dep. | 10 7 | 16 10 | 23 10

Bhatinda . . . Arm. 12 57 19 8 2 17 |

Dep 13 60 . 3 b . o
Kot-Kapura . . Ar. 15 30 | 4 45
Dep. 15 58 | 5 25 11 57 18 57
Muktan/ . . An 17 12 6 42 13 10 20 10
Dep. 17 82| . 702

Fozilka . . . . . Arr. | 19 25 . 8 85
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Train Service on Rewari-Bhatinda-Fasilka Section. ¢

Up '
181 113

23 g 25 A 27

_— : Special . Special | 4.
Mixed. Service. Mixed. Service. Mixed.
Fazilka . . . Dep. 7 55 18 15
Muktsar . . Arm. . 9 50 .. 26 7
Dep. 6 58 | 10 15 | 13 85 | 20 37
Kot-Kapura . . Arr. 8 10 1m 3 7] 15 10| 21 50
Dep. . 12 0 .. 22 20
Bhatinds . . Ar. .. .. 13 45 | 0 10
Dep. 7 25 .. 14 35 1 13
Sirss . Am | 100 | 1 17 30 410
Passanger Fast-Paas,
Dep. | 10 30 18 12 4 35
Rewari - . A |17 18 3 23 10 19
Dep. | : 10 53
to Delhi.

STATEMENT RE. NET EARNINGS OF CERTAIN NEWLY'
CONSTRUCTED RAILWAY LINES.

U Mr. P.:R. Rau’ (Pinaficial Commissioner, Railways): Kir, I lay on the
table 1 . statement, giving  the information at present  available
as to the net earnings of certain newly constructed railway lines during the financial
year 1032-33, and a. comparison of the return given by these earnings on the eapital
outlay with the return anticipated in the original estimates.
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Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammudan Rural) : May I Mmow whether 1 will be permitted to ask
any question or to review the statement laid on the table t :

Mr. President (The Ilonourable Sir Shanmukham Chetty) : The
Honourable Member knows the rules about the asking of questions.

Mr. Vidya Sagar Pandya (Madras : Indian Commeree) : Some infor-
mation has been given about certain starred questions; but there were other
starred questions about which information was required, and I would like
to know when that information will be laid before the House.

Mr. President (The Honourable Sir Shanmukham Chetty) : Some
information promised, is it ?

Mr. Vidya Bagar Pandya : I had put some questions about subsi-
diary coinage, and I wish to know when I can expect information
about it. '

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair does not understand the Honourable Member’s question at all.

Mr. Vidya Sagar Pandya : Information with regard to certain
starred questions has been furnished now. But there are other questions
for which information has not been given, and I would like to know
when the information about those questions will be laid before the
House. :

Mr. President (The Honourable Sir Shanmukham Chetty) : You
mean some information with regard to a question, which was promised
by some Member of Government ?

Mr. Vidya 8Sagar Pandya : Yes : is there any time limit within
which the information should be given ? It may be given at the end of
the Session when it can be of no use to us.

Mr. President (The Honourable Sir Shanmukham Chetty) : Some
reply has been promised to the Honourable Member in the last Session
with regard to some question of his, and he now finds that the answer
has not been supplied even now : that is his difficulty ¢

Mr Vidya 8agar Pandya : Yes : I should like to know whether
replies should not be given within a reasonable time.

The Honourable 8ir James Grigg : This is a new question to me,
and T will certainly look into it and let the Honourable Member know :
in any case, information will be given to him as soon as it is available.

Mr. Vidya Sagar Pandya : It may be available at the end of the

Session when it may be of no use.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair thinks if Government promised some information during the last
Delhi Session, they should make an endeavour to supply that informa.
tion as early as possible.

.The Honourable 8ir James Grigg : This is a new question ‘to me,
and I will certainly look into it. '



THE INDIAN DOCK LABQURERS BEILL.
PRESENTATION OF THE REPORT OF THE SELBCT COMMITTEE.

- The Honourable Bir Joseph Bhore (Member for Commerce and
Railways) : Sir, I beg to present the Report of the Seleet Committee on
the Bill to give effect in British India to the Convention coycerning
the protection against accidents of workers employed in loading and
unloading ships. v
Mr. President (The Honourable Sir Shanmukham Chetty) : With
regard to the agenda of this week, Honourable Members will observe
that Thursday, the 19th, has been set aside for non-official Bills. The
Chair would here point out to Honourable Members that the Temple
Entry Bill was sent out for circulation : opinions are still being receiv-
ed, and even those that have been received are so voluminous that they
would not perhaps be received from the press-sufficiently m time' to
enable Honourable Members to get copies before the 19th, if the ballot
favours subsequent motions on that Bill. So, to meet the convenienge of
the House, the Chair is prepared to make a change, and, in fact,
His Excellency the Governor General has also agreed that, in case
the House so desires, he would agree to make the change also. Thursday,
the 19th, is the first day for non-official Bills. If Honourable
Members agree, that day may be allotted to official work, and then
hursday, the 23rd August, will be given as a day for non-official Bills.
he effect of this will be that the first day for non-official Bills will be
Thursday, the 2nd August, which gives reasonable time for Honourable
Members to study the papers that will be supplied to them. If the
House agrees, the Chair will have this arrangement made.
(Honourable Members : ‘‘ Yes, Yes; we agree.’’) Then the Chair
would announce to the House that His Excellency the Governor General
has cancelled the allotment of Thursday, the 19th instant, for non-
official Bills, and the Chair directs that that day be devoted to official
business. The Chair has also to announce that it cancels Thursday, the
23rd of August, for official Bills and that His Excellency has agreed
to allot that day for non-official Bills.

DEATHS OF STR BEPIN BEHARI GHOSH AND MR. ARAVAMUDHA
AYYANGAR,

The Honourable B8ir Joseph Bhore (Leader of the House) : Sir,
death has removed two old Members of this House since last we met,
namely, Sir Bepin Behari Ghosh and Mr. Aravamudha Ayyangar. Sir
Bepin Behari Ghosh was only with us for a short time, but that was
sufficient to endear him to those with whom he was brought in contact.
A member of a distinguished family which has given to the country
some of the highest legal talent, he was himself, I understand, one of
the most efficient Judges who have graced the Bench of the Caleutta
High Court ; but we here will always remember him for a singularly
lovable disposition which endeared him to ws all and which we will
not soon forget.

I am sure also that Members of this House must have read with
deep regret of the death of Mr. Aravamudha Ayyangar. Death has
p?gmqturely terminated a career .which gave promtise:of :a -brilliant
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future. ‘Mr. Aravamudha Ayyangar 'was a member: of the Audit and
Aecounts Service.’ In every post that he held he showed 'an outstand-
ing ability and a devotion to duty which are the distinguishing marks
of .an ideal civil servant. Those qualities: were in evidenee in every
post in which he served, and he served in many important posts. He
was, Sir, an Under Secretary to the Government of India in the Finance
Department during the time of Sir Basil Blackett’s Currency Bill. He
was a Budget Officer to the Government of India, and he was also See-
retary to the Hilton-Young Currency Commission. He had, Sir, a
most unassuming manner and a singularly attractive personality. Gov-
ernment and the country have lost & most valued public servant in him,
and I hope, Sir, that you will communicate to the relatives of both the
deceased the deep sympathy of this House in their bereavemsent. - :

Sir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban)
Sir, I associate myself entirely with what has fallen from the Leadex
of the House regarding. the late Sir Bepin Behari Ghosh and
Mr. Aravamudha Ayyangar. I had the privilege of knowing Sir Bepin
Behari Ghosh somewhat intimately for a long time. He had a distin-
guished career both in the University of Calcutta and also in the lega}
profession, of which he was a successful member until he filled the post
of a High Court Judge with distinction. As a Judge of the Calcutta
High Court, as has been observed by the Honourable the Leader of the
House, he made a mark for himself, and he continued the traditions of
his family for legal acumen and legal attainments. He was the brother
of the late Sir Rash Behari Ghosh, well-known to every lawyer through-
out India as a most distinguished writer and learned lawyer;, and Sir
Bepin Behari Ghosh, as a Judge of the High Court, was conspicuously
successful. '

We had the pleasure of knowing Mr. Aravamudha Ayyangar here,
and there can be no doubt, as has been stated by the Honourable the
Leader of the House, that he was a most valuable officer of the Gov-
ernment of India where he had served in various capacities. Sir, T asso-
ciate myself entirely on behalf of my Party with all that has been said.
regarding these two deceased gentlemen, and would ask you to com-
municate the expression of sorrow and sympathy of this House to the
members of the families of the deceased gentlemen.

Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and
Chittoor : Non-Muhammadan Rural) : Sir, T associate my Party and
myself with the sentiments that have just been given expression to by the
Honourable the Leader of the House and by the Leader of the Opposition
over the sad death of Sir Bepin Behari Ghosh and the demise of
Mr. Aravamudha Ayyangar. Sir Bepin Behari Ghosh was a Member of
the Executive Council here for a short time. He came here after a distin-
gu}shed career at the Caleutta Bar, and also after presiding over the Caleutta
High Court as a Judge with great distinetion. He belonged to that great
family of legal luminaries, of which his famous brother, Rash Behari Ghosh,
was a member, and whose name js known throughout the length and breadth
of India as a distinguished lawyer and philanthropist. During the short.
time Sir Bepm.Beh.an Ghose was a Member of the Executive Council here,-
ke had endeared himself to every one, both to the Members of the Govern-
ment as well as to the Opposition. Sir, we all mourn his loss.
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- With regard to Mr. Aravamudha Ayyangar, he belonged to a most
intellectual family of Southern India. His father-in-law was a Professor
of Mathematics in the Engineering College in Madras. The late
Mr. Aravamudha Ayyangar gave very great promise from the commence-
ment of his career. After a distinguished scholastic career, he joined the
oftice of the Accountant General in Madras. His abilities were soon recog-
nised and he was translated to the Finance Department of the Government
of India. He was Budget Officer for some time in the Finance Depart-
ment. Apart from his regular duties, he served with great distinetion sas
Sceretary to the Hilton-Young Commission. He also worked very recently
as Seeretary to the Banking Inquiry Committee, and in this capacity he
was of immense help to the country. Besides that, as Budget Officer, he
had also to act as Secretary to the Public Accounts Committee, of which
I have been a member for some time, and as such I have had oecasion to
coue into closer contact with him. He was of immense help to the Finance
Mcember ; he was absolutely thorough with all the facts and figures in the
Public Acecounts Committee relating to all the Departments of Government
which come under review, and, therefore, every Finance Member under
whom Mr. Aravamudha Ayyangar had the honour and privilege to serve
liked him immensely and he was marked out for a very great appointment.
It is quite natural that after the Reserve Bank Act was passed, he was
proposed to be the Secretary of that. Bank, and in order to give him more
training, he was appointed Deputy Controller of Currency in Caleutta.
But, just before he took up that office, he had a very bad attack of typhoid,
and we were very glad that on that occasion he was rescued from the jaws of
death. We all thought that he would survive to serve his country and the
Government. IIe went to England to recoup his health, but we now hear of
his sad demise. We all mourn his loss. Sir, we feel that the Government have
lost a brilliant public servant and the country has lost a distinguished
gentleman.  The eruel hand of death has taken away one of the most
brilliant careers in India. With these words, I request you, Sir, to com-
municate our warm feelings of sorrow to the bereaved families of both
Sir Bepin Behari Ghosh as well as Mr. Aravamudha Ayyangar.

Mr N. N. Anklesaria (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, on behalf of the Centre Party, I join in expressing
our deep sorrow at the deaths of our two colleagues.

Sir Bepin Behari Ghosh, during the short period that he was here,
had endeared himself to everybody by his unfailing courtesy and un-
assuming manners. The Honourable the Leader of the Opposition has
already said things about his career which 1 need not repeat.
Mr. Ayyangar was one of the most brilliant Indians that one could ever
hope to come across. During the debates on the Reserve Bank Bill, I had
come in some contact with him, and I feel myself in a position to say that
in matters of currency and finance Mr. Ayyangar’s want would be long
felt in this country. I feel quite sure that had he not been cut off at
such an early age and in such tragic circumstances, he would have in the
very near future occupied a very responsible' Government post, for it is
no exaggeration to say that Mr. Ayyangar sacrificed himself in the service
of the State. Sir, there is no armour against death, and we, his colleagues,
can only mourn his loss. 1 join the previous speakers in supporting the
motion for sending our sympathies to the bereaved families.

. Mr. 0. 8, Ranga Iyer (Rohilkund and Kumaon Divisions : Non-

Muhammadan Rural) : 8ir, I rise to associate my Party and myself with
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the remarks that have fallen about our departed friends. Sir Bepin
Behari Ghosh endeared himself to the O%position as this House so well
remembers. When the Opposition was seething, that great man was smiling
away. Amidst great activity on the Opposition side, he was taking the
most restful view as one ought to take in one’s life, as Lord Sri Krishna
says in the Bhagavad Gita. A great career richly endowed was dedicated
for the good of his profession and the greatness of his country. Like his
great brother, Sir Rash Behari Ghosh, Sir Bepin Behari leaves on the sands
of time footprints which generous generations will follow at great sacrifice
and with great admiration.

Now, coming to the passing away of that financial genius, Mr. Arava-
mudha Ayyangar’s death is too deep for words or tears. We knew how
very enthusiastic he was of the great days, of the spacious days opening
before our beloved motherland. A great patriot himself, he knew that
the solution of the financial difficulties would solve the national problem.
In spite of weak health, he went on a great enterprise, on a great adven-
ture, a great work, and we were all looking forward to his coming back
to our country with greater and richer experience to guide us, to guide
the ship of State through rocks, steering clear of the Scyllas and
Charybdises of the future. And we feel that his passing away is a great
national loss. Sir. in the midst of life we are in death, and we can only
pray that his family which lies prostrate in dust may derive some satisfac-
tion that a greater family, the nation, shares their great grief. Sir, we
sympathise with the bereaved families of the late Sir Bepin Behari and
the late Mr. Aravamudha Ayyangar.

8ir Leslie Hudson (Bombay : European) : I wish to associate
myself and my Party with all that has fallen from my colleagues in this
Honourable House with regard to the loss that India has suffered in the
deaths of Sir Bepin Behari Ghosh and Mr. Aravamudha Ayyangar—the
former, a noble ornament to the legal profession, who had risen with honour
to himself and to his country to the highest judicial post in Bengal, and
the latter, an efficient servant of the Government of India, who, as the
previous Honourable Member has stated, had given his life for India. We
all of us looked forward to a career of great promise for Mr. Ayyangar.
His past experience.in Government Departments led us to believe that he
would rise to very great distinction. I shall be glad if you will convey the
sympathies of the European Party along with those of the other Partics
when writing to the families of the deceased.

Mr. A H Ghumavi (Dacca cum Mymensingh : Muhammadan
Rural) : Mr. President, I associate myself with what has fallen from my
colleagues at the loss of the two great Indians, Sir Bepin Behari Ghosh and
Mr. A_mvaquha Ayyangar. Both of them were my intimate friends, and
I mourn their loss as a personal one. Sir Bepin Behari Ghosh was a
gentleman first and everything else afterwards.

I was shocked when I read in the newspapers yesterday of the passi
away of my dear old friend, Mr, AyyangarP Hl}; untimﬁly deatg nn?si
have been a shock to all who knew him. A meritorious officer of the
Government of India, an officer of conspicuous ability, he made his mark
during the period when Sir Basil Blackett was the Finance Member of
the Government of India. The House deeply mourns the loss of these
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two great gentlemen, and I would request you, Mr. President, to convey
to their families our sincere condolence and -our grief at their loss. '

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : I rise to pay my tribute of tears to the memory of the two great
departed Indians. Mr. Ayyangar was known to us as a brilliant officer,
and his unassuming manners and financial abilities were prized by every
one. Ile was a friend of almost all the Members of this House. He was
known to every one of us, and we sincerely mourn his untimely loss.

As regards Sir Bepin Behari Ghosh, I cannot find words to express
the feelings which are uppermost in my mind at the present moment. He
was to me more than an elder brother. He came from the same place
as myself, we practised at the same Bar, and probably, not even except-
ing the present Law Member, I am his oldest acquaintance present here
in this Chamber, and I looked upon him as my eldest brother. Sir, if 1
rise to mourn his loss, it is a sacred and solemn duty which I not only
owe to the departed, but to myself also. I can only end by saying that
his was a life of which it can be truly said that :

, ¢¢ Life’s race well run,
Life's work well done,
And now comes rest.’’

With these words, Sir, I beg to pay my tribute to the memory of the
great deceased.

Mr. President (The Honourable Sir Shanmukham Chetty) : I wish
to associate the Chair with the tribute that has been paid to the memory
of the late Sir Bepin DBebari Ghosh and Mr. Aravamudha Ayyangar.
Though Sir Bepin Behari Ghosh was a Member of this House for a very
short period, he had not merely inspired confidence in every section
of the Ilouse, but by his charming personality he had made himself one
of the most popular Members, and we mourn the loss of one who was
loved so well while he was a Member of this House and whose work in
the cause of the public has been well appreciated by his colleagues.

In the death of Mr. Aravamudha Ayyangar, we have lost one of the
most efficient and devoted of our public servants. Honourable Mewmbers
have had many opportunities of judging the devotion to public duty and
the efficiency with which he discharged the daily task that was entrusted
to him. He showed undoubted promise of a great future for himself
and greater service for the country, and we all mourn the tragic and
untimely death of such a devoted public servant. It shall be my duty
us the spokesman of this House to convey to the families of our departed
colleagues the deep sympathy and sorrow of this House at the death of
those two colleagues whom this House loved so well and whose services
this House so greatly appreciated.

THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY
(EXTENDING) BILL.

The Honourable B8ir Harry Haig (Home Member) : Sir, I move for
leave to introduce a Bill to extend the operation of the Bengal Criminal’
Law Amendment (Supplementary) Aect, 1932,

L168LAD - »d
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Mr. Pregident (The Hohourable Sir Shanmukham Chetty) : The
question is :

‘“ That leave be granted to introduce a Bill to extend the operation of thé
Bengal Criminal Law Amendment (Supplementary) Act, 1932.’*

The motion was adopted.

The Honourable 8ir Harry Haig : Sir, I introduce the Bill.

THE ASSAM CRIMINAL LAW AMENDMENT (SUPPLEMENTARY)
BILL.

The Honourable 8ir Harry Haig (Ilome Member) : Sir, I move for
leave to introduce a Bill to supplement the Assam Criminal Law Amend-
ment Act, 1934.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question 1is :

¢¢ That leave be granted to introduce a Bill to supplel‘nent the Assam Criminal
Law Amendment Act, 1934."’

The motion was adopted.

The Honourable 8ir Harry Haig : Sir, I introduce the Bill.

THE REPEALING AND AMENDING BILL.

The Homourable 8ir Nripendra 8ircar (L.aw Member) : Sir, T move
for leave to introduce a Bill to amend certain enactments and to repeal
certain other enactments.

Mr. President (The lHonourable Sir Shanmukham Chetty) : The
question is :

¢‘ That leave be granted to introduce a Bill to amend certain cnactments and to
repeal certain other enactments.’’

The motion was adopted.
The Honourable 8ir Nripendra 8ircar : Sir, I introduce the Bill.

THE INDIAN PETROLEUM BILL.

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, I beg to move : I

¢ That the Bill to consolidate and amend the law relating to the hinport, transport,
stornge, production and refinement of petroleum and other inflammblo substances
be referred to a Select Committee consisting of Mr., H. P. Mody, Dr.’ Ziauddin Ahmad,
Maulvi Muhammad Shafee Daocodi, Mr. Lalchand Navalrai, Mr. 8. C. Sen, Rno Bahadur
8. R. Pandit, Kumar Gupteshwar Prasad Singh, Mr, L. C. Buss, Haji Chaudhury
Muhanmad Ismail Khan, Mr. Sitakanta Mahapatra, Mr. E. W, Perry, Mr. 8. G.
Grantham, and the Mover, and that the number of Members whose presence shall bo
necessiry to constitute a meeting of the Committee shall be five.’’

Sir, my name appears rather more frequently on the agenda for the
business of this week than I could wish, but I trust the House will find
that the legislative programme that I am putting before it is not so for-
miidable after all. When I moved as long ago as last September that this
Bill should be circulated to elicit opinion, I gave an account of our reasons
for entirely recasting the present Indian Petroleum Act, 1899, and of the
salient features of the new Bill. As the minds of Honourable Members
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may have been wearied by varied and contentious legislation since then,
a short summary may help their overburdened memories.

I explained last September that, though the short and simple Act of
1899 was sufficient for the needs of the time when it was passed, there
had been such great developments in the use and technique of mineral
oils that many of the provisions of the Act had become defective or
obsolete. 1 also pointed out that developments in the use of mineral oils
were still oceurring and that the Bill had been cast into a form which we
hope will provide a framework adequate to carry, for some years to come,
the further amendments that will in all probability have to be made.

|At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy Presi-
dent (Mr. Abdul Matin Chaudhury).]

1 referred also to the present cumbersome procedure in making rules,
whereby model rules are usually drafted in my Department and promul-
gated by the various Provincial Governments ; and I drew the attention
of the House to a prominent feature in the Bill designed to simplify this
procednre, namely, the centralization of the rule-making powers in the
hands of the Governor General in Council.

My motion for circulation was adopted by the House without dissent,
&nd in the period elapsing since then the Bill has been circulated very
widely and the opinions we have received have been very carefully con-
sidered by my Dipartment. The volume of opinion elicited has shown
a lively public interest in the provisions of the Bill, which is as gratifying
as it has been to me rather unexpected. Though it is by no means light
literature, this Bill. may almost be said to be a burning question. The
suggestions we have received are very numerous, and I would divide
them into three classes. The first class contains the great majority of
the suggestions submitted to us or rather submitted to this. House and,
although these suggestions have been made in the proper spirit of construec-
tive criticism, I hope to persuade the Select Committee that they do not
justify any amendment of the Bill. The second class, which is a small one,
consists of suggestions which we accept and are prepared to recommend
‘to thie Select Committee. The third class, also a small one, comprises sug-
gestions which Government wish to discuss with the Select Cormmittee
before making up their own mind. Tt is satisfactory and is, if I may
say so, 4 tribute to the skill with which the Bill was drafted that the
suggestions are all on points of detail and that none of them attack the
fundumental principles of the Bill. This, I think, justifies the hope I
cxpressed last September that the Bill would prove to be entirely non-
controversial.

1 should like to draw the special attention of the House to one or two
of the more important suggestions which have been made. Burma has an
Act of its own, the Burma Oilfields Act of 1918, which regulates the
operations of winning oil in the Burma oilfields. The Governwment of
Burma, and the Burma authorities and interests generally, would like to
see all mention of production excised from the Bill. Whilst we fully
appreciate the special position of Burma in this respect, and are prepared
to have the Bill amended in Select Committee so as to ¢ save ’ the provi-
sions of the Burma Act, we are not, as at present advised, prepared to go
to the length of excluding production entirely from the Bill. The de-
mand for such exclusion has not arisen in any other part of Indis, and
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it seems desirable to follow the line of the present Petroleum Act and te
retain a power to control production in the event of fresh discoveries «f
oilfields outside Burma.

Again, the scientific definition of petroleum contained in the Bil
eovers commercial turpentine and other substances of vegetable origin
known as ‘‘ terpenes '’. 1t may be desirable, in the interests of the tur-
pentine trade, to exclude these entirely from the scope of the Bill and the
Select Committee will be asked to advise on this point.

Lastly, clause 11 excludes from control all petroleum which has its
flashing point not below 200 degrees. 1t has been strongly represcnted
that this limit could be lowered with safety, and with a resulting saving in
cost and in trouble all round. We shall be glad to take the advice of
the Seleet Committee on this point. :

The other matters brought out in the opinions received are poiunts
of drafting or technical matters of detail which it would be out of place
for me to discuss at this stage. I have full confidence that this Bill, which
vitally affects the interests of large producing and distributing agencies
and safeguards the public from dangerous accidents, will, when it emcrges
from the Select Committee, be entirely acceptable to the House.

Sir, T move.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Motion
moved :

‘¢ That the Bill to consolidate and amend the law relating to the import, {ransport,
storage, production and refinement of petroleum and other inflammmnable substances
be rcferred to a Select Committee consisting of Mr. H. P. Mody, Dr. Ziauddin Ahmad,
Manlvi Muhammad Shafee Daoodi, Mr. Lalchand Navalrai, Mr. 8. C. 8en, Rao Bahadur
8. R. Pandit, Kumar Gupteshwar Prasad Bingh, Mr. L. C. Buss, Haji Chaudhury
Muhammad Ismail Khan, Mr. Sitakanta Mahapatra, Mr. E. W, Perry, Mr. 8. G,
Granthan:, and the Mover, and that the number of Members whose presence shall be
noccssary to constitute a meeting of the Committee shall be five.’’

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-Muham-
madan) : Sir, since this Bill is going to the Select Committee, I do not think
I shall be justified in making any lengthy observations at this stage. All
the opinions that have been received on this Bill will, I am sure, be
carefully sifted in the Select Committee. There is just one point which I
should like to mention and which I think the Government would be well
advised to look into, as well as the Select Committee. I am referring to
clause 12 of this Bill. Clause 12 of this Bill says :

‘¢ Nothing in this Chapter shall apply to petroleum which is the property or is

in tie possession of Government or of any duly authorised officer acting in the execution
.of this Aect.”

Now, Sir, this Chapter is very important, because it relates to the
custody of petroleum and the way in which petroleum is to be stored, so
that it may not be dangerous to public health and safety. Sir, in this con-
nection I should like to refer this House to some_opinions with regard to
this particular point. I am referring to the opinion of the Director of
Industries who objects to this particular clause being retained in this Bill.
The Director of Industries of the United Provinces says :

‘‘ In my opinion, this clause is objectionable. If .-of -the i
Explosives Xct, p1884,’ca.n be pressed in,tJo”:ler::?e for i(n:z:p:r:g?ﬂ?its ;!;‘;vl.l:ﬁm
into the present Bill, the analogy of the existing Indian Factories and the Boilers
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Aats, as well as the proposed Factories Bill, is against ‘exceptionsl treatment.being
granied to Government property or concerns. If the importation, possession, storage
and transport of petroleum require regulating in the interests of public safety,
thome considerations are equally applicable to petroleum which i3 the groperty or-
is in the possession of Government or of the duly authorised officers. It is to be
noticed that petroleum possessed or owned by railways except in their eapacity as
earriers has not been exempted, vide clause 10 of the Bill. My experience of the
administration of the existing Petroleum Act and similar laws as a Magistrate is
that precautions taken in respect of Government property often tend to be in-
adequate.’’

Sir, this is the opinion of the Director of Industries of the United
Provinces. Objection has also been taken to this clause by the Chamber of
Commerce of Bombay, the Burma Shell Oil Storage and Distributing
Company of India, Limited, Delhi, Indo-Burma Petroleum Company,
Limited. the Upper India Chamber of Commerce, Cawnpore, and also the
Bengal Chamber of Commerce. T am not going to read out the opinions
of all these bodies. I will only refer to the opinion of the Bombay
Chamber of Commerce which is to be found on page 6 of the opinions.
It says :

‘“ The intention is presumably to ensure that Government officials will not be
hampered in the execution of their duties, but as the principal anims and objects
of the Act are to safeguard the public in respeet of the handling of dangerous
commodities, this clause in its present form, which exempts Governmeat in
eircnmstances from the necessity of complying with the conditions of Chapter I,
seems undesirable.’’

I will only hope that the Government as well as the Members of the
Select Committee will carefully weigh the opinions on this particular
point as well as on other points and make suitable amendment so that
when the Bill comes out of the Seleet Committee, it may not be open to
the objection to which it has been as it stands at present. With these
few words, I commend this motion to the acceptance of the House.

The Honourable 8ir Frank Noyce : Sir, I need hardly say that the
point raised by my Honourable friend, Mr. Gaya Prasad Singh, will be
dealt with very fully in the Select Committee. I think it will be found
that the Government are by no means adamant on the point.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question

‘¢ That the Bill to consolidate and amend the law relating to the import, transport,
storage, production and refinement of petroleum and other inflammable substances
be referred to a Select Committee consisting of Mr. H. P. Mody, Dr. Ziauddin Ahmad,
Maul~i Muhammad Shafee Daoodi, Mr. Lalchand Navalrai, Mr. 8. C. Sen, Rao Bahadur
B. R. Pundit, Kumar Gupteshwar Prasad Singh, Mr. L. C. Buss, Haji Chaudhury
Muhammad Ismail Khan, Mr. Sitakanta Mahapatra, Mr. E. W, Perry, Mr. 8. G.
Grantham, and the Mover, and that the number of Members whose presence shall be
necestary to constitute a meeting of the Committee shall be five.’’

The motion was adopted.

THE INDIAN ARMY (AMENDMENT) BILL.

Lieut.-Colonel A. P. R. Lumby (Army Secretary) : Sir, I move :

“‘ That tho Bill further to amend the Indian Army Act, 1911, for certain pur-
poses, be referred to a Select Committee consisting of Sir Abdur Rahim, Dr. Ziau
Ahmad, Maulvi Muhammad Shafee Daocodi, Mr. B, V. Jadhav, Mr. ‘Bhuput * Sing,
Bao Bahadur M. C. Rajah, Rai Sahib Badri Lal Rastogi, Sirdar. Harbans Bingh
Brar, Mr. G. Morgan, Captain Sher Muhammad Khan Gakhar, Major Nawab

Nawaz Khan, Dr. R. D. Dalal and the Mover, and that the number of Members whose
preseuce shall be necessary to constitute a meeting of the Committwe shall be five.”

.
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_Bir, though this Bill has a considerable number of clauses, -there is
really only one main object underlying it and that can be simply stated.
It is to make legal provision for an important change which is now taking

lace in the constitution of the Indian army as a result of the gradual
gevelopment of the policy of Indianization. In a few months time, the

first bateh of cadets will pass out of the Indian Military Academy at
Dehra Dun and will receive their Commissions.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-
Muhammadan) : How many of them there are ?

Lieut.-Colonel A, F. R. Lumby : Sixty. As the House is already aware,
when they pass out of the Academy, these officers will constitute

1p. M . . . . .

an entirely new category of officers in the Indian army, and it
is to make legal provision for them that this Bill has been primarily intro-
duced. These new officers are the Indian ecommissioned officers referred to in
clause 5 of the Bill. They will receive the King’s Commission of exactly the
same type as that now held by the officers of the Indian Air Force. These
Commissions are very much the same as those held by officers of the
permanent forces of the self-governing Dominions, and T think T am right
in saying that the form of Commission which is to bhe introduced for the
Indian commissioned officers and which has already been introduced for
the officers of the Indian Air Force is almost word for word the same as
the (‘ommission held by the officers of the Canadian Permanent Forecs.

With the advent of these officers into the Indian army, there will be

. in it three different categories of officers. The definitions of these three
types will be found in clause 5 of the draft Bill. First, there comes the
‘¢ British officer ", in which term is included the Indian officer who has
received his Commission after training at Sandhurst or Woolwich.
Then, secondly, comes the new type of officer, the ‘‘ Indian commissioned
officer ’, for whom it is proposed to make legal provision in this draft
Bill : he will be the officer who comes into the Indian army after training
at the Indian Military Academy at Dehra Dun. And, thirdly, comes
that fine body of men to whom the Indian army have owed, and still owe,
so very much, who are known at present in the Act and throughout the
army as ‘‘ Indian officers ’’, but whom it is proposed to call in future

‘‘ YViceroy’s commissioned officers ’’ in order to distinguish them from the
Indian commissioned officers.

Of these three categories, the British officer will gradually decrease
in numbers and ultimately disappear altogether as Indianisation
progresses and his place is taken by the Indian commissioned officer. The
same is true of the Viceroy’s commissioned officer, as was announced on
the floor of this House. T think as long ago as 1928, by Field Mar<hal Sir
William Birdwood. His place will also be taken by the Indian com-
missioned officer, because, in ah entirely Indian army, there will be no
place _for two categories of officers, both of them Tndians, holding different
commissions. And so, in time to come, the Indian commissioned officer
will be the only kind of officer leftin the Indian army ; in fact it is correct
:g say that this first bateh of officers who will be passing out shortly from

e Indian Military Academy will be the prototypes of the officers of the
national Indian army of the future.
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There is one difference between the British officer and the Indian

commissioned officer that I wish to point out. While the British “sfficer
i subject to the Army Act, it is proposed in this draft Bill to make the
Indian commissioned officer subject to the Indian Army Aet. I think
the House ‘will probably agree that this is an essential step if, as must
be the case. the Indian army of the future is to be governed by one single
Act, covering both officers and men, and that an Act which it is within
the power of the Indian Legislature to amend. The alternative would be
that any amendment to the status of the Indian commissioned officer would
have to be legislated for by the British Parliament, that would surely be a
retrograde step.

In this connection there is one point that I wish to emphasise most
particularly, and that is that, in spite of this difference that I have just
pointed out, the Indian commissioned officer will have within the Indian
army exactly the same powers and privileges as are at present enjoyed by
the British officer; it is intended that there shall be complete reciprocity
between these two categories of officers. Any other kind of arrangement
would, for obvious reasons, be administratively almost unworkable. Of
the forty-two clauses of the Bill, some two-thirds have to do with making legal
provision for the Indian commissioned officer. They deal with such
things as his right of appeal, the punishments which may be awarded to
him, the penal deductions that may be made from his pay, the position
that he will occupy on courts martial and all the other provisions that have
to be made for him and which are already made for the British officer in
the Army Act. There is another small group of clauses which make more
specific provision in the Act for the warrant officers who are subject to it.
The few remaining clauses aim either at making provision for certain
minor changes which have taken place in the constitution of the Indian
Army in recent times or at bringing the Indian Army Act into line with
the Indian Air Foree Act or with the Army Aect. I take it that the House
would prefer that the Select Committee should go into these matters of
comparative unimportance rather than that I should trv and add now
to the details which are already given with regard to them in the Notes
on Clauses attached to the Bill. Sir, T move. (Applause.)

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Motion
moved :

““ That the Rill further to amend the Indisnn Army Aect, 1911, for certain pur-
poees, be referred to a Select Committee consisting of 8ir Abdur Rahim, Dr. Ziauddin
Ahmad, Maulvi Muhammad Shafee Daoodi, Mr. B. V. Jadhav, Mr. Bhuput Sing,
Ruo Bahadur M. C. Rajah. Rai Sahib Badri Lal Rastogi, Sirdar Harlans Singh Brar,
Mr. G. Morgan, Captain Sher Muhammad Khan Gakhar, Major Nawub Ahmad Nawagz
Khan, Dr. R. D. Dalal, and@ the Mover, and that the number nf Members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.’’

Dr. Ziavddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, I congratulate the Army Secretary for his
lucid maiden speech. (Applause.) He has given us to understand that
the system proposed is almost identical with the system now in foree in
the case of the Canadian Army. I would like to know, and I hope he

would reply later on in what way these rules differ or agree with the rules
applicable to the British officers trained at Sandhurst.

Lieut.-Oolonel A. F. R. Lumby : All T said was that the wording of
the Commission is almost identical with that of the Commission given to

officers of the Canadian forces. It is only the form of Commission I was
referring to, and not the rules.

-
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Mr. Vidya Sagar Pandys (Madras : Indian Commerce) : Also the
faults or shortcomings of the Canadian rules.

Dr. Ziauddin Ahmad : I was talking of the present Bill now before
us. This particular Bill and the provisions therein are identical with the

provisions in a similar Bill applicable to the officera trained in Sand-
hurst.

Lieut.-Colonel A. F. R. Lumby : That is not what I said.

Dr. Ziauddin Ahmad : The point which I want to know is this.
Whether these rules are exactly the same as are applicable to similar
army in England and applicable to the officers trained in Sandhurst or do
they differ ¥ If they differ, in what way do they difter !

8ir Abdur Rahim (Caleutta und Suburbs : Muhammadan Urban) :
Sir, I think it is a very important Bill which has been just now intro-
duced by the Honourable the Army Secretary. It is not possible for us
to study and understand fully the significance of this measure unless and
until we have a more detailed exposition of the objects of the Bill. I
happened to be a member of the Indian Military College Committee and
now, I believe, this is the first time when a certain number of officers will
have passed out of that college. We should like to know, for instance,
how many officers will pass out this year for whom and for whose succes-
sors this Bill intends to make certain legal provisions. The Army Secre-
tary has told us that the object of this Bill is to have an Indian Act re-
gulating the administration of the Indian army. Ile has also held out a
vision before us that in due course of time,—a phrase with which we are
very familiar in this House,—there will be an Indian national army, and
it is, therefore, necessary to anticipate that event and to provide for it by
this Act. He has further told us that in that future, whenever it may
happen, it will be necessary and it will be wise to have an Act which can
be amended by the Indian Legislature. There 1 should like to ask one
question, and it is this. Does the Honourable Member mean that the
Army Act which is going to be amended will be entirely at the disposal of
the Indian Legislature to amend it in any way it likes, including also the
control of the army and the regulation of the policy of army administra-
tion ¥ T should like to have a definite answer to that question.

Then, Sir, while the Honourable Member was making his ‘speech, a
question was interjected, when is the Indian army going to be completely
Indianised, if T may use that expression. It may sound somewhat anomal-
ous that the Indian army should require to be Indianised, but that is the
fact in the present situation of the country. So far as I recollect, at

present there are only about 160 Indian King’s commissioned officers out
of more than 7,000.

Lieut.-Colonel A. F. R. Lumby : There are 3,200 British officers.

8ir Abdur Rahim : I am talking of "all the King’s commissioned
gﬁlcqrs, and T am taking all the fighting forces.

Lieut.-Colonel A. F. R. Lumby : The 7,000 include the officers of the
British army. )

Bir Abdur Rahim : Yes. There is a strength of 3,000 odd King’s
commissioned. officers in the Indian army, and the Indianisation began, [
believe, somewhere about 1925, and, in the course of these eight or nine
years, we have about 160 officers. I should like to know how long it will
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take at the present rate for the Indian Military College to produce a suffi-
sient number of officers to Indianise the whole of the officer personnel of
the Indian army.

Mr. B. Das (Orisse Divigion : Non-Muhammadan) : Two hundred
years.

8ir Abdur Rahim : I understand, and that was the decision of the
majority of the College Committee and the final decision of (Government,
that the Viceroy's commissioned officers will be scrapped and that is also
the case put forward by the Army Secretary. If the Viceroy’s commis-
sioned officers disappear, then naturally there will be need for more King’s
commissioned officers than is the case at present ; and, therefore, I should
like the Honourable Member, when he answers my question, to take into
account what would be ithe required strength of the King’s commissioned
officers or rather the Indian commissioned officers, as now contemplated
under his Bill, in order to replace the entire officer personnel including the
King’s commissioned officers and the Viceroy’s commissioned officers by
the officers who will be turned out by the Indian Military College.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after T.unch at a Quarter Past Two of
the Clock, Mr. Deputy President (Mr. Abdul Matin Chaudhury) in the
Chair.

8ir Abdur Rahim : Sir, before the adjournment, I was raising the
question as to how far this Act would give us or would tend to give
us an Indian army whose policy would be controlled by the Indian
Legislature. So far as T can gather from the speech of Colonel Lumby,
this Bill has nothing to do with the army policy. All that it aims at
is to regulate the discipline of the Indian army or rather the Indian
officers who will obtain their Commissions through the military college
in India. He has also told us in answer to a question put by my
Honourable friend, Dr. Ziauddin Ahmad, that this Act is analogous to
the Dominion Armies Acts, particularly of Canada, mainly in the matter
of form of Commission and not as regards the substance, that is, so far as
the question of policy is concerned. We have at present a certain number
of Indians in the Indian army holding the King’s Commission whose
discipline, privileges and status are regulated by the Indian Army Act
which was passed by the British Parliament. The object of this Bill
is to amend that Act by an Act of the Indian Legislature in those res-
pects without being under the necessity of going to the British Parlia-
ment. What I would like to know and I think what the House would
like to know clearly and definitely from the Government is this : in
what respects will the privileges, status and the discipline of the officers
who will be recruited by the Indian Military College be different from
those of the Indian officers who now hold the King’s Commission {
think I saw a statement in some of the newspapers that the future
‘recruits to the Indian Officer personnel will have u different scale of pay,
and, I believe, also in respect of other privileges such as leave and leave
allowances and things of that character. I think the House would like
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to be informed whether the question of pay of the future officers of the
Indian army has been decided upon by the Government and, if so, why
was not the Legislature taken into confidence ¥ This is a matter of very
great importance, and 1 do submit that no decision should be arrived at
until the Legislature has the fullest opportunity of pronouncing upon the
powers, pay and privileges of the future Indien officers. We know that,
under the White Paper Scheme, the whole of the Indian forces will be
placed, as regards policy, under the British Parliament ; and, certainly
so far as the scope of this Bill is concerned, if the pay of the future
officers is going to he altered in any way to their disadvantage as com-
pared with other Indian officers who hold the King’s Commission now,
this is a matter of the greatest importance, and I do ask the Govern-
ment, before coming to any sort of decision on the point, to consult this
House. T do not want at this stage to discuss the question of pay and
privileges of these officers on their merits, but, so far as I have been
able to look into the Bill, there is no indication in it as to what the pay
and other privilezes of the Indian officers recruited through the Military
Academy at Dehra Dun are going to be. It is very difficult from reading
the Bill to grasp its full scope. We want to know what will be the
difference in the matter of pay and other privileges, their power of com-
mand and prospects in the army between those officers who already hold
the King’s Commission and those who will in future be recruited from
the Dehra Dun Academy. We have been told that the clauses of this

Bill, at any rate many of the clauses of this Bill, have been copied from
some of the Colonial Acts.

[At this stage, Mr. President (The Ilonourable Sir Shanmukham
Chetty) resumed the Chair.]

I do not think that the Honourable Member meant to convey that
this Bill is identical in all respects with the Colonial Acts that govern
the Colonial armies. So far as I know,—I speak subject to correction,
because I am not really familiar with the army matters as the Honour-
able Member is,—the Colonial Governments have the fullest control over
their army, and I believe that is provided for in their Acts If T am
wrong, I am sure the Honourable Member will correct me in his reply
Therefore, it comes to this, that the scope of this Bill is to make certain
differences, to emphasise or to create certain differences between the
officers who hold the King’s Commission at present and the future
reeruits. I should like, if T am correct in this supposition, that the
Honourable the Army Member should explain to us in detail what thase
differences are. T believe recruitment through Sandhurst and other
British Militarv institutions has heen stopped, and, therefore, the Indian
officers will in future be recruited entirely from the Dehra Dun Academy,
except perhaps those who will join the Air Force, because we have
not got as yet an institution for the training of Air Force officers.

As regards the form of the Commission, I am sure that this House
would like to be ratisfied as to what has made it necessary to mmke
a change in the form of the Commission. We have at present a few
-Indian Officers,—I believe more than 100,—the number is about 160 or
something like that,—who hold the King’s Commission, and, so far as I
am aware, these officers are at present getting on very well with - their
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brother British officers in the Indian army. I am not aware that any
difficulty has arisen by giving King’s Commission to Indian officers.
It is true that in most of the self-governing dominions, if not all the Domi-
nions, the Dominion army officers hold what is called the Dominion Com-
mission, but there is a significance in that which is wanting in the present
circumstances of India. The dominions are entirely self-governing ; they
have entire control, I believe, over their army policy, and some of them,
I believe, are still agitating to establish their right to conduct their
own foreign relations. There are Dominion Parliaments which are
opposing any idea of their dominions being forced into war without
their consent. That is the position so far as the dominions are con-
cerned. In India, on the other hand, we have no control whatever over
the army policy or over foreign relations, and I do not think it is pro-
posed by His Majesty’s Government to confer these powers on the
future Government of India. Therefore, in the case of self-governing
dominions, there is a significance, there is a meaning in their officers
being called dominion officers, but in our case it is the British policy
that governs the army, the strength of the army, the expenditure on
the army and the regulation of foreign relations. The Indian army is
really a part of the British army controlled by the British Parlia-
ment.. ...

Mr. B. Das : Quite so.

Sir Abdur Rahim : Therefore, I should like to know from the Gov-
cerament where was the necessity for calling our officers of the future
Indian commissioned officers instead of continuing to call them King’s
commissioned officers. If we had the same form of self-government as
the self-governing dominions have, and for which we have been clamour-
ing for years together, then one could understand that there was substance
in the Bill which has been now put forward. It is all very well to go
before the world and say that we Indians have got an Indian army, that
we have got Indian commissioned officers and so forth, but what does
it really come to ¥ Is it an Indian army because the rank and file,
that is, the other ranks, as they are called, are Indians ¢ The whole army
policy is controlled by the British Parliament. But does not that make
all the difference, the fact that the army policy is controlled by the British
Parliament, while, on the other hand, the case is just the reverse in the
dominions. I do say, so far as I can see at present, unless the Honourable
Member is able to persuade us that there is some substantial ground for
making this distinction, for creating this new name, which is not, after
all, a very happy name,—there is no reason why should we not continue
the name of the King’s commissioned officers ¥ Would it make any
difference ! That is the point which I want to be explicitly explained
%o us by the Honourable Member. Or is it merely a change of name,
then why this change ¥ Has it any significance at all ¥ Has it a signi-
ficance in favour of the future officers, or has it a significance adverse
to their interests ¥ If it is a mere name, I do submit that there is no
necessity for changing the name. As a matter of fact, there is a feeling
in India at present that the design of this Bill is, and the effect of the
Bill will be, to reduce the status and position of the future Indian
Oﬁqers. We should like it to be made absolutely clear that that is not the
design of the Bill and that it does not contain any provisions which can
be worked to that effect. I know the Bill is couched in very general
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terms, but the Honourable Member must know what is the real object of
shis Bill. -
So far as discipline of the army is conecerned, we have not a word
to say against the principles on which discipline is enforced in the British
army, and we are prepared to accept it wholesale. Nobody has yet object-
ed to it. 1 am a great admirer myself of the army discipline, and I
should indeed like that the spirit of this discipline should spread even to
our civil life. But that cannot be the entire object. There must be some
other object. because there is no provision as regards the pay or privileges
of the officers in this Bill, though, I dare say, power will be taken in order
to make such alterations as the army authorities may think fit. Sir,
Iudian opinion, as voiced in the Military College Committee, was that the
future recruits should enjoy absolutely the same rights and privileges, the
same power of discipline over the men, the same sort of regulations as now-
prevail in the British army. That was the basis on which we worked
on the Committee, and, so far as I am aware, not a word was said at the
time that there was going to be any change or alteration made even in the
pay of the future recruits. 1f the Indian Legislature want to reduce the
pay, undnubtedly they will do so in the interests of India itself. We
know the Indian finances—I speak in the presence of the new Finance
Member—are not in a very flourishing condition. I do hope parentheti-
cally that he will be fortunate enongh to give us a better budget than we
have been used to for several years past ; but whatever may be the nature
of the next budget, there can be no doubt that India, in the opinion of
all Indian public men that I know of, finds herself very much handi-
capped in meeting the heavy military expenditure of this country.
Therefore I fully recognise and realise that if we could reduce that
expenditure, we should certainly do so. But we should like to know
beforehand what is in the contemplation of the Government, what will
he the status and privileges and salaries of the British officers who will
be serving in the same regiment, in the same battalion, what will be the
prospeets of promotion of the Indian officers of the future wis-a-vis the
British officers of the Indian army. Will this Bill give power to Gov-
ernment in any way or to the military authorities by any executive order
to make any alteration in that respect? These are very important
matters. This House is well aware that Indian public opinion lays very
great stress on the question not only of military expenditure but of the
Indianisation of the army. We want to be self-contained and self-
sufficing with reference to our defence, and we want our defence expendi-
ture to be regulated and controlled according to the actual necessities,
and not fancied contingencies. At the Round Table Conferences and
before the Joint Parliamentary Committee the Indian delegates strongly
advocated that a time limit should be laid down by which the defence of
India would be made a responsibility of the Indian Legislature and the
Indian Legislature alone. So far as that is eoncerned, I know that my
Honourable friend, the Army Secretary, will say that this Bill has nothing
to do with that. T know that that is not the scope of this Bill, but it has
an indirect bearing. We want to know why there should be any altera-
tion in even the designations of the officers nnless we are within sight of
being responsible for the defence of the country. We do not want mersly
names. It may be a very good thing to put forward before the world that:
there is an Indian army with Indian commissioned officers, and, therefore,
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India has been given the same status as the self-governing dominions. But
that is not the fact. India is not being given, and I do not see w:hen it
"is .going.to be given, the status of a self-governing dominion within any
near future.

So far as the present Bill in concerned, I do not oppose the motion
for reference to a Select Committee. It is going to the Select Committee,
but we should like to know, before we are going to give a final decision
even on-this point, why this Bill has been introduced now, what are the
eircumstances which have made it necessary that this Bill should be
brought forward before the Legislature and an Act must be passed like -
this amending the Indian Army Act. If we are satisfied that this Bill
only wishes to place in the hands of the Indian Legislature the question
of the discipline of the Indian army of the futnre-—if that is the real
scope of the Bill, I do not think that there will be any dissentient voice,
But we are not yet satisfied on that point and it will be for the Honour-
able Member to explain on behalf of Government whether that is the
whole scope of the Rill, and at the same time I do hope he will explain
to us what are the exact difficulties that have arisen in the present state
of the law which have to be met. So far as I am aware and so far as
we have heard from the Government from time to time, I do not think
any sort of difficulties have arisen with respect to the Indian commissioned
officers, and T believe these officers are acquitting themselves well to the
satisfaction of the army authorities.

Now, Sir, as regards the Viceroy’s commissioned officers, that is an-
other point on which there was a difference of opinion in the Military
College Committee. It was strongly urged by some of us that the
Vieceroy's commissioned officers served a very useful purpose and that was
strongly evidenced by the fact that it was not intended to do away with
the Viceroy’s commissioned officers so long as there were British officers
in the Indian army. But it was definitely proposed by the military autho-
rities that when Indian officers are recruited in India with a view to
Indianization, at present of one Division, then in that case it would be
supcrfluous to retain the Viceroy’s commissioned officers. In that connec-
tion I should like to ask my Honourable friend whether the new scheme
will not be indeed more expensive than the present arrangements under
which the cost of the Viceroy’s commissioned officers is much less than
that of the King’s commissioned officers, both Indian and, still less, of~
British. Perhaps the Honourable Member will explain to us whether
the proposed scheme of doing away with the Viceroy’s commissioned officers
will not entail a larger number of King’s commissioned officers, or Indian
commissioned officers as they will be called in the future, and, therefore,
a much larger expenditure will be involved. What, Sir, is the justification
for it * I remember it was cited to us that neither in Britain nor in any
continental army were there these two classes of officers. That is so. I
-accept that as a fact as it is stated by the military authorities, but even
then, things have been going on very well indeed under the present
arrangements.

Then 1 should like to ask where is the necessity for altering that
Arrangement so as to inerease comsiderably the cost of the Indian army 1
Sir, that is a question also which has to be answered by the Honourable

- the Army Sec?etary. I should like, therefore, my Honourable friend to
expln.m to us in as clear a language as possible what is the present scope:
of this Bill, what will be its effect on the future recruits vts-g-vss the British
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officers, who, under the present definition, will include also thé *King’s
Indian commissioned officers. Sir, if there is not: going to be any differ-
ence of substance, then I do submit that it is extremely embarrassing—
and not only embarrassing to the publie, but I think it will be extremely
embarrassing to the officers themselves to have so many classes of officers
at the same time. There will be British officers of British origin, there
will be British ofticers of Indian origin, there will be Indian King'’s
commissioned officers, there will be the Viceroy’s commissioned officers,
apart from the non-commissioned officers. Now, I ask, is that desirable ?
It may be said that this is purely a militery matter, but why have so
many nomenclatures and so many distinetions ¢ Indian opinion, as the
Hornourable Member must be aware, is extremely sensitive, and naturally
50 uuder the present counditions, as regards any distinction being drawn
between officers of Indian and British origin serving in the same regiment or
even in the same office in a civil Department, and 1 do think it is a wrong
policy on the part of the Government to go on multiplying classifications
and nomenclatures unless the Government have something substantial and
distinet in view. It may be said that Indians by nature are very suspi-
cious and sensitive. Let it be so. Why not take that fact into considera-
tion ¥ Why create all sorts of further difficulties when there is no
necessity ! .

Now, take, for instance, this fact. There will be not only a distine-
tion between Indian commissioned officers and British commissioned
officers of British origin, but there will be a distinction between Indian
commissioned officers and the Indian officers holding the King’s Com-
mission. Now, that is not going to ensure the smooth working of the army.
Remember that in the army it is absolutely essential that there should be
absolute discipline and contentment. It would be a disaster if there
should be any sort of feeling created in the officer personnel of the Indian
army or rather one class of officer personnel that in some way or other
they are not on the same footing as the other officers. Surely, Colonel
Lumby ought to be the first man to realise that as vividly as anyone else.
Is that desirable ¢ We know in the civil Departments how much heart-
burning is there over any distinctions that are made between two officers
discharging similar duties on the ground that one officer is recruited
from overseas and the other officer is recruited in India. Colonel Lumby
must have heard of DIiee concessions. He must know, because they have
also been extended to the army. He should know what considerable bad
feeling has arisen owing to the Lee concessions both because they entail
a8 very heavy expenditure indeed and also because they create a distine-
tion between two officers engaged in performing the same duties from
day to day. Now, it will not be merely in name that the distinction is
going to be created, for the Honourable Member has told us in so many
words that there is going to be reduction in salary and other privileges
also. I should ask him and the Government seriously to consider whether
that is a desirable step to take now. S8ir, I had been a member of one
important Public Service Commission which for three years collected
evidence from the officers of Government as well as from the publie, and
nothing impressed us more than the undesirability of drawing distinetions
among the same elass of officers unless it can be shown that one class of
offleer is discharging duties of a different order from’ amother class of
officers. 8ir, if the result of this Bill in the long run be that power will



THE INDIAN ARMY (AMENDMENT) BILL, 81

be taken in order to affect the salary and the privileges of the future
reeruits without the full consent of this Legislature as representing the
public, then I do say that it will be adding another trouble to the froubles
that are already there. _

1 do not wish to take any more of the time of the llouse, hecause,
if the explanation that we expect from the Honourable Member is
given to us and is found satisfactory, we shall go to the Select Committee
and there we shall have full opportunity of discussing all the details, but
we do want at this stage to know very clearly what the exact scope and
effect of this Bill is going to be. 1f the Honourable Member is able to
satisfy us that there will not be any change of the nature abqut which
I have expressed an apprehension, then in that case there will be no
diffieulty whatever. In the course of his speech he suggested—I do not
think he meant to convey it—that this Act is likely to place us in the
position of being master of our defence policy. I do not think he meant
that. ’

Mr. B. Das : He did not mean it.

Sir Abdur Rahim : I know he did not mean it. If that were so, we
should have hailed the advent of the Honourable Member in this Assembly
with acclamation which no other Honourable Member has yet received.
But I know the policy does not lie with him, nay it does not lie even with
his Government. His Govcrnment are to carry on the dictates of the
Whitehall. We know that fully well. We know from our day to day
experience that the Government of India are not the masters of the situa-
tion. They are a mere agent of the Secretary of State who, in army matters,
is to be guided by the Army Council and by the policy of the British
‘Government. Sir, I do not think that this Bill will in any way take s
one step further than where we are at present so far as the control of the
army is concerned. It may be a mere change of name, though I am not
clear about it. I have suggested that it might create further difficulties.
If it be a mere change of name, even that is not desirable. But if it is
going to create any distinctions of a substantial character in the privileges
of different classes of officers, I am sure, this side of the House will not
give its support to the measure.

Mr. B. Das : Sir, in a way it is but appropriate that our old friend,

3P u Colonel Lumby, should pilot this measure on the floor

o of this House. Let me take this opportunity to join

hands with Dr. Ziauddin Ahmad to congratulate him on his able maiden
speech. To some of the old Members of the House Colonel Lumby is not
a stranger. We met him in the Skeen Committee and we also met him,
as the Leader of the Opposition pointed out, in the Indian Military
College Committee and in other Committees. We have found that he has
& heart of gold and a heart which is full of sympathy, but, Sir, as Army
Secretary he is helpless. He is utterly helpless, because, not only the
Army Recretary, but also the. Government of India are in the grip of the
vice of the British War Office which is grinding the Government of India
and which is committing India into too excessive expenditure for the
imperialist policy of Great Britain, not only in Asia, but all over the
world. If our gallant friend, Colonel Lumby, therefore, is unable to give
a satisfactory answer to those very pertinent questions that the Leader of
the Opposition has addressed him, we will excuse him, because he is

entirely helpless. He is under the dictates of his master. the British
L1GSLAD r )
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War Office.  Sir, as one who has studied behind the scenes, I mean frow.
the floor of this House, the doings of the Round Table Conferences and.
the Joint Select Committee. .. .. o ‘ o

 "Mr. President (The Honourable Sir Shanmukham Chetty) : This
House is not behind the scenes ! '

Mr. B. Das : Behind the scenes of the Round Table Conferences and
also the Joint Select Committee, and if I have read aright that paper
known as the White Paper which is dubbed as the Black Paper for India,
the army portfolio is going to be a completely reserved subject. It will
be under an Army Councillor. Some people gossip—1 have seen it in
the newspaper gossip-—that Indians are also considered fit to be an Army
Councillor provided they are benighted Knights and provided also they
are harmless and sufficiently safe, so that without having any power. of
voting in the future Federal Assembly he will come and read his sermon
and his homily to the elected representatives of the Assembly. I must
not forget that these representatives to Federal Assembly will no longer
be elected. Already, it is in the air that the Federal Assembly will have
indirect election. So, Sir, what is the hurry to have this Bill ¥ Why
not wait for another two or three years ¥ Let the new Constitution Act
come. Let us see what is the position of the army under the new Con-
stitution.

My Honourable friend, Colonel Lumby, has tinkered with the Skeen
Committee report and with the other Committees’ reports regarding the
policy of Indianisation. I know my Honourable friend, Captain Sher
Muhammad Khan, is very anxious to speak and he will talk of the Indiani-
sation of the eight units. He will talk of many things on Indianisation,
but I wish that he will give us the figures as regards the question that was
put by the Leader of the Opposition, and he will tell us when the lndian
army will be completely Indianised. I am not talking of the British see-
tion of the army, I am talking of the Indian section of the army. There
was & wave of Indianisation all round. The Simon Commission report,
and the Govermment of India Despatches are now dead letters. But a
scheme was given for Indianisation by one Member of the Executive Coun-
cil. I do not know if he is present, because all old friends are going away,
they arec translated elsewhere or they retire. In the Government of India
Despatch, paragraph 107, it is said :

‘¢ A scheme contingent on exclusion of defence :—In this connoction ome of
our number wishes to draw attention to a scheme which in his view would deserve
eareful econsideration, if it were found possible in agreement with lndian opinion to

pluce the administration of the army and the defemce of India in the hands of the
Governor General”’

Sir, it went on to suggest to have an Indian army under the Governor
General in Council, to Indianise the army compfetely and by and by to
do away with the British army in India. If that was not acceptable to
the majority of the Executive Council, then, in 1930, when this Despatch
was seut out, how could it be acceptable today to the die-hard British
Governirent which has gone back on its pledges not once, not twice, but
hundred times. How could that scheme, put forward by the Indian
Executive Councillor, be acceptable to the British now, and hers I pay
my tribute to that Executive Councillor, whoever he is, I pay him my
tribyte as well as the tribute of the Indian nation for conceiving and
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boldly putting forward that scheme before his colleagues in the Governor
General’s Executive Council. '

As T was saying, what was the hurry for this ¥ What will happen 1’
The Army Secretary’s only plea is, what would be the position of these
few students who will come out of the Indian Sandhurst ¥ They will
be still army officers. If they do not get this Indian Commission, they will
get the King’s Commission. As I read the other day, the Statesman was
trying to propound that riddle. The Stafesman suggested that if the
Assembly throws out this Bill, then naturally these officers will hold
King’s Commission. I do not mind their holding the King’s Commission
or any other Commission. But, at this stage, I would have expected the
Army Department to have brought forward this Bill two or three years
ago. 'They did not do so. At this stage, we know that the whole ques-
tion of the army is on the anvil and we also know that we are going to
get nothing. The British army has completely entrenched itself in India.
This view I have expressed on the floor of the House. While Britain talks
of peacc in Europe and speaks of disarmament in Europe, Britain creates:
in lndia a huge army, so that Britain could fight Japan and fight the
menuce to Australia and to other dominions that defy Britair herself and
do not spend any money on the army. The Indian army which conquered
China and which helped Britain to eonquer Egypt will go to fight for
Australia, although Australia is a white man’s country and Indians are
banned from entering that country. I do not find my Honourable friend,
Mr. Bajpai, here to contradict me that Indians have got certain rights.
in Australia. That is the British policy and those of us who have read-
the White Paper line by line, those of us who have understood the impli-’
cations of the White Paper know it for certain that the Indian army,
that an army under the Viceroy or the Government of India is a myth
and an impossibility. If that is so, then I do not care, I do not want
this Indianisation of these small units, providing a few jobs to a few of
the old officers’ sons or the sons of non-commissioned officers or other Gov-
ernment officers. What is the result ¥ Will Colonel Lumby, when he
replies, tell us how many of these Indian Lieutenants and Captains have
heen cashiered, have been disqualified ¥ Do they receive equal consideration .
from the European officers in the army ! De they receive equal pardon
from the Army officers 7 How many of them have been shunted off, as
officers Jooking after the Cantonments ¥ How many Indian army officers
are cantonment officers ¥ That shows that they want to prove that the
Indian has no army mentality, They want to prove that the Indian is
untit to command armies. My Honourable friend Captain Sher Muham-
mad Khan might have commanded a regiment. I do not know what he
did. But when it comes to.the brass tack and when it comes that an
Indian like Captain Sher Muhammad Khan should lead an army, that
British cofficers should serve under him, they say, ‘‘ no, that should not
heppen ”’. If that be the case, I do not want this Bill. I would like to
wait, 1 would like to see the whole picture, the complete picture that
our Round Tablers have brought to us from England. I find very few of
them present here, even our friend, Mr. Ghuznavi, is not here at the pre-
sent moment. To Britishers, they would leave all the bigger issue ; they
never thought of the huge army expenditure that is sucking India’s life
blood like an octopus. I am always seeptical, and at this moment also I
am sceptical. The present Army Secretary and his predecessor, know-
ing as they did that the Capitation Tribunal was going to enquire into

L168LAD r3



84 LEGISLATIVE ASSEMBLY. (16T JuLy 1934.

iMr. B, Das.]

the whole question, yet had blocked the House from dxscnssmg .that puint..
The previous Army Secretary said, no, it was not going to enquire into
the bvfrgn question of India’s defence problem but yet when the report
came out, we found that it dealt with the whole subject. Sir, 1 am
div ulging no secret of the Public Accounts Committee when 1 say that
in ‘that Committee there was a certain document from the Home Auditor
which'said that the net result of the Capitation Tribunal award was that
India should not pay a penny to England and that England will not pay
a penny to India and the former Finance Member on the floor of the House
felt elated to talk to us that he got a windfall of Rupees two crores which
will tide over his difficulty. Of course it has tided over his difficulty
momentarily. He has left the shores of India and, if any further difi-
culty comes in, it is the new Finance Member that has to face the pay-
ment to England on the heavy capitation charges and other home charges.
Neither the Finance Member nor the Army Secretary ever took this
side into their confidence and told us that the mnet result of the British
War office award was zero. India gains not a pie ; India pays on for
the wrbitrary charges of England for maintaining a huge British army
in Tndia,—the capitation charges for British infantry and the Royal Air
Force balance the War office contribution of a million and fonr thousand
pounds. Is it not a shame, Sir ! Where is the give and take policy in
this House from the side of Government to this side of the House ? We
moved two adjournment motions on the Capitation Tribunal. The
Finance Member made speeches and asked us to demand for more contri-
bution from England, but the whole story was not given out. It is for
the Opposition to find out the real posmon So, T am not sangume that
even the present Army Secretary who is so fnendly will impart the
secrets of the War office or the Army Council, and rightly, therefore, has
the Leader of the Opposition asked him the main question as fo what is
behind it all. There is something behind it. This camouflage will not do,
this smoke screen will not do. No longer will a few non-comrmissioned
officers’ sons trained at an Indian Sandhurst or a London Sandhurst satis-
fy Indis. India wants to know where she stands. And we will not know
it unti] the new Constitution Bill is passed, until the Joint Committee
report comes out, trickled down and whittled down by the die-hards in
Englnnd like the Churchllls and the Rothermeres. Until that is done,
then, in spite of assurances, in spite of fond hopes from this side, we will
not helieve that the people of India, the elected representatives of India
in the future Legislature, will have any control over the army. $So, what
do w¢ care for a few army officers which, as the Leader of the Opposition
pointed out, number only 163 * And he put the questxon, when it will be
Indianised 7 1T said, two hundred years. Not even in two hundred years,
becansc the human span of life is only 30 years ; and, through the mer-
ciless cashiering policy of military Generals and British officers, most of

these officers will be decapitated from service before they become Cap-
tains,

Sir, the Army Seecretary said that if this Bill was not passed here, it
would be an Act of the House of Commons. I will prefer that it should be
an Act of the House of Commons. Then, all the sins of omission and com-
mission will be on England. We say and we maintain that Britain is
maintaining an impressed army here. So we are not gaing to allow any
legislation on the army and navy to be passed on the floor of this House,
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let it be legislated in the House of Commions.. Even under the new Consti-
tution Bill, as it is contemplated,—I am subject to correction by my new
friend, the Honourable the Law Member,—80 per cent. of the finance will
be controlled by the Financial Adviser and not the elected Financial
Minister in this House. So, 80 per cent. of the finance will be coutrolled
by means of legislation in the British Parliament. So, why not let the
whole army question be controlled by legislation in the House of Com-
mons ? That is my view and, for that reason, I oppose this Bill. I
oppose this Bill and I believe that on that account the slow process of
Indianisation will not be stopped. It will continue, but let the British
Parliament legislate. lLiet it segregate these Indian officers to a different
rank. And, as the Leader of the Opposition rightly pointed out, the domi-
nions cnjoy dominion status. Therefore, the dominion officers have &
status of their own. In India the new Constitution Bill is bringing us
nothing : it is perpetuating our slavery for another 50 or 100 years unless
anoiher great war begins or some revolution takes place in. England where-
by India gets her freedom and gets at least dominion status. 1f India
does not get dominion status, what is the use of this puny, tiny legislation,
making a few Indian boys think they are commissioned officers of the Rov-
ernment of India ¢ And what is this Govermtment of India ! (Caplain
8her Muhammad Khan Gakhar : ‘‘ You, Mr. Das.”’) The Government
of India I am talking of is a slave of the British Government. If I live
up to that age, when I become a member of the Dominion Government
of India, then we will not be slaves of the British Government. We will
be equals of the British Government and of all the Dominion Governments.
That kind of Government I contemplate, and until that Government
comes, this kind of Bill is trash and useless, and, on these grounds, I
oppose the Bill,

Captain Sher Muhammad Khan Gakhar (Nominated Non-Official) :
8ir, T join my Honourable friends, Dr. Ziauddin Ahmad and Mr. Das, in
:ﬁﬂgﬁgﬁulating the Army Secretary on so ably explaining the objects of

e Bill.

Before I deal with the objects and the necessity of the Bill, I should
not forget to say a few words about my Honourable friend, Mr. Das,
My Honourable friend, Mr. Das’s speech is a blank shell to me as we fire
blank shells in maneuvres without any result. I do not think my
Honourable friend has resd the Bill. He has talked of the policy of the
army, but I do not believe that my friend has given any attention to the
object and +the necessity of the measure. As far as I understand, the
necessity of the Bill is, that, within a short time. the first batch of the
Indian army cadets will come out of the Indian Military College and their
designation will be Indian commissioned officers. In this Indian Army
Act, there is no word as Indian commissioned officers. This deals only
with British officers, Indian officers, warrant officers, non-commissioned
officers and men. So we must have a provision, hefore the first batch
comes out from the Indian Military College, to bring them under the
Indian Army Act.

8ir Abdur Rahim : Why should they not get the King’s Commis-
gion ¢

Oaptain Sher Mnhammad Khan Gakhar : I am coming to explain
that. There are two kinds of Commissions at present in the army, King’s
commissioned officers and Tndian officers with the Vieceroy’s Commis-
sion. The King’s commissioned officers are of two kinds, Indians
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holding King’s Commissions and Englishmen holding King’s Commis-
jons in the Indian army. Any person holding a Commisgion in His
gajesty’s forces,—does not matter whether he is an Indian, Canadian,
New Zealander or English,—is a British officer. 8o we have two kinds
of officers in the Indian army, British officers and Indian officers with the
YViceroy’s Commission. Now, the object of the Bill is that we want to
")ring the Indian commissioned offieers who are coming out from the Indian
Yilitary CoHege under the Indian Army Act. We must have a definite
provision for that purpose, and that is the object and necessity of the
Bill. The British officers and Indian officers are already under the Indian
Army Aect, and these officers from the Indian Military College have to be
brought under that Aet. My friend, Mr. B. Das, says that we should
wait till the new Constitution comes. It will take I do not know how
aany years, but the first bateh is coming out next year from Dehra
Dun, and we have to bring them under the Indian Army Act. That is
why this Bill has been introduced.

My Honourable friend, Dr. Ziauddin Ahmad, asked, why should we
not make ¢the same rules.and regulations for the Indian army as for the
dominion army ?

Dr. Ziauddin Abmsd : 1 said for the British army. I am told the

Canadian army rules are the same.

Lieut.-Oolonel A. F. R. Lumby : T enly referred to the form of the
Commission which is the same as that held by the officers of the Canadian
permanent forees. I did not refer to the rules.

Captain S8her Muhammad Khan Gakhar : That was what the Hono-
urable the Army Secrctary meant, that the form of the Commission is
just like the form of the Canadian Army Commission. The Canadian
Army Commission, as I understand. is given by _ the Governor-General
of Canada on behalf of the King-Emperor and signed by him. In the
same way. these Commissions to be given to the Indian commissioned
officers will be given by the Governor General in India on behalf of the
King. That is what the Honourable the Army Secretary meant, that
the form of the Commission is just the same as the Canadian Army or
the New Zealander or Australian. I understood the fear of my Honrour-
able friend, the Leader of the Opposition, Sir Abdur Rahim, to be this :
that now that the total strength of active officers is 3,200 and we are
only giving 60 Commissions annually, how are we going to fill the
wastage ?

8ir Abdur Rahim : I said the total number of Indian officers holding
the King’'s Commission is about 161. What was the number recruited
last year and this year 7 I think it was about 23.

Captain Sher Muhammad Khan Gakbar : I do not believe the Gov-
ernment will stick to this 60. His Excellency the Commander-in-Chief
gaid in the Indian Military College Committee : _ )

{¢ Our first task is to create a steady flow of fine young officers,. Opeo .that is
establislied, we ean then proceed to expand as much as yon Hke.” {"p to“that point,
however, T ree no alternative to developing Indianization within a definite fields
Accordingly: we must fix-our intake to start With, and trust %o ineremsing, thai-figure
a8 soon a8 we are assured that a regular supply of candidatos of the roquisite quali:
fleations is ferthcoming. and that the class of eandidate we ara gotting js of the

right type.’’



v
)

*" 'THE INDIAN ARMY (AMENDMENT) BILL, 87

8ir Abdur Rahim : What is the actual number that has been re-
cruited from Dehra Dun so far !

Lient.-Oolozel 4. F. R. Lumby : None yot : the first batch is going
to pass out at the end of this or the beginning of next year ; it is for that
réetidon that this Bill has been brought forward.

b 8ir Abdur Rahim : Has not a certain number passed out of Dehra
un { ‘

Lieut.-Colonel A. F. R. Lumby : Not from the Indian Military
Academy.

8ir Abdur Rahim : I was told about 23.

Lieut.-Colonel A. F. R. Lumby : No, no.

Captain S8her Muhammad Khan Gakhar : At present the total
strength of officers on active list is 3,200. Under the new scheme, the
Indian commissioned officers coming from Dehra Dun will replace
Viceroy’s coinmissioned officers in Indianised units. At present the total
strength of British officers and Indian officers is 13 and 19, respectively,
in each unit of cavalry or infantry. When these Indian officers are
completely replaced by the Indian commissioned officers from Dehra
Dun, the total strength of officers in a unit will be about 28, as in the
British army.- As far as I understand, the mew designation is intro-
duced to diffrentiate between Viceroy’s commissioned officers and
British officers ; and, as long as the Viceroy’s commissioned officers and
British officers exist in the army, we must have this new designation to
bring them uuder the Indian Army Act, because now, as the Commission
will be given by the Governor General in Council on behalf of the King,
these officers are not entitled to be called British officers ; there will be
no difference, simply bringing in the word Indian commissioned officers
to distinguish them from the others. There will be no difference either
in the power or the status or dignity of these Indian commissioned
officers. I questioned the Ilonourable the Army Secretary privately
and asked him : suppose in one Brigade there is a British unit and an
Indian unit and an Indianised unit and there are Indian officers coming
out of Dehra Dun called Indian commissioned officers ; if he is a senmior,
will he command the whole Brigade and have the same power of com-
mand ? Then my friend told me that there will be no difference at all
between Indian commissioned officers and King’s commissioned officers
in status, power and dignity........

Sirdar Harbans 8ingh Brar (East Punjab : Sikh) : They will intro-
duce the 8 unit scheme, so that Tndians will never have Britishers under
them.

Captain Sher Muhammad Khan Gakhar : But when the units are
ocomhined, there will be no difference at all. As regards. Indianisation
of the army, there is no doubt that when these Vieeroy’s commissioned
officers are replated by the Indian commissioned officers, then the total
strength of one. unit would be increased and there will be about 6,000
officers altogether. Then we will have to increase the number—we cannoet
stick to this figure of 60. His Excelleney the Commander-in-Chief him-
self has said this in his first note that when the experiment proves
suceessful, the number can be increased : the present number will not
suffice to fill the gap of the wastage caused when we have 6.000 officers.
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'Therefore, 1 am sure that when the time comes, the number of Comais-
gions will have to be increased if we are to replace the British officers.

As regards the Viceroy’s commissioned officers, I quite agree with
my Honourable friend, Sir Abdur Rahim. I opposed and protested
against the disappearance of these officers ; they have served the Indian
army for a century and have served well and ably during the Great War
even when they were not given a chance to command. In the old -days,
the highest ambition of an Indian sepoy was to be a Subedar-Major or
Risaldar-Major ; but, under the new scheme, when the Viceroy’s Commis-
sion disappears, the ambition of the mnew educated recruit will be to
bécome a Commander-in-Chief : he can become one if he obtained all
the required certificates after passing the course at Debra Dun ; he can
rise to the highest post if he is able to pass the Staff College. If the Vice-
roy’s Commission disappears and these boys get this education and this
privilege of joining the academy at Dehra Dun, they can rise to the
highest rank......

Mr. B. Das : Can he become the Commander-in-Chief and command
the British officers or the British regiments in India {

Oaptain 8her Muhammad Khan Gakhar : When he is Commander-
in-Chief, he will eommand every unit, no matter what nationality it is.

The other question is about the complete Indianisation of the army :
that question was discussed in the Round Table Conference also : I quite
agree with my friends who are anxious to rapidly Indianise the army :
8 Resolution was moved in Delhi and it was carried : I have every
sympathy with Indianisation ; but, at the same time, we should not lose
efficiency : and, if this one Division scheme is successful, then the num-
ber of Commissions will be increased and we will get more rapid
Indianisation as soon as possible. With these few words, I support the
motion that the Bill should go to Select Committee.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I rise to support the motion of the Honourable the Army
Secretary that this Bill be sent to a Select Committee. But, at the same

]tBi!ille’ I must say that I am not still convinced of the necessity of this
ill,

An Honourable Member : Then why support the motion 1
{Laughter.)

Mr. B. V. Jadhav : At this time the reason given is that a new batch
of cadets from the Indian Academy at Dehra Dun will come out some
time next year. But T do not see why a special nomenclature should be
invented for them. The cadets that came out of Sandhurst are new
c}assed as British officers, because they are holding the King’s Commis-
sion. The oﬁ‘icer.s that will come out of the Indian Academy are also
going to hold His Majesty’s Commission. I am reading from clanse 5
(d) (2) where it says : B

‘“ (2) ¢ Indian commissioned officer ' means o pevson commissionod, gazetted
or in pay as an officer holding His Majesty’s Commission in the Indian
Land Forees, and includes, in rolation to a person subjeet to this Act

when serving under such condivions as may he preserih " perron
holding a Commission in the Indian Air For{e.” proet od, * pe:i
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Now, Sir, if this officer, who is coming out of Dehra Dun, is to hold
a King’s Commission, 1 do not see any special reason as to why he should
be called an Indian commissioned officer and why there should be a
diiference in the commissions of the persons who come out of Dehra
Dun and those who come. out of Sandhurst or Woolwich. 8ir, I want
to be convinced of the necessity for the change in nomenclature. If
there is necessity for the change in nomenclature, then, of course, the
amendment of the Bill will be justified. We are assured by the Honour-
able the Army Seccretary that, under the Indianization scheme, as time
goes on, the number of the British officers will be reduced and ultimately
they will disappear, and also under the new scheme adopted by the
army as regards the Indianized units the Viceroy’s commissioned officers
will diminish gradually and ultimately they . will disappear. Much
has been said against this policy of doing away with the Viceroy’s com-
missioned officers. My friend, the Leader of the Opposition, has given
his reasons, and I entirely agree with them. The Indian army is a very
expensive machinery, and this side of the House has been calling upon
Government to reduce the army expenditure. I understand that under
the new scheme the officers, who will come out of the Indian Academy,
will receive a smaller salary than the British officers coming out of
Sandhurst. As a measure of economy, I shall not say anything against
it, but I think this differentiation in pay will spell a lower status and
a lower dignity, and, therefore, I do not support the new scheme of
reduced salaries. British officers will receive a higher salary than the
Indian officers serving in the same unit, and perhaps the Indian officer
may be senior to a British officer ; but still if he is not to receive the
same salary, the differentiation will be very much felt by the Indian
officers. And, Sir, it is a well known fact that service in the army at
least during the first few years is not remunerative and that the army
officers are generally indebted to the money-lenders in military stations.
If their salary is still reduced further, how can the new officers maintain
their dignity and their status ? If they do not keep up the same posi-
tion, the inferiority complex will come into operation and the Indian
officers will be held in contempt by their colleagnes who come out of
Sandhurst or Woolwich. That is also another reason why the new
scheme should not be supported. )

Then, Sir, if the reduction in the salary of the Indian officer is neces-
sary in the interests of economy, why add expenditure by substituting
the Indian commissioned officer for the Vieeroy’s commissioned officer ?
That also will entail very heavy expenditure, and ultimately it will he
found that the army expenditure will increase enormounsly and that will
place a heavier burden on the revenues of India.

Then, Sir, there is another point in doing away with the Viceroy’s
commissioned officers. At present each Indian regiment is provided with
12 British officers. that is. officers who have passed out of Sandhurst.
Under the new scheme. 2R officers will he required. and so the rate of
AIndianisation will be retarded by two and one-third times. If Indianiza-
tion would have taken place within a number of years, now it will take
2-1|3 years for it. That is an additions) burden, that is an additional
impediment thrown in the path of Indianization. Sir, the army dis-
¢ipline must he maintained. The army is a very necessary thing, and
fI_nﬂia is always proud of her army. The Indian army has distinguish-
ed itself not only in India, but also in foreign countries, and I know
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that Indian officers have done their best to maintain the credit of 'theif
country '‘and add to the lustre of her fame, Indian off¢ers will continue
to do the same. We have now only 60 admissions to the Indian Wil
tary Academy, but normally wastage is between 120 and 180. Ac-
cording to the estimate of some it is about 180, while others estimate
it at 120. But when the Vieeroy’s Commission is done away with,
the wastage will still be greater, and I think it will be about 240. With
the yearly wastage of 240, only 60 cadets will come out of the College
every year. That is a very small number, and, therefore, there is
necessity for at least quadrupling the number. His Excellency the
Commander-in-Chief has promised to look into this matter later. He
wants to see the actual working of the Indian cadets who have come
out of Sandhurst ; when they actually attain the status of company
commanders, then he will see whether the Indianization scheme is going
to succeed or not, and only then he is going to consider the question
of increasing the number of admissions to the Military Academy. 1
hope, Sir, that time will soon come and that the Military Academy will
be enlarged.

Now, Sir, this Amending Bill seeks to add to the category of officers
in section 7 of the original Bill. T have already stated that I do not
see any nccessity to add another category. At the time when the Bill
was passed in 1911, the Indian officer was known only as the Viceroy’s
commissioned officer, but now another category of officer is sought to
be added to it, and in process of time it is intended that the Viceroy’s
commissioned officer only will disappear. T do not-like this contingency
of the disappearance of the Viceroy’s Commission, and I do hope that,
in the interests of efficiency and economy, the Army Department will
see the necessity of keeping it. At present they propose to Indianise
only one Division. In other Divisions the Vieeroy’s ecommissioned offi-_
cers will remain and there the new men from the Academy will be
posted also. In that case there will be two categories of Indian offi-
cers,—the Indian officers from the Military Academy and the Indian
officers who are now known as Viceroy’s commissioned officers. So, in
the non-Indianised units these two officers will work side by side, and
if that does not come in the way of efficicncy—and there is no reason
why it should come in the way of efficiency. becaure we have seen that
the Viceroy’s commissioned officers have discharged their duties very
qreditably on the field of battle and also in service in peace time,—so, if
in the non-Indianised units the presence of the Viceroy’s commissioned
officcr does not come in the way of military discipline and efficiency,
there is no reason to say that in the Indianised units the number of
Vlcernx’s commissioned officers should gradually dwindle down until
they disappear altogether. 8o T think the Army authorities should
reconsider the question, and T would ask them to retain the services
of the Viceroy’s commissioned officers. I do not like the idea that the
new officers that will be trained in India should have a lower. status
th;m their brethren who come out from the British S8andhurst or Wool.
#vich. It is necessary for the good discipline of the armv that there
should be no class distinction. Class -distinction should be abolished
altogether and 911 should be on a footing :of equality. At the same
lime I must raise a voice of protest against the insinuations of my
Honourable friend, Mr. B. Das, that the army officers are generally
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recruited from the sons of commissioned officers and non-commissioned
officers. It is not so. 30 admisgions are made every year to the Mili-
tary Academy from the young men who offer themselves from the
various colleges. These fien have generally no previous connection
with the army, and, in this way at least half the strength of the army
will be from those who are generally not previously connected with
the army. Therefore, there is no reason to say that the army is a pre-
serve kept for the sons of men who are actually serving in the army.
The cadets that are taken directly on the results of a competitive
examination are treated in the same way as the cadets who are taken
from the ranks, and although those who are taken from the ranks have
got a good deal of previous training, the period of training at the Mili-
tary Academy now has been kept the same, that is 24 years T think,
I may say that the cadets from the army who have actually served in
the ranks for some years are not treated as well as those who have come
up on the results of a competitive examination ; the latter are treated
actually better. So, those who have not got any military traditions
behind them have not got any grievance at all and their advocates,
T think, should take all these things into consideration and abstain
from making irresponsible statements,

Lieut.-Oolonel A. F. R. Lumby : If in my speech this morning I gave
the impression that this Bill dealt with the policy of army administra-
tion, 1 must apologise to the House. What I wished to convey was
that it dealt wholly and solely with discipline. The Indian Army Aect
is the Act which at present governs the discipline of the Viceroy’s
ecommissioned officers, warrant offleers, non-commissioned officers and
other ranks of the Indian army, and now it is proposed to include the
new type of officer coming out of the Dehra Dun Aeademy in the Act
as well. The first batch of these Indian commissioned officers will be leav-
ing Dehra Dun at the end of the vear, and it is essential that some
arrangement should be made for their status and discipline. That is
the reason why this Bill has been brought forward now and why we do
not consider that it can be kept over until the new Constitution, as sug-
gested by my Honourable friend, Mr. Das, comes. ’

As regards the Indian commissioned officer, it was said by the
Leader of the Opposition that everything in conmection with these
officers had been done secretly and that the House had not been taken
into the Government’s confidence. As far as I know, all proposals
connected with the Indian commissioned officer have been made known
from time to time in this House, first of all, by Field Marshal Sir
William Birdwood in 1928 and at various times since then by the
Army Sccretary in his Budget speeches. At the time of the Indian
Military College Committee, His Excellency the Commander-in-Chief
certainly made a statement to the Committee as regards the reduction
in pay ; and a press communiqué was also issued announcing this fact. It
has always been known to all the cadets who have now been for two vears
at the Academy. But the point that I want to make is that, though
tjrere will be-this reduction in pay to bring the Indian' cornmissioned
officer: on to an Indian seale of pay instead of the British seale of pay
drawn by the Indian officers trained at Sandhurst, there is every inten-
tion that otherwise his powers and privileges, and certainly his powers
gnd privileges under this Act shall be the same as those of the British
efficers of the Indian army with whom he will be serving. ”
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[Lieut.-Colonel A. F. R. Lumby:]

Thé rate of pay which it is proposed to give the Indian commis-
sioned officers is based, like the rate of pay that is now being given to
the officers of the Indian Air Force, on the pay that is drawn by the
British service officer serving in England. That seems to me to be a
reasonable arrangement. Then, again, the Indian commissioned officer
is to have different leave terms to the British officer. That, again,
geems to be a reasonable arrangement ; for he has not ordinarily got
to return some thousands of miles to his home when he goes on leave
and there is no point in giving him leave concessions which, for an
officer living in his own country, would be over-generous. The fact
that the Indian commissioned officer will thus be in certain respects on
a different footing to the British officer, particularly in the matter of
pay, is one of the reasons why he is being given the separate title of
Indian commissioned officer. Another reason is that he and the officer
of the Indian Air Force were born together in the mind of the Gov-
ernment ; and it is Government’s desire that they should both be on
the same footing. It seems much more logical to insist that the officer
of the Indian Air Force and the Indian commissioned officer of the
Indian army should be on the same footing in all respects than that
there should be an exact similarity between the British officer of the
Indian army and the Indian commissioned officer.

Then, as regards my Honourable friend, Dr. Ziauddin Ahmad’s,
question as to whether the rules which it is proposed to make under
this Aet for the Indian commissioned officer are the same as those
which govern the British officer who gets his commission after training
at Sandhurst or Woolwich, I can assurc you that the various clauses
in the Bill which deal with matters such as right of appeal penal dedue-
tions, punishments and the like, are based on the corresponding clauses
of the Army Aect, and, therefore, it may be said that the British officer,
though he is under the Army Act, and the Indian commissioned officer,
will, to all intents and purposes, be governed by exactly the same rules.
T am afraid I know nothing about the detailed rules by which the
officers of the Canadian forces are governed. The only thing T know
is that the form of Commission which they hold is almost word for word
the same as the Commission which is being given to the Indian com-

missioned officer and which has already been given to the officers of the
Indian Air Force.

. There is another point with regard to the proposal to institute
this separate category of officers. If the officers coming out from Dehra
Dun were given the same type of King’s Commission which has been
given to the officers who came out of Sandhurst, the cost of a battalion
or of a cavalry regiment of the Indian army would be no less than
1t is at present ; and if it was proposed, as is the case, to adopt a homo-
geneous ofﬁcer_ egtablishment, for these units, the cost would be far
greater than it is at present. Actually, the establishment, which is
proposed for the future, with nothing but Indian commissioned officers

will be cheaper than the present establishment consisting of British
officers and Viceroy’s commissioned officers. S

- 'With regal:d to the sad faet that it has heen decided that the
Vieeroy’s commissioned officer shall gradually disappear out of the

Indian army, T would merely say that this decision was reached ‘on
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grounds of efficiency as much as anything else, and I would add that
everything possible is being done to provide the class who formerly
could rise from the ranks to obtain the Viceroy’s Commission with other
openings in the army. As has already been stated this afternoon, their
sons have allotted to them at the Indian Military Academy fifty per
cent. of the vacancies, and in addition there will be in the new battalions
and regiments of the Indian army a number of warrant officers who will
have muech higher status and a higher rate of pay than the warrant
officer of the past has had. These appointments will give those of the
rank and file, who cannot aspire to enter the Indian Military Academy,
a chance of rising to positions in the army which, though not as high
as the Viceroy’s Commission, will not be very far behind.

I would refer now to the matters of policy which were raised origin-
ally by the Honourable the Leader of the Opposition. It is a fact that
for the present the output from the Indian Military Academy will only
be sixty a year. That output is based on the Division which, as was
announced some years ago by His Excellency the Commander-in-Chief,
it is proposed to Indianise as a start. In the same speech of IHis
Excellency the Commander-in-Chief to the Indian Military College Com-
mittee from which my Honourable friend, Captain Sher Muhammad Khan,
quoted, His Excellency said that at the present time it was impossible
to judge of the success of the experiment of Indianisation, but that he
thought that probably in seven years’ time it would be perfectly possible
to judge. I think that statement was made in 1931. In any case the
figure of sixty is no hard and fast figure. There is no reason why in
time it should not be increased. The point I wish to make is that the
time when it is increased and the extent to which it is inereased will,
as stated by His Excellency the Commander-in-Chief when he opened
the Indian Military Academy, depend in actual faet on the cadets who
are now at the Academy and who will shortly be passing out of it, and
on their successors. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That the Bill further to amend the Indian Army Act, 1911, for certain pur-
poses, be referred to a Select Committee, consisting of 8ir Abdur Rahbim, Dr. Ziauddin
Ahmad, Maulvi Muhammad Shafee Daoodi, Mr. B. V. Jadhav, Mr. Bhuput Sing, Rao
Bahadur M. O. Rajah, Rai Sahib Badri Lal Rastogi, Sirdar Harbans Singh Brar,
Mr. G. Morgan, Captain Sher Muhammad Khan akhar, Major Nawab Ahwmad
Nawaz Khan, Dr. Dalal, and the Mover, and that the number of inembers whose
presence shall be necessary to constitute a meeting of the Committez shall be five.””

The motion was adopted.

THE INDIAN CARRIAGE BY AIR BILL.

The Honourable 8ir Frank Noyce (Member for Industries and
4P M. Labour) : Sir, I beg to move :

‘¢ That tho Bill to give effect in British India to a Convention for the unifica-
tion of certain rules relating to international carringe by air be referred to a
Scleet Committee consisting of Mr. H. P. Mody, Maulvi Bayyid Murtuza Saheb
Buhadur, Rao Bahadur B. L. Patil, Mr. Gaya Prasad Singh, Mr. K. P. Thampan,
Eno Lahadur 8. R. Pandit, Mr. N. N, Anklesaria, Mr. 8. G. Jog, Sir Leslie Hudson,
Kunwar Hajee Ismail Ali Khan, Mr. A. Raisman, Major Nawab Ahmad Nawaz Rhan,
and the Mover, and that the number of Members whose presence shall' be necessary
to constitute a meeting of the Committee shall be five.’’
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[Sir Frank Noyce.] _ o , N

'Sir, there is, 1 think, very little I need say in suppart of this motion.
As has been set out'in' the Statement of Objects and Reasons, the Bill
has been framed to enable Indid to implement the provisions of an Inter-
nationat Convention on the subject of carriage by air which was signed
at Warsaw by certain Governments in October, 1929. India was not one
of those Governments, and the Convention has ndt yet been signed on
behalf of Tndia ; bnt its provisions have becn carefully examined and we
have foiind that they appear in all respects suitable to Indian conditions.
1t is, therefore, proposed to ratify the Convention, the provisions of which
are, as will be seen, incorporated in the First Schedule to the Bill as soon
as the Bill itself is passed. The Convention defines the liability of inter-
national air carriers »is-a-vts passengers and consignors and consignees of
goods by air, the conditions which have to be fulfilled by the respective
parties, the form of passenger tickets and consignment notes, and related
matters. It applies only to international carriage by air, which is defined
as carriage from the territory of one High Contracting Party to that of
another, but, in certain conditions, carriage from one point to another
within the territory of a single High Contraeting Party is included. The
House will see that by far the greater part of the Bill and its Schedules
is devoted to the details of the conditions to be complied with, the form of
tickets and consignment notes and such-like matters. It is, I think, un-
necessary for me to weary the House with a detailed explanation of these
matters. They were settled after examination, extending over several
years, by a Committee of experts who had both legal and air-transport
experience. This Committee (Comité International Technique d’Experts
Juridiques Aériens) has for some time been engaged in the examination
of questions of air law—a subject which has been found to contain many
thorny problems. We who have not their wide knowledge and experience
are not in a position to improve on their conclusions. There is one point,
to which I might perhaps direet the special attention of the House. The.
liability of air carriers is expressed in French gold francs at their last
stabilised value. For the purpose of determining the compensation pay-
able in a case brought before a Court in British India the sum will be’
converted into rupees at the current rate of exchange at the time judg-
ment is passed. For example, the limit of liability in the case of death or
injury of a passenger is Frs. 125,000 which is equivalent approximately.
to Rs. 22,000 today. A Protocol to the Convention provides that a Con~
tracting State may at the time of accession make a declaration to the
effect that the provisions of the Convention shall not apply to commercial
operations carried out directly by the State. It is not proposed to make
any such declaration on behalf of India, so that should the Government
of India at any time operate a State air service and should that service
engage in international carriage as defined in the Convention, then they
would have the same obligations and secure the same protection as ordinary
commercial operators.

I need not, in a House which has always shown special interest in air
transport, dilate on its rapidly growing importance. It is not perhaps
an exaggeration to say that new air services, both international and
internal, are coming into operation in some part of the world every month.
The merest glance at the map of the eastern hemisphere reveals one out-
standing fact. India lies athwart every main route between the east and
the west, with one exception, the trans-Siberian route ; with that excep-
tion, no air service can be operated between Europe in the west and all the
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great countries of the east, China, Japan, Australia and the Dutch East
Indies, without crossing India ; and it is for that reason t}lat it behoves
us to set our house in order and to get our air laws on a satisfactory basis.
A journey lasting only a day or two may take an air carrier across the
territory of several States, and, in these circumstances, the desirability
that the law governing contracts in relation to passengers and goods
should be uniform requires no emphasis from me. There are already
three international air services, the trans-India service operated in con-
junction by Imperial Airways and Indian Trans-Continental Airways,
{he Ijoyal Duteh Air Line and Air France, and the need for legislation
has therefore become urgent. I should mention that the British and
Indian companies operating the trans-India service have provisionally
appiied the conditions of the Warsaw Convention to their relations with
passengers aud consignors of goods, and that both France and Holland
are signatories to the Convention. There is at present no specific law
which governs the conditions of internal carriage by air in India, heyond
the general law of contract and the law relating to carriers on land. Pro-
vision has therefore been made in the Bill giving powers to the Governor
Q@eneral in Council to make rules extending the conditions of the Con-
vention, with such modifications and adaptations as may be necessary, to
carriage by air within India. I think there can be no doubt of the
advantage of applying a uniform system of law to regular air transport in
India whether it be internal or international. I would only say in con-
clusion that, as this and the Bill in regard to which I shall be making a
motion shortly deal with closely related subjects, it has been thought con-
venient that the same Select Committee should deal with both. The
names 1 have mentioned will, therefore, also be put forward for the Select
Commnittee on the other Bill which I am moving in regard to the control
of the manufacture, possession, ete., of aircraft.

Sir, 1 move,

‘Mr. President ('The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘‘ That the Bill to give effect in British India to a Convantion for the unification
of certain rules relating to international carriage by air be referred to a Select
Committee consisting of Mr. H. P. Mody, Maulvi Sayyid Murtuga Sahcb Bahadur,
Rao Bahadur B. L. Patil, Mr. Gaya Prasad Singh, Mr. K. P. Thampan, Rao Bahadur
8. R. Pandit, Mr. N. N. Anklesaria, Mr. 8. G. Jog, Sir Leslie Hudson, Kunwar Hajeo
Ismail Ali Khan, Mr. A. Raisman, Major Nawab Ahmad Nawaz Khan and the Mover,
and that the number of Members whose presence shall be necessary to constitute a
nmeeting of the Committee shall be five.’’

Mr, Amar Nath Dutt (Burdwan Division : Non-Muhammadan
I{ural). : Sir, I am sorry that I have to oppose this motion for Select
Committee mainly because of the personnel. I find that by secret arrange-
ment names are put in for Select Committees and at times certain Parties
are shown a preference and other Parties are kept in oblivion. I have
noticed that in the two previous Select Committee personnel, and, if I
did not raise my voice at that time, it was because I was inqui’ring of the
cxecutive of my Party as to what was the reason behind it. I was told
that T :hould not raise any objection now and in future more Members
will be taken from my Party. I am not for that. I do record my protest
and submit that two or three names at least should be added before 1
can accept the motion. I suggest, therefore, that to the personnel already'
suggested, the names of Mr. Jog.....
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An Honourable Member : He is already on the Select Committee !
(Laughter.)

Mr. Amar Nath Dutt : Then 1 suggest that the names of Mr.
Sitakanta Mahapatra and Sirdar Harbans Singh Brar be added.

An Honourable Member : Also the name of Mr. Amar Nath Dutt.

Mr. Amar Nath Dutt : No, certainly not ; I am not for any Select
Cominittee. If my suggestion is accepted by Government, I have no
objection to the motion.

The Honmourable 8ir Frank Noyoce : 1 can only say that, to the best
of my knowledge and information, the usual procedure has been followed
in this case. The Leaders of all Parties were consulted and the names
were given to me as having been obtained from them.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
usual practice in the House is for the Member in charge of Government or
some one representing him to get into touch with the Leaders or Seere-
taries of Parties and then give an agreed list of names for the Select
Committee. Does the Chair understand the llonourable Member,
Mr. Amar Nath Dutt, to say that his Party was not consulted ?

Mr. Amar Nath Dutt : No, the matter was not put before my Party.
Somebody went round and consulted one of the executive of the Party and
suggested that we wmight not have two names or three names and might be
satisfied with one only. Sir, this sort of dictation my Party will not
acceept.

Rai Bahadur B8ir Batya Charan Mukherjee (Nominated Non-
Official) : Sir, I approached Mr. Ranga Iver, who is the Deputy Leader
of the Party and 1 asked him to give me one name, because, according
to the numerical strength of various Parties, only one member is usually
taken from the Nationalist Party for every Select Committee. Just now
I came to know that the number of that Party has gone up to 16, but
so far as I knew, during the last Session, their number was 12 or 13.
So 1 followed the wusual practice and suggested to Mr. Jog and
Mr. Ranga Iyer that they should give one name, but they did not object
to it. That is how I got only one name from the Nationalist Party.

Mr. Amar Nath Dutt : In that case I propose that the other two

names which I have already suggested be added to the names of the
members of the Select Committee.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Mubammadan Rural) : Sir, apart from the controversy that Mr. Amar
Nath Dutt has raised, as a personal reference has been made to me by the
Deputy Whip, 1 believe, of the Government, Sir Satya Charan Mukherjee,
whom I congratulate on his Knighthood, T rise to substantiate that he is
absolutely correct in his reference in his statement about the arraugement,

Mr. President (The Honourable Sir Shanmukham Chetty) : Does
the Honourable Member, Mr. Amar Nath Dutt, in the light of these facts,
wish to make his proposal for additional names ?

Mr. Amar Nath Dutt : I do propose.

Mr. President (The Honourable Sir Shanmukham Chetty) : What

are the names ?

Mr. Amar Nath Dutt : The names of Sirdar Ilarbans Singh Brar
and Mr. Sitakanta Mahapatra. )
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The Honourable Bir Joseph Bhore (Leader of the House) : I am
afraid, Sir, the Government must oppose this proposal, because it is not
in consonance with the practice which has been followed in the House,
and, if we accept it, the proportion between the various Parties would be
upset. For that reason and for no other, on behalf of Government, I must
oppose this motion.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That the names of Sirdar Harbans Singh Brar and Mr. Sitakanta Mahapatra
be added to the Select Committee.’’

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
original question will now be open for discussion.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I had no
mind to speak, but as nobody is rising, I have to intervene. This House
has always honoured international conventions. As we have no nationalisma,
no national prestige, we should like to come through the backdeor of
internationalism in gaining certain credit in outside world and certain
equality of status within the British Empire and with the sovereign
countries of the world. Therefore, I welcome this measure that has been
introduced by my Honourable friend, Sir Frank Noyce. Sir, I may say
that India is getting air-minded. The other day we read in the papers
that three Indian airmen reached London in three different aeroplanes
and that they did not meet with any accident on the way and this is a
matter of congratulation. I also read in the papers that ome Indian
girman was trying to have a world tour in an aeroplane of his own. If
that be so, if Indians are going to participate in air tours all over the
world, India will have to accept the international conventions, although,
while these conventions were signed at Warsaw, I do not know whether
the Government of India sent any representatives there and why that
representative did not sign the air convention.

An Honourable Member : None was sent.

Mr. B. Das : 1 believe no representative was sent there. As is the
practice so often, we find always the British representative signs some-
thing and afterwards the dominions, particularly subordinate Governments
like the Government of India are made to accept. Sir, that is a point
of honour with us, and, therefore, I speak on this motion. Although
Indians at times visited these international conferences, yet in very few
conferences they have equality of status with sovereign nations,. in spite
of India being an original Member of the League of Nations. I. need not
raise the topic that we raised during the last Assembly Session that the
Right Honourable Sastri once signed certain naval conventions at
Washinaton, and another gentleman signed certain other convention at
Geneva; but usually what happens is this, that a British officer of the
Government of India goes as an Adviser to the British delegate at these
international conferences. However, I do hope that whatever be the fate
of India under the new Constitution, the Government of India should in
future assert themselves and send direct representatives, and not be the
hand-maid of the British delegates. Of course, the Leader of the House
might bring in the question of political complex of India, that India can-
not negotiate direct any treaty with any foreign nation. If that be-so,

L16SLAD ¢
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{Mr. B. Du] NTS
then why not walk out of the League of Nations ! Let us have nothing
to do with these Europesn nations or with the sovereign nations of the
world. But if the policy is that we will have to stand as equals, to be
treated as equals, let us send our own representatives who will sign those
treaties and conventions. I would have been very happy—and I take this
opportunity to say again on the floor of the House—if my Honourable
friend, Sir Joseph Bhore, had signed the Indo-Japanese Agreement which,
t understand from the papers, has been signed, I do not kmow, with what
modifications. It will be to my pride that one of my representatives, not
my own representative, but the Government representative signs it on be-
half of India. However, that is another issue, but that is an. issne-that
always crops up like the King Charles head. I welcome these two inea-
sures and T do not think the draft requires any drastic modification.
But 1 was a little alarmed when my Honourable friend, Sir Frank Noyce,
said that the Government of India reserved to themselves the 'right to:
make rules. Are the Government of India going to play the rote of  a:
bureaucrat or are they going to rise up to the dignity and status of a'
sovereign nation ? TIf the rules can bo applicable in Russia, in Germany,
in France and other European countries and in Japan, if these vules are
wood for those countries, they are quite good for India also. Why net have:
a set of international rules rather than have a set of special rules and
special powers reserved to-the Government of India ¥ Sueh rule-making
powers may not be misused, but I do not like reservation of powers.
We have had too many rescrvations and too many safegnards. Wirh thege:
few observations, 1 support the measure. ‘

Mr. President (The Honourable Sir Shanmukbam Chetty) : The
question. is :

‘“ That the Bill to give effect in British Indin to a Conveation for the unifiea-
tion of certain rules relating to international carriage by air be referred to a
8elect Committee consisting of Mr. H. P. Mody, Maulvi Bayyid Murtuza Suheb
Bahadur, Rao Bahadur B. L. Patil, Mr. Gaya Prasad Singh, Mr. K. P. Thampan,
Rao Bahadur 8. R. Pandit, Mr. N. N. Anklesaria, Mr. 8. G, Jog, 8ir Lealie Iludron,
Kunwar Hajee Ismail Ali Kbhan, Mr. A. Raisman, Major Nawab Abmad Niawaz Khan,
and the Mover, and that the number of Members whese prescnce simll Be nesssary
to constitute a meeting of the Committee shall be five.’’

The motion was adopted.

THE INDIAN AIRCRAFT BILL.

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, T beg to move : '

‘‘ That the Bill to make better provision for the comtrol of the manufacture,
possession, use, operation, sale, import and export of aircraft be referred to a Seleet
Committee, consisting of Mr. H. P. Mody, Maulvi Sayyid Murtuza Raheb Bahadur,
Rno Bahadur B, L. Patil, Mr. Gaya Prasad Singh, Mr. K. P. Thampan, Rao Bahadur
#. R. Pandit. Mr. N. N. Anklesaria, Mr. 8. G. Jog, Sir Leslie Hudsom, Kunwar Hajee
Ismail Ali Khan, Mr, A, Raisman, Major Nawab Ahmad Nawaz KKhan and the Mover,
and that the number of Members whose presemce shall be necessary ta constitute a.
mecting of the Committee shall be five.’’ ‘ i

*8ir, there are very few, if amy. fields. of 'human endeawsur:in which pros
gress has been as rapid during thelast qnarter of s sentury as it haw been:
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in that of civil aviation. And, yet aerial navigation in this country 1s
still governed by an Act passed in 1911, though it is true that it was
amended some three years later, and by Rules framed under 1t’,whlch. are
fourteen years old. An Act passed 23 years ago is obviously entirely’
inadequate to meet the present day eonditions. We might have made
efforts to patch it up but we have felt that here, as in the case of the:
Petroleum Bill, and also in the case of the Factories Bill, the better aqd.
more convenient course was to place an entirely new Bill before this
House. One very important reason why new legislation has becon!a
imperatively necessary is that since the existing law was framed, India
in common with a large number of other countries has entered into
international commitments to unify the law with regard to aviation. I
might perhaps interpose here to reply to the point which was raised by
my Honourable friend, Mr. B, Das, a few moments ago. He is very
jealous, and very rightly so, of our international status, and it might
perhaps satisfy him if T explained that we were actually invited to the
Warsaw Conference. As a matter of fact, we were represented by the
British representative. We had mo one here at the time whom we could
spare very conveniently and for that reason we acted through the British
representative who was instructed by us. 1 have no doubt that as this
country develops in the matter of civil aviation we shall find it more
convenient to have a representative of our own at such Conferences. As
long ago as 1919, an International Convention for the Regulation of
Aerial Navigation was signed Ly the plenipotentiaries of 27 countries, and
Mr. Das will be very glad to hear that those 27 plenipotentiaries included
one from India. This Convention was entered into with the dual object
of establishing regulations of universal application and of encouraging
the peaceful intercourse of nations by means of aerial communication.
The Convention deals with practically all guestions relating to interna-
tional air navigation but its main prineiple may be summed up in the
staternent that it iy an instrument designed to secure freedom of interna-
tional air navigation among the contracting States. The fifteen years
which have passed since the Convention was signed have, I think., very
fully established the necessity for snch an agreement and the manifold
benefits which have resulted from it. The House may care to hear a few
of the many important matters which are regulated by the Annexes to
the Convention. These deal, amongst other things, with the registration
and marking of aircraft, the certification of airworthiness, rules governing
lights, signals, air traffic and aerodromes, the examination and licensing
of pilots, navigators and other personnel, the production of aeronautical’
maps, the co-ordination of wireless and meteorological services dand +he
unification of customs rules. They thus cover an extremely wide field.
Under the existing Aect, it has not been possible to implement many of
the provisions of the Convention. Let me give the House two examples
of this. The present Act provides no power to make rules for
aerodromes. Consequently Government are not in a position to make a
rule that every aerodrome must be provided with a wind indicator,
though a wind indicator is obviously essential to seeure safe landings.
Again, the deflnition of aircraft is incomplete and does not include
bgllloons. While there is a rule that artieles: may not be dropped from
nireraft, there is nothing in the Aet or the rules to prevent anyone from
going up in a balloon and dropping bricks wherever and wherever he
fee!S ln_cl_ined. The present position is that we are muddling along under
legislation which is'already out of date and that the regulation of many
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important matters rests more on the good will of the ﬂyil,xlg_c.itizeps,}than

on the power of the State to control them.

- A stage has, therefore, been reached in which it is no longer possible
to control air traffic efficiently and to implement India’s international
obligations without fresh legislation. The present Bill is designed to en-
large the rule-making powers of the Governor General in Council, in
order to provide the necessary elasticity to meet modern developments,
to enable Government to give full effect to the provisions of the Interna-
tional Convention and its Annexes and to provide for certain other matters
on which legislation has become necessary. My friend, Mr. Das, objects
to any enlargement of the rule-making powers of the Governor General.
I may remind the House that we must have some elasticity in these
matters, that it is not advisable that we should come before the IIouse
every time we want to make some small change in the law to meet somc
new and unexpected development, and that the rule-making powers are
only given to us to the extent that the Legislature is prepared to entrust
them to us. Rules can obviously be criticised and altered and that, T
think, 13 the reul safeguard.

1 should like to draw the attention of the House to a few important
principles which are incorporated either explicitly or implicitly in this
Bill. In the existing Act Local Governments, subject to the control of the
Governor General in Council, are empowered to make rules dealing
with many matters and in particular to declare areas prohibited to the
navigation of aircraft. As a matter of fact, those powers have never been
exercised by any Local Government. It is hardly surprising that this
ahould be the case, for it is very difficult, if not entirely impossible, for
a Local Government to make rules on matters of that kind without
causing confusion or infringing the terms of the International Conven-
tion. In these circumstances, we have not thought it necessary to in-
clude any provisions of this character in the draft Bill.

Again, there is no statutory provision at present for the investiga-
tion of aircraft accidents which unfortunately occur all too frequently.
though the number is not really very high in proportion to the number
of air miles flown. For the last three years, although there is no.
statutory provision on the pcint, every accident which has occurred in
India has been investigated by the staff of the Civil Aviation Depart-
ment. For minor accidents, the local investigation is carried out with
the assistance of the local technical personmel. When more serious
accidents oceur, an officer of the Civil Aviation Department proceeds
to the scene. In all cases, the report is finally reviewed by the Director
of Civil Aviation. The result is that we have a very valuable analysis
of the gnder!ymg causes of accidents and that the knowledge we have
thus gagned 18 applied to the improvement of methods of training and
to the introduction of modifications designed t, reduce the risk. T.ast
year there were 29 accidents to Indian aircraft which. after investiga-
tion, were considered to be more than minor mishaps and to
Jjustify classification as accidents. Suecessful investigation of the
causes of these accidents at present depends entirely on the good will
of the pilots, owners and others involved. It does seem to us esseutial
that statutory powers should he taken to ensure that it rests on a more
satisfactory basis than that, and whilst 'we have every reason to thank
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those who have helped us in this matter we think that it is desirable
that we should have definite powers to investigate accidents,

Other points which deserve mention are that the Bill applies the
provisions of maritime law with regard to wreck and salvage to aircraft at
msea and that the administration of the customs law in respect of air-
craft will be much simplified by the provision whieh is made for the
application of relevant parts of the Sea Customs Act.

Finally, Sir, lest the old accepted doctvine of '* usque ad collum ”’
nmight he cited by an indignant landowner to prevent flight over his
property, provision is made in the Bill to give aircraft the right to
use the air without liability to suits for {respass or nuisance, so long as
the method and height of flight are reasonable. I trust, Sir, that I have
said enongh to convince the House of the necessity for this legislation.

Sir, I move.

Mr. President (The IHonourable Sir Shanmukham Chetty) : The
gquestion is :

‘‘ That the Bill to muake better provision for the comtrol of the manufacture,
possession, use, operation, sale, import and export of aircraft be referred to a Select
Committee, comsisting of Mr. H. P. Mody, Maulvi Bayyid Murtuza Saheb Bahadur,
Rao Bahadur B. L. Patil, Mr. Gaya Prasad Singh, Mr. K. P. Thampan, Rao Bahadur
8. R. Pandit, Mr. N. N. Anklesaria, Mr. 8. G. Jog, Sir Leslie Hudson, Kunwar Hajee
Ismail A Khan, Mr. A. Raisman, Major Nawab Ahmad Nawaz Khan and the Mover,
and that the number of Members whose presence shall be necessary lo coustitute a
meeting of the Committee shall be five.’’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 17th July, 1934.
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